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Monday, July 31, 1967/Sravana. 9,
1889 (Saka).

‘The Lok Sabha met at Eleven of the
Clock,

[Mr, SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS

Indian settlers in African countries

+
*1471. Shri A. B. Vajpayee:
Shri N. §. Sharma;
Bhri Shri Gopal Saboo:
Shri Brij Bhushan Lal:
Shri Sharda Nand:

Will the Minister of External Aff-
airs be pleased to state:

(a) whether it is a fact that Gov-
<ernment have nol seriously consider-
ed the guestion of the Indian settlers
in the African countries;

(b) whether it is glso a fact that
in certain African countries, Indians
are treated as second class citizens
and they live in humiliating econdi-
tions; gnd

(c) if so, the steps taken by Gov-
«ernment jin the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Suren-
dra Pal Bingh): (a) It would not be
correct to state that the Governmen?
of India has not given serious consi-
eration to matter relating to Indian
=ettlers in African countries.

(b) It is also not correct to say
that Indians in certain African coun-
ti_iea are treated as Second Class
< Those who have taken up
loca] citizenship of these countries

enjoy full rights and privileges of
ci!iveuhip, Those who have mot
adopted the citizenship of the coun-
tries in which they live are still per-
mitled to live and work there in con-
formity with conditions ang require-
ments prescribed in respect of aliem
residents.

(¢) The Government of India and
our Missions in these countries have
always worked towards the mainten-
ance of good and harmonious relations
between the Asian community in
these countries and the indigenous
populations. Whenever poesible gnd
appropriate, we have also interceded
on behalf of persons of Indian origin
with the Government of the countries
concerned, when difficulties have
arisen. Government have alsg accord-
ed liberal customs and other com-
cestions to persons of Indian origin
wishing to return to India for perma-
nent resettlement, .

ot wzer fagrQt wrordeft : war g
v ¥ v qff usder & o 3T
faa wreAtat & 37 T & amforar
T FTET § 3T & avy Wiy sy
I Yewm ot § 1T gsawA e
(9FOFFr) F am av fagi
arafesan @FTC FC AT §, 94 whaY
FT WA & T or gr @ 7

Shri Surendra Pal Bingh: Sir, as
far as our knowledge goes, there is
no discrimination meted out to those
who have taken up the local citizen-
ship of any East African country.

oft wew fagr® wwddh : wEw
#EEq, IR (7 AT 9T AT AN
21 D W ogw @Ry wEEd! T OF

sfafafe sew qff awler & W1 &
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T g7 W AT ZF W wrww ) fareraa
fest qt f5 foa wrchial F 5 i
Y ATAFCHAT FIFR T AIESAF qq
Wt Wi o @) afafafa wea
A g8 qrag #) g6 Foqif gI3m G40
& a1\ w1 & ag aaq fv fa@w g1
& TS AAT FITA § LK FI q4T
LR

st garare Ty o % e & Ad)
¥ e femy Foaw o7 1 felfesfaae
ITE T A T 1T §
fasmad wex af fr §3 fufam viza
#1 faera faar wr ar #< gwF 99
AEFA H1 AT @ A1) S
Ug 939 &7 TS &, T 17 937 % Avafon
TE 41 §f.F g4 WAT K oI ag!
favz & o farer o1t & 3 & Ao
ST ATA| @ 99 & 7T Frg fefewia-
w79t fm AT g1

o) wraw fagt awewdt & 3z
AT wigaT g T & fw e
fRwi % @ go whar @ feaiq
F AW AW @7 F fa7 dax 2Ot
FIQF Fazi 304 1 faar aT @ g,
oY £ R & A0 S wrd a1 & Frr w7
agt #( feafa w1 9ar A AT IF &
art # wdr fod’ aese F1 o) 939
wra?

The Minister of External Affairs
(Shri M, C, Chagla): Sir, may I
clarify the situation? The people of
Indian origin fall into three categories:
firstly those who have accepted the
citizenship of the country in which
they reside; the second is those who
hold British passports and are British
citizens and the third is those who
still retain or who ure of  Indian
citizenship, and the question has got
to be looked at from different points
of view with regard to all these
categories, With regard to those who
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have accepteq the citizenship of that
country, our advice to them is that
they must get involved in the country
which they have adopted; they must
give their loyalty and support to that
country and they should not look to
us: of course, India being their mother
country, they should have cultural
ties, but politically they should zet
themselves assimilated with the peo-
ple of that country. With regard to
those who hold British passpor's, the
liability and responsibility is of the
United Kingdom; they have British
passports. Wi‘h regard to those who
are still Indians, weg tell them, “If
you want to leave, we shall be happy
to receive you; all facilities will be
given to you when you return to
India." This is the position.

Shri A. B. Vajpayee: Sir, my ques-
tion has not been gnswered. The hon.
Minister has explained the position, I
am aware of the position. I entirely
agree with Him. Those Indians who
have adopted citizenship in the coun-
iry that they have chosen should
entirely identify themselves with those
countries, with the intecrest of those
eountries, But is it not a fact that
even those Indians who have accepted
the citizenship of these particular
countries are belng discriminated
against in matters of service, trade
and industry?

Shri M. C. Chagla: As my colleague
has pointed out, our information is
that there is no discrimination as fl_r
as those who have accepted Jocal citi-
zenship are concerned. Of course, if
there is discrimination against those
who have not accepted their citizen-
ship that is a different matter. I think
my hon. friend 1s making a mistake.
There may be a discrimination agalnst
those who have not accep‘ed the citi-
zenship there or who still hold British
passports. But as far as our knqw-
ledge goes there is no discrimination
against those who have accepted citi-
zenship and have become African
citizens, Kenyan citizens or Tanzanian
citizens. We have received no report?
to that effect.
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ot wormew w: wa EA R
7g IaT w1 F0 w30 5 foaw SFwaaw
Bl AHUAT § Faq AT IATH 7N T,
AT I F TLIA AT A QA FT
49g q TET A AT TI0 § T TIHTC
T[T A W IETG ST G 7

ot glomrs feg: w9 a% &0
AT 6 gT H 7 g aw sfery
4T At qF L0 9T ¥ amwa fuEr
forn @ w1 frma 7@ s &
T G T AT RS T, T UT AT
2 T M Sfefadie gu 2 €, ag 94
FZ AR

st vy fed :  warg A,
@onwRTaT & fegrafaat &0 <t
51«'{ g% 3 S0 W AT w@d gy
ol e e e
& 34 A 7wy qr 5 AT faforz
[AT § wT war  fafeaa acog ¥
Qg T WIAT AT I
Wil Al I4H HTLIT AT AATT 4T A0
3 qgn ) afua ava qar g & F
U “ATT WAT RRE WE AR @
Ziwq FTERYA & FIAH T AN H
X7 ATATAAT T 0 FTHE ATH FAST
T | TAT TG F1 CF FE AT Ao
o WiWdAT & #9 IO T &A1
®R1 ¥ gagd W@ q40 & @
Vo @ ) & 7 S wgan g fE g0
faguwr g9  qrw oy AT fear
T g1, Wt fadw A r @ wIm A4t
AR T g i #T ¥ vy frary
w1 & theer w07 7

Shri M. C. Chagla: If my
friend will give me any instance
where there is-any discrimination
against anybody returﬂsl to India
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hont.
I-want g
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ot Wy fomi: ¥ fgenfal
% arq fgrgearr w1 aoaTe A feewifa-
For o @1 R, ITH VA GG
q3 W QAT AT G § A qEA K ARH
T FE 7

ot Fo & wETET: § 0T IAAT
arq FT W F |

It we have violateq any assur-
ance given by us the hon. Memn
ber will let me know the l.n:hml
ang we will look into it ' :

syaqfoed ;. qaEET A R ¥

9 AFC 47 GNE |

wt Ho wo wrrenr  gAT fafAeg
Fmg? '

sft wg foal - aw AT gE Y
wa[ 447 31 fo|. @, ST g1 w®
faar &1 wim wgd & & IR W
fagar

ol Jo Fo ATTET: 1T A fwlgy, :
& qqu @ A g IO ‘I‘E
FET |

Shri Krishna Kumar Chatterfl: Sir,
in spite of the answer given by .ha
hon. Member, if the reports by friends
who have visited those countries indl-
cate that even those who have ac-
cepted the citizenship of African coun-
tries are not trea'ed on the same
equal footing as our hon. Minlster
just now said, then a thorough inves-
tigation is necessary. In view of the:
fact that reports have rome from &
person whose gnthenticf‘y cannot be
challenged, I would ask the hon.
Minister to make specific enquiries
about the charge &bat they are not
being treated on the same footing and
the same rights are not given to them.
categorical answer from: the.
homny lﬂnllhr whether h. is prepared
to do jtr
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S_Irl M. C. Chagla: 1 am certainly
prepared to make any more enquiry
if necessary. As I have already told
the House at present our information
is that there ig no discrimination. If
the House feels, if some hon. Mem-
bers feel that there is discrimination,
I would certainly make enquiries from
our missions again,

Shri Swell: Is it a fact that .ome
time ago the Government of Tanzania
thfew an invitation to the people of
Mdian origin or the Indian citizens
réslding there to take up the citizen-
ghip of that country, that there ~was
very little response to that invitation
of the Government of Tanzania und
that it was only then that the atti-
tude of the Government of Tanzanla
began to stiffen towards the Indians?
Mhy I know whether it is g fact that
this kind of pattern of events is
typical of almost every other African
country, leading to a considerable
athount of strain in the relationship
between our people and the govern-
ments of the African countries?

Shri Surendra Pal Singh: It is true
that all the African countries that
bergme independent gave a period of
*wo years during which they asked
the people of Asian origin to také up
the local citizenship. But the res-
ponse was very poor. I think only 15
per cent of the entire population of
!ﬂn orgin took up the local citizen-
8 What was the second part of
the question?

Shri Swell: The Deputy Minister
as" confirhed my statement. The
part of my question was whe-
tiiér it was only then, -ﬂ:a:-‘w1 m
scihty response to the open invitat
of M{'hi

f ‘dountriea that the attitude

of these African countries began to

-C}'l_!_bn "towards the Indians.

Shri Surendra Pal Singh: It is a fact
that the poor résponse of the people
of Indian origin to take up the local
cltizenship was rather disappointing
for the African countries and that
they have not taken it very kindly.
The people of Asian origin go there,

Oral Answers JULY 31, 1067
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carry on trade and commerce and
make a lot of money and yet it is
rather unfortunate that théy repatri-
ate their money to the foreign coun-'
tries instead of investing it in those
countries, and retain foreign passports
instead of taking up the citizenship
of the countries where they are resid-
ing, even when they are offered local
citizenship; this is the gravamen of
the charge of the African countries,

Shri D. N. Tiwary: Wil] the Gov-
ernment let us know what was con-
tained in the report of the Members
of Parliament who visited the FEast
African countries and submitted a
report to the Government? What
specific grievances have they men-
tioned of the people of Indian origin
living in Africa?

Shri M. C. Chagla: I am sorry, I
have not received the report. 1 will
look into it and let my hon. friend
know about it.

Shri Indrajit Gupta: As far as (he
Government is aware or has infor-
mation, may I know how much iruth
there is in the reports which we have
seen sometimes, emanating of course
from African sources, that many of
the Indian settlers there—not all, of
course, but some of them—particular-
ly those who were there for many
years and doing trade, commerce and
so on, took up an unsympathetic or
hostile attitude towards the natlonal
independence movement of those
African countries and that has creat-
ed somec air or atmosphere of sus-
plcion or mutual intolerance? Is there
anv truth in those reports, &s far as
the government knows?

Shri M, C. Chagla: It is partly true
in the case of African countries. As
my colleague has pointed out, the
Indians who have stayed there for
years gnd earned a lot of money.
instead of investing it in those coun-

Shri Indrajit Gupta: I was referrink
to their part in the national - ibera-.
tion movement,
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Shri M. C. Chagla: I was comiug
to that. In the political field what
my hon. friend gays ls partly correct.

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indira
Gandhl): Although this may be true
of some Indians, there have beon
others who have taken part in the
national liberation movements of those
countries and have encouraged the
local people in their liberation
struggle.

Shri Manubhai Patel: May I know
whether instances have come to the
notice of Government where the
Negroes have threatened the Indian
families with murder unless they give
their daughters In marriage to the
Africans and in such caseg the local
government is not giving any protec-
tion to the Indians®

Shri Surendra Pa] Singh: No such
inastance has come to our notice. If
the hon, Member brings such instances
to our notice, we will logk into them.

Mr. Speaker: Next question. Shri
Samanta—He is not here. Next ques-
tion. Shrj Tridib Kumar Chaudhuri—
He is not here. Shri Samanta—He is
not here. Shri Gadilingana Gowd—
He is not here. Shri Manibhai Patel.

Shri Abdul Ghan! Dar rose—

Mr. Speaker: I know, you are not
Manibhai Patel.

oft @A T T e HTRa, |
agt &1 dvaw AT E 17 (73 A g7 FAOw
w WA g |
ol 1o Jlaes 2]
I e e
s Laly o She (o yam 2l
weow WEYW : 9T %1 &5AT
wifgy | '

N o wh T
TH WA AT |

# A=

SRAVANA 9, 1880 (SAKA)

-
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o o 0 alloes 2]
T
' « Iys IseS 2nia
T WG ¢ A AT w6
TR oA ¥ AT IR W go A1 W
foar w7
Not only you but 30 people got up.

o W wh ¢ qaw A
TN 9T IW 9T WY AT FH TATAT
A wifgm 1 oz 2 & f& A /O
g & fwq aqt oF e ZE ¥oeT
AR 9g gF A A g i A gwax
RATHEL( (6 7% ¢ A7 TEATH gt
g wifgn | few g AT s

I My 2 o s fass !,al

bt 5 W 6 el
S 2Ky - dla Ao wila)
rhode S gylat Ke) 2 et e (U
bt ol o &t apa W S g
o et 2 el - S 2
i o eyl - e

g Y] e derle
Citisen's Intelligence Forums amd
Studenss’ Clubs
+

*147% Shri Ram Kishag Gupia:
Shri Tridib Kumar Chan.
dhuri:

Will the Minister of Infersatisn,.
and Broadoasting be pleased to state:

(a) whether there is 5 propasal te
organise Citizens' Intelligence Forun:s-
and Students’ Clubs throughout the
couniry to gather the reactions of
citizens and students on variema
problemas;
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(b) if so, the broad details thereof;

(c) whether the Planning Forums
working in the country will become
redundant; and

(d) whether the non-official organi-
sations will also be entrusted with
the work and whether any remunera-
tion will be given to them?

The Minister of Informatiop und
Broadcasting (Shri K, K, 8hah):
(a) Citizens' Inforimmation Forums—
and not Citizens' Intelligence Forums
are already in existence in about 110
different places in the country and
Students’ Clubs known as Planning
Forums numbering over 1000 are
spread all over the country in the
educational institutions. 1t is proposed
to set up more Forums in course of
time.

(b) A statement is laid on thz
Table of the House. [P aved in Lib-
rary. See No. LT-1253/67].

(c) No.

¢d) The members of the Citizens'
Information Forums, who are non-
officials, work in their honorary capa-
city but assistance to the Forums is
primarily in the form of support
given by the Field Publicity Units in
organising ' programmes, providing
flilm-shows and information material,
making available the services of ex-
perts o speak on particular- sub-
jects and organisation of meetings
and cultural programmes.

Shri Ram Kishan Gupia: In the
statement 1 find that planning forums
weré initiated by the Planning Com-
missicn in 1956, May I know jwhether
their working has been a d and
how far these have proved useful?

Bhri K, K. Shah: Their working Fas
been assess2d and they have proved
to be very usetul.... (Laughter).

Mr. Speaker: He Is more than
satisfied—so satisfled that he has mo
second question also to ask.

- oft frdwee wee w2 M ¥
fefrw Proafearedt 3 wrc femr
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doarst # St cfe oy ey T A
IT B T E QT Fgraar & o1 @
ﬂﬁmmﬁﬁgzﬂﬁqﬁ
T T 9 ¥ feeraedy o § o 79w
®t Sfea agar rdY § €W a1 v
FET § W g7 owriAT Sror A
geaqrdi #1 gTifad & & fag 9
a%7 aa F fag Ta@ny w1 o
FTATEE?

Skei K. K. Shah: What is assumed
is not correct. The basic granl given
to the planning forums for under-
taking siudies, socio-economic surveys
and other conslructive ac'ivilies is
shared between the Planning Commis-
sion and the State Governmeni in
the ratio of G0 : 40, The Ministry of
Information and Broadcasting gives
them grant for ‘he celebration of
national plen weck every ycar. The
grant for the celebration of national
plan week in the case of the univer-
sity planning forum 1is generally
restricted to Rs, 500 and in the case
of the college planmng forum fto
Rs. 50.

w7 TR GAANNA . GO Y F4AT
F1% aY7 Jud frwrad e §7
T o @y ag fodtoew g 2icf
BT & Fra- g@T.d wr A 9T
FATY T HTH T FY F1§ qrower & ?

Shri K. K. Shah: This does not
pertain to this question but the
intelligence. or university forums will
not be utilised for that.

Shri 8. 8. Kothari: What are the
functions of the Indian. Institute of
Public Opinion, is this body aided by
the Government and does the Gov-
ernment propose fo utilise its services
for eliciting public épinion on issues
of vital national importance?

Shrl K. K. Shah: This does not per-
tain to this question. I want notice.

Bhri 8. 8. Kothari: Th.q Institute
elicits public opinion; my q‘uuﬁon
pertains to it basically.

- e—
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Bhrl Swell: The Minister has said
just now that he has assessed the
contribution of these citizens' intelli-
gence forums and s'‘udents' zlubs and
that their contribution has been very
important. May I know whether, as
a result of this assessment, any policy
of the Government has besn influenc-
ed by this assessment and t» what
extent?

Shri K. K. Shah: This is a very
wide question. We do take advantage
of the reac'ions collecteq from these
forums.

Shri Swell: My ~ ~=tion was speci-
fic. Has any jolicy of the Govern-
ment been influenced by these ussess-
ments and to what extent?

Shri K, K. Shah: What haprens

imperceptibly cannot be assessed in
words.

Shri A. B. Vajpayee: I should like
to know who has mad=z the assess-
ment gbout these forums and whether
a report of the assessment will be
placed on the Table of the House.

Shri K. K. Shah: The assessment s
made by our Department in the sense
the reactions are received. I perso-
nelly went to two or three ‘orums
and I tried to find out whether all”
opinions were represented. 1 was
happy to find that all shades of
opinions were called and all shades
of views were expressed in these
forumas.

Documentaries by ta- Filmg Division

[l
-

#1474, Shri A. B. Vajpayee:
Shri Kanwar Lal Gupta:
8hri Yajna Dat¢ Sharma:
Shri R. 5. Vidyarthi:

- Shri P. N. Solanki:

8hri Brij Ra) Singh Kotah:
Shri Ranjit Singh
Shri 8, 8. Kothari:
Shri 8, K. Tapuriah:
Bhri E. K. Nayanar: _
Shyj Bhara: Singh Chachan:

‘Will the Minister of Information and

Ora] Answers SRAVANA'S, 1889 (SAKA)
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Broadcasting be pleased to state:

(a) whether the dotumentaries
produced by the Fiims Division of the
Government of India do not bave any
mass appeal ‘and are very dull;

(b) whether Government prnpon to
improve the standard of the documen-
taries and make them more lmmum
and educative; and

(e) if so, the steps proposed to be
taken in this regard?

The Minister of Information and
Broadeas. - (7" ~ 7 K. Shah): (a)
No, Sir, #his is noy so. Th: documen-
taries have inass appeal and are not
dull.

(b9 Films Division continue to strive
fo improve the quality of their pro-
ductions which in turn improves their
public acceptability., This is evident,
among other things, fiom the numerous
nationa] and international awards won
by Films Division’s films. A statemont
of the awards won during the last b
years in infernational festivals jg plac-
ed on the Table of the House. [Placed
in Library. See No. LT-1254/67].

(e) A statement is plncc:i on the
Table of the House. [Placed in Li-
brary. See No. LT-1255/67].

st wew fogrdt st ;v
agrea, w4 0 ¥ 37 fr v qw fa
R A @, A AT T §O & 'y
§1 &t & sn wrgar g fxoag g®

¥ & w1 97 9 & At & qdr oA
T 3d 7

Shri K. K. Shah: I do not like to
contradict the Chanda Committee's
Report about these f.lms, The evidence
given before the Chanda Committee
has not been handed over to us. The
evidence recorded by the Chanda Com-
mittee, I am informcd, has been destro-
yed ang that evidence is not before
the House. It is only the Report that
is before the House.
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Shri Surendranath Dwivedy: Destro-
yed by whem?

@t wrw ot wrwddt e
welt wEhw ¥ wgr fy w=r WA &
qAA WY gy 2 1§ 6 S T w7
fagr war 1 ag mardy feady T Wy ?
T AT THE A T ¥ qT AT
¥?

o} ®o ®o ME: AT T A
ez fagan |

Shri A. B. Vajpayee: Who has dest-
royed it?

Mr. Speaker: They have not done it.
The Minister said that the Chanda
Committee submitted the Report but
destroyed the evidence.

Shri K. K. Shah: We tried to find it
out. We have heen informed by the
Chanda Committee that they have dest-
royed it.

Shri Surendranath Dwivedy: As a
general convention, the egvidence and
other materials are sent by the Com-
mittee to the Government.

Mr. Speaker: The Minister says that
the Chanda Commitiee hag informed
them that the ev.dence has been dest-
royed by them.

ot wew fagt avoddy @ mew
wgYaw, Ig AY T AT qHET
W woeTe gra fager A afafr
Ix 77 frerd amely Tl A7 T W
Wt § 7 W FAY wgEw X qar
fe s = 7 fer ? s @ @

JULY 31,

19647
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98 T f& If Ae a1 wfEw
Y ar A w¥ = fpar ?

Shri K. K. Shah: I am myself wor-
ried about it. I have made enquiries
and, unlucklly. it is so. I am "helpless.

wt wy fewa : fow ¥ oz fear
I XY AW FT ® wrg gt Dfo

o i'Oiol\'rE: @ WIS |

Mr. Speaker: The question is whe-
ther you have cuquired fromy them
why they have done it.

Shri K. K. Shah: That is how I am
able to make a statement, Otherwise
how couvld I say?

ot wIC W o : WeAw wE1RA,
ot s fRem @A sndt § a7
IIETAT ®WHET AIETT & FHI K
freerr & fog @iy ol & a7 o
fafrees & ag wdf w3 & #ar w0 2,
THFTNTT fRar wAT & 1 A Y wE
F g WA g 6 sw gam ® a fow
A ¥ AT FoRT § 3w AT
ot w8 Ty feew @@ §
o A1 wariwE SR w7 A ®
for i & st g wox & 3T A A
fopew ot £ 7

Shri K. K, Shah: In cases where,
from the point of view of news, a
Minister's presence is necessary for
the purpose of......

Shri Kamwer Lal Gupta: It is not &

news; it is a nuisance. (Interruption).

Shri K. K, Shab: T am talking of
both, So far as decumentaries are
concerned, you wiil find, very rarely
the Ministers are geen there,

ot wwx ww wmw@w
%3 myyer ifs e R ATE
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1T &, 9 A ferft dxaiae goe A
Wt W wregisY fiee wmd & 7

Shri K. K. Shah: The documentary
films, in thig year, will include the pro-
gramme because this is all done in
consultation with the State Govern-

ments, There is a film on West Ben-
g;i“l.

ot o wo fuwemdt .- mam
agrea, ¥ qot agvw § ArT «rRQr
g fe faama 1964 ¥ w7 ww SR
sawt faar fe fafrer oY ofees
qreEfer a1 ¥ IAEY ITGH 7 TATET
St www ffasw § W A @
fanfafeds 5 & w7 & fag ameg-
W AT AT AT 1964 F WL A
™ faww % qoeTe ¥ ®T wwEE A
g fealt feet et E s SA ¥
AT AT A AT qHAL

Shri K. K. Shah; I want noticea of
answering this question. It requries a
detailed answer. But I can point out
for the information of the hon.
Member that there was a report given
in 1964. While thc best among the
Films Division documentaries can stand
intcrmtioml comparison and competi-
tion, the rest are works of less than
imaginative art. Therefore, you will
find that the best smong them can
stand internatinnal competition.

ot ooty few @ sew wEa,
w1 Wt wEEE qaT w1 g w4 e
fomw fefor d Y fr @ E 3w &
fede  srfo2ws &1 W £ sy
mr&mi_wtlmr}mw

wiw & fe wgi v Y A% fegw
sifeidve @ feem ¥ 7 o fasd
Q@ & q9@ THTH WEqTNT ¥ AT
woare forr ¥ opmen Tt §, e
ﬁwmqﬁﬁﬁ%ﬂiﬂm&w
o5 5 & wew gfom fear 3w W

SRAVANA 9, 1889 (SAKA)

Oral Answers 157;&.

T §9 Wt v wiTk few feflom
e g s ?

Shri K. K. Shah: Defence-oriented
films are produced and are shown in
the documentaries. This is a fact

Shry §. S. Kothari: Does the Govern-
ment have collaboration with the cor-
responding Filmg Divisions in U, K,
U.S. A, U.S5 S. R. sand other friend-
ly countries, so that interesting films.
could be exchanged, and may I also
know whether the Films Division has
its own representatives in those coun-
tries, so that colourful vignettes of life
corld be captured and displayed in
this country?

Shri K. K. Shah:
take place.

Exchange does

Shri §. 5. Kothari: Does the Gov-
ernment have representatives there?

Shri K. K. Shah: We have no repré=
sentatives.

ot go go avfymn: worw wEy,
AT AR A T 28 AN € arfergr
£ § o IR i e Y § e
28 TATT #1 gAy fRer) Afies
w1 94 ugRw 7y samw fe g
wafa ¥ g frd o o o ol
IR WY g7 A® 28 A= ferw
afews gt §7 W

(7) dur wit 3o T A w7
vl & ww o gfcfeqfer qzr g &
w1 I & A w0 amiT aemd g7
& wew w¥w # gur av W wRW
guT AT TEMAY 0T a9 tw Ay A
o foew wArdy 7

ot wy fowd: groer sum fas
9t wgv ¥l iy W o= =a,
qu Yt !

Shri K, K. SBhah: From my answer
and the statment laid on the Table
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of the Housz, the hon. Member should
be satisfieq that gne producer can pro-
duce three documentaries in z year.
There have been hardly four months
and you cannot expect me.. (Inter-
ruptions). All this programme is fixed
in consultation, as I have said, with
State Governments and I can assure
my hon. friend that the views of the
the State Governments will be fully
honoured.

Shri 8. K. Tapuriah: He has not ans-
wer.d the first part of my question,

Shri E. K. Nayanar: Qur hon, Minis-
ter is submitting here about interna=
tional awards and certificates that the
Filmg Division won in 1964, 1965 and
all that. 1 would like to say that the
Film: Division j; interested only
in taking Ministers' tours cutiing the
ribbo1s, opening institutions, Prime
Minister's smiling, and things likc that.
I am not goiag 10te the details. T want
to know wheather {he Government
will take the livis of the rural masses,
the peazants’ azitation for jmmediate
dcomands. I want 10 know whether our
Films Division wi!l go into that. I
agree with the recommendation of the
Chanda Commitiee; they have men-
tioned: '

“The past bias has been to give
undue imporiance tc {alks, more
particularly hecars> Ministers and
Ministrieg ir<ist or broadcasts to
publicise their activities

1 -accept the Chanda Committee's re-
port and I want that it should apply
1o the Films Division also. I have found
that our Films Division along with the
USA Films Divislen shows films where
mercenaries frem the USA arz landing
in South Viet Na,\ for butchering the
patriotic fighters of the South and
North Viet Nams . . .

An hon, Member: He is making a
speech, and not putting a question,

Mr. Spesker: He I« coming to his
qu:zstion. Let him come to it.

Shri E. K. Nayanar: 1 want to know
whether Government will gppoint a
similar commitiee on the working of

»
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the Films Division just as they had
appointed the Chanda Committee #o
go into the working of All India Radio;
atherwise, they ghould apply the
Chanda Committex's recommendation
to tbe Films Division also. '

Shri K. K. shah: The Chanda Com-
mittee’s report was given in Jumne, 1966,
The recommendations are under exa-
mination......

Shri Ranga: Even afler one year?

Shri K. K. Shah: There were other
reporis also; I think there were four
reports, and many recommendations
have becn accepted. Before all the
recommendatings of thie committee are

examined, to appoint another com-
mittee would, I think, mean sheer
wasle of time and money.

Shri E. K. Nayanar; The Chanda

Committee ha: crilicised the working
of AIR. In the same way, may I
know whether Government are pre-
pired to appoint a committee to go
into the working of the Films Divi-
sion or they will apply the same report
to the Films Division also?

Shri Ranga: What the hon. Minister
has said is ratier surprising and raised
the question of conduct of business by
Government. Whenever any such com-
mittee jg appointed, the secretary to
that committee is gererally a Govern-
ment servant, Hag any action been
taken against thut secretary who was
responsible for the “destruction of the
cvidence or undor  whose orders or
under whose regime the burning
down gr the destruction of the minutes
of evidence tendered before the
Chanda Committee tnok place? If the
secretary was not responsible for it
but the chairman of the committee
was responsible for it, has any expld-
nation been asked for from the chair-
man of that committee? Would Govern-
ment also see that hereafter such unto-
ward things would hot be allowed to
happen in the case of such committees
appointed by Government?
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8hri K. K. Shah: Even though I have
been told that the record has been
destroyed, I am trying to find out whe-
ther the word ‘cestroyed’ has been
used by mistake in place of ‘misplaced’
I am making inguiries, and after I
complete the inquiries, I pronose to
take up the ease, because when exa-
mining the recommendations in the
abserc: of the evidance, I find it very
difficult sometimes to understand the
recommendations; thst is why it is
more in my interest that I should have
this evidence.

Has any action been
that

Shrl Ranga:
taken against the secretary to
committce?

Shri K. K. Shah: I am making inqui-
ries, and ag soon as the inquiries are
complete, I shall let him know.

Shri Sapakare: This year is the Inter-
national Tourist Year. May I know
how many films are circulating in
other countries to sttract tourists to
this country?

Shri K. K. Shah: I would
notice of that question.

require

Shri 8. M. Banerjee: Sir, .

Mr. Speaker: I am sceing the hon.
Member every time he rises, But I
can call Members only one by one.
Let him not rep.at the shouting ‘Sir’
every time.

Shri 8. M. Baverjee; I hope you
woulg not mind our rising.

Mr. Speaker: Iic can certainly rise;
but should not shovt. I am seeing
him every time. If a Mcmber goes
on shouting every now and then ‘Sir’
I would not call him; rather, I would
give preference to Members who silent-
ly rise.

Shrl Nath Pal:
standing order?

Shri S. M. Banerjee: There is a lot
of controversy going on in the coun-
try about the effecis and defects of
gheraos, May I know whether a docu-

This is the latest
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mentary is likely to be produced om
gheraog and giving chances to those
who are for and those who are against
it? T would not have asked this ques-
tioa but for the fact that the West
German Embassy hag already pro-
duced ‘a docvmentary on this.

Mr. Speaker: And Shri S. M. Baner-
jee muv be appointed Director for that

purpose!

Shri K. K. hah: So, far, I had no
idea, but I am obliged to my hon.
friend for making a suggestion and’
giving me an idea.

Shri S. M. Banerjee: I shall write
to him,

Shri N. K. Sanghi: Has any assesi-
ment heen made ip regard to the popu-
Iarity of these dncumentarizs with the
cinemu-goers becavse geonerally these
documentaries are shown before the
beginning of the regular film and the
majority of lhe einema-goers are out
of the auditorivm when the documen-
taries are shown?

Shri K. K. Shab: I would only re-
quest my hon. friend to go through
some of the papers mow. They have
said tha! formerly it uscd to happen,
but now things have changed.

! g @io Wal: oWl A
w3y 1 agaan 5 aa & fad s
A g1 g ww & faqy W sane
FATET T A ag wAl Jg 9T 3%
1 & w5 wirg & sigar agw e
T S 7g S g R g aw o
AT % A A A7 a0 o7 I § agt
% far Wi F1f ¥E1a w W@ E?
du fagre 3t wate gon, agt o §T
I FTFH ST 0§, & B AT
FT 3T 99 T §, TF 9T K€ OHHET
qary T M faere & ar A, 19 W
®1E TAFTY AT HEET AT 7

Shri K. . Shah: I only with to

draw my hon. friend’s attention to the
documentary on Drought which has
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pzen very well appreciasted by all par-
ties and by ail pcople throughout the

country.

_ Shrj Tennetj Viswanatham: I wanted
to raise the question raised by Shri
Ranga. Now that the Prime Minister
and Home Minister are here, 1 would
like to raise it ang ask whether when
committees are appointed, it shall be
a standing instruction that they shall
not destroy the evidence upon which
they make their report. Will the
Prime Ministar please note it?

The Prime Minister and Minister of

Atomic Energy (Shrimati Indira
Gandhi): Noted.

Mr. Speaker: The Prime Minister
has taken note of it. I wanted to take
the sense of the liorse. We have
spent about 20 minutes on this gues-
tion. Still there are many members
who wish ta ask questions. Should
we go on with this. (Some hon.
Members. No.) 1f the House wishes.
we can spend another 10-15 minutes
-on this question, But otherwise, if you
agree, we can go tv the next question.
If I allow one Member to ask a ques-
tion, I cannot deny the opportunity
to the other memkers who have risen.

Shri Samar Guha: Only one ques-
tion.

Mr. Speaker: If 1 sllow him, I cannot
deny a chance to the other members,
‘Shri Madhok, Shri Gheni, Shri Kach-
waj and others ., ., .,

Shri Samar Guba: I only wanted to
ask about the many many documen-
tarieg that were brought from Japan
about Netaji. :

Mr. Speaker: . . therefore, let
‘us go over to the nexi question.

Fire In Atomlc Plant in Rajasthan

+
*1476. Shri R. Barua:
Shri Onkar Lal Berwa:
Shri Onkar Singh: ]
Shri Brij Raj Singh Kotah:

JULY 31, 1967

Will the Prime Minister be pleased
to state:

(a) whether a fire broke out on the
13th May, 1967 in the Rajasthan Ato-
mic Plant, Kota;

(b) if so, the extent of damage caus-
ed as a result {hereof;

(¢) whether any investigations into
the causes of fire have been made;
and

(d) so, the results thereof?

The Deputy Minister (Dr. Sarejimi
Mahishi): (a) A fire occurred on Ma¥y
12, 1967 at the site of the Rajasthan
Atomic Powar Project near Kota.

(b) The principal damage was t¢
the scaffolding and shuttering erected
by the contractors for the pre-stres-
sed concrete dome of the reactor build-
ing. The loss to Government is esti-
mated to be in the neighbourhood of
Rs. 2.5 lakhs, but the main portion of
this is expected to be recovered from
the insurers.

(¢) and (d). A Committee was ap-
pointed by Government to investigate
into the cause of the fire. The report
of the Committee has been received
and is under the active consideration
of Governmeat. '

Shri R. Barua: Are Government
aware that the security arrangements
in that orgdnisation need a thorough
check-up?

Dr. 8 Mahishi: Government
are hg::b E::rflam of that.  Security
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measures have already been taken and
they are stil] further being tighten-
ed. !

Shrl R. Barua: Is thefe a special
department to find out whether the

security arrangements need to be
further strengthened?

Dr. Sarojini Mahishi: It has been
answered. They ar¢ still further

tightening up security.

ot gew wx e ¥ g
s wgen ¢ e ag fdaoee #
wa fasht o 3@ 1 fean www w9
¥ o 91T Y T, 39 1 eF A9
9 T g1 It 91T 3| #77 favrr a=w
¥ 9 Faerar s ?

o wOforft wfgly : o 97
¥ wew ¥ faelt § WK 99 9% @I
TRFTE L

ol gvn Wy wONW : OF W
F FOT 97 37 ¥ ST g1 at AT ot
I o2 fAvig 7 gar ) g7 aw@ A
WA gAY g &, W W &
¥a g 9@ &, ¥ 77 o ) faax
EAR Gl Gel:colenicd i f i
g & v faoty 7Y feam

st wmew vl ;& FeAT
Sgar g fFagMNgdergisw ¥ Ay
¥ gtw #¥A &7 qA€ 7€ NI A
noAr  fawfed 3| & gadr AT wan
| A W FIH F QT Ar ITF
q& g ¥ 19 gHe ¥ sror feaer
[ A A, wwr g w1 wf T
FANAT T !

Dr. Sarofinl Mahishi: No, Sir, there
is no delay at all. The work bas been
started again, and there will not be
&Ny delay op this account
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Wy Ty wg @ aon
mar § e atw 747 &t R & for
T Y FgEAT AT § W T e
wTIFva et mar g 7

Dr. Samfini Mahishl: There were
two committees. One committee was
appointed by the Department of Ato-
mic Energy, The CHI also went into
investigation. Both of them have sub-
mitted reports, but both of them have
not been able to flx responsibility, and
still both the reports are under the
active consideration of the Govern-
ment. They have not been able to say
whether the accident is due to any
smoking or shortcircuit of electricity
or loading or sabotage. They have not
been able to say that these gre things
due to which the accident occurred.

Shri Shradhakar Supakar: When was
this committee appointed, how long
after the actual incident?

Dr. Sarojini Mahishi: Immediately,
within g week or so, ang the report
was submitted by the middle of June.

Shri N. K. Somani: There is a Se-
rious discrepancy between the answer
that we got just now and the discus-
sion that I had with Dr. Vikram Sara-
bhai a few days ago. The latter main-
tained that delay in commissioning
the plant due to this fire may be as
much as six months. We would like to
know a correct, accurate state-
ment of facts regarding the delay.

The Prime Minister and Minister
of Atomic Enerfy (Shrimatli Indira
Gandhl): ‘There is some delay, but
it is not due to the fire, it is due to
the delay in receiving equipment.

Shri Bal Raj Madhok: There have
been a number of cases of fire in
important public undertakings. There
were a number of fires at Ranchi, and
there was this fire in Rajasthan, and
it seems that there is some plan be-
hind it, some kinds of sabotage is tak-
ing place all gver thé place, May I
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know what steps the Government have
takep to gee that these public under-
takings of nationa] importance are
properly protected? And secondly,
may I know whether there is sabotage
behind it, and if sabotage hus taken
place, what steps have been tazken to
prevent such sabotage?

Dr. Sarojini Mahishi: There s

no connection betwoen the acci-
dents at Ranchi and this accident
which occurred on the 12th day at
Rana Pratap Sagar project. Preven-
tive measurcs ond also precauticnary
measures as suggested by the special
committee that was apoointej by the
Atomic Energy Dopartment aud the
CBI have been taken, they were al-
ready there, they have been further
tightened up.

ot steTcTe e ;. fro fadl
waraTovE & ag garfoa gun ar R
ag & gheAr 5@ qenn fawdr a7 &
v g€ & oA T8 faRa & A
g a1 | & g smaar e g fe 39
mﬁ'muTW‘ﬂgg?

Dr, Sarojini Mahishi: Both the re-
ports have denied this or any other
kind of sabotage.

ot W TR AT WA AN
wifgan & wonar g fo fedr st @M
¥fes ag  fesr omn & aog & @
afey gfemyz & 7 o # a9g ¥
grit | & st g § e efete
st & yafas a9 =ff =0 o9,
IEH T WA BT FGT SAGG § AV IqE
forg #tv fasare & 7

iy .__g‘<' :,I'-' .‘wlw urs

gt 284S & Wy J gale
e 3 S ST Ly o S
iy S ol 05 adayll &l e
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"ur"ﬂ‘-i-‘bh- ok - S
Tom S e 5 Sy = adugy]
"’!‘,ﬁ'; L § &l “égsl (O
[?2 2 )y o8 D4 ol gyl yen
Dr. Sarojini Mahishi: There are
other considerations also. We Look
our orders with Bhopal Heavy Elec-
tricals also, There is a liltle delay
In the delivery of the equipment,
and a delay of a few monlhs occurs
in the commissioning of this project
due to that delay in the delivery, and

not due to fire, but due to so .nany
other considerations.

S| WagE TH( QW ¥ G Ag
a1 fa 33T a1 fa fewr 9w ai aug
& 79 @fe 7 tfavie & o w o fowx
35§ 9u4T avig § & 1§ wAwT SigaT
gz s maadravgt &
SHAT q41 &5 § | TG g
foemzit g o fondio wim [ ar,
TEIH ATA A woT g ¢ e fandErt
g7

1Y (PO R 1 KYP) d,.:t!
I__,s;_ﬁ 25 2 NS G el &5 g sy
el & edasl LY Hep = 4ay
2y Sl -2 G dSa e
‘-‘uy‘ laale Wity e - A
& P 30 e e & £ el
Sl WS- a5
Upa Jbo & pde 2 @ )y 2ed B
o 2 \Pan ottt S & gyl - @
[? ayyaed

Dr. Sarojinl Mahishi: The equip-
wory ALuo jou awod 03 SBY juUIW
Bhopa! but some other places also,
foreign countries also. Due tc some
other considerativns....

Eome hon. Members: What are
the other considerations? (Interrup-
tions) .
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Shrimati Sushila Rohaigi: I think
these incidents have been growing

in number in the recent past. May
I suggest to the Prime Minister that
what happened in Kanpur two day:
back was concentrated around mili-
tary installations which are vitally
important at the present time. Would
the Prime Minister kindly sce to it
that the security in these installations
is tightened up and other precautione
are also taken so that there is mo
scope for any such incidents?

Shrimatl Indira Gandhi: Y., Sir;
the Deputy Minister has aiready saic
50.

Shri Brij Raj Singh-Kotab: While
this question has at last come wup
before the House, though the fire
took place in May, may I know
whether there is any penal cizts=e m
the agreement with the suppliers zay-
ing that if they do not put it or
time there would be some penalty?
We have not also followed what are
the “so many other considerations”
that the lady Deputy Minisier has in
mind.

Dr. Saro,inj Mahishi: There may
oe rertain usforseeable reaso..s also
for that but then it is all according
to the terms of the agreement and the
contract entered into,

Shri N. K. Somani: Is there a
penal clause or not? (Interruptions.)

Mr, Speaker: The question is
about the fire in atomic plant. Other
questions do not arise out of this.

Shri Nath Pal: In reply to a ques-
tion by Mr. Madhok, the Deputy Min-
.ster stated that the government is wide
awake to the danger of sabotage. We
know that some powers are interested
in preventing India's development in
this fleld. This fire we are assured is
incidental. Some of us know govern-
ment's efficiency in preventing sabo-
tage and its record in this field is far
from assuring. The death of Dr.
Bhabha who put us on the atomic
map of the world and who stood for
India’s nuclear development still con-

1689 (Ai) LSD—2.
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tinues to be shrouded in mystery and
it is suspected that too might have
been the work of interested powers
and the investigation is going on to
find out if there was some sabotage.
May we know if there is a master-
mind trying to prevent India's deve-
lopment in this fleld and how far
is the Government aware of it? Is
the death of Dr. Bhabha really an
accident or was it an act of sabo-
tage—Don't be laconical; try to be
convincing. You are already ready
with an answer,

Shrimati Indira Gandhl: This is
not relevant to ths question. I doubt
it there is any mastermind working
in the manner that the hon. Member
is suggesting.

Shri Shivajirao S. Deshmukh: The
report of the two committees is be-
fore the third committee, Would the
Government consider appointing a
fourth committee to see whether there
was any insurance cover ... (Inter-

ruptions) .

Mr, Speaker: It has been answered.

sShri Shivajirao S. Deshmukh: In-
surance cover has not been answered.

Dr. Sarojini Mahishi: There was
a loss of about Rs. 2'5 lekhs to the
Government and a part of it will be
relmbursed by the insurers. It is
under the consideration of the Law
Ministry as to what are the admissible
items that are there to be reim-
bursed by the insurers.

ot fere wToww : W1 WS G
arraz § fe a1 W@ qg WY
&, gATCRW i WIQ @ &1 IHA FuT A
A wage @@ dgs & qor ar fa
¥ ay-ad dw, a1 § TE-AE OF o 7
a1 73 &, ok A ¥ fag wrad
oo fear @7 & T wng f
fif T CATT XE g ¥y Qe @
@ § ot daw dwcrw wfea & fad
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AR @ AR T g7 A A S
W& & W e w307 ?

sfrmfy ey i o, gt

AJIR. Programmes to Counteraot
Anti-India Propaganda

*I478. Shri N. K. P, Salve: Wil
the Minister of Information and
Broadcasting be pleased to state:

(a) the steps, which have been
taken by Government in the All-India
Radio Programmes to counteract the
anti-Indian propaganda by Pakistan
and China in Asin anq African coun-

(b) the arragements which exist in
the All-India Radio to monitor the
hostile propaganda broadcasts of the
Peking Radio and Radio Pakistan; and

(¢) whether Government contem-
plate any measures to establish a
close liaison between the External
Publicity Division ang his Ministry so
that the latter may re-inforce the pub-
Heity efforts of the former abroad?

The Minister of Information .and
Broadcasting (Shri K. K. Shah): (a)
Pakistani and Chinese propaganda
against India in ,Asien and African
countries is countered from day-to-
day through exiqrnal news breadcast
#nd news commantaries.

(b) Arrangemerits exist to monitor
broadcakts put out by Radio Peking
and Radio Pakistan as well as the
latter's satellite broadcasting stations,

(c¢) Regular liaison exists between
AlR and the External Publeity Divi-
slon.

Shri N. K. P. Salve: Would the
Minister kindly inform us whether any
complaint bas bean receivgd by him
from the listeners of the AIR pro-
gramme to counteract the anti-Indian
rropaganda by Pakistan and China,
that the propaganda is utterly in-
effective, for, it is insipid, immature
and puerile and secondly, in view

JULY 31, 1967
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of the fact that psychological warfare
is accepted to be a very specialised
subject and that radio propaganda is
& vital instrument in this subject, may
I know (a) what steps in general
have been taken to acquire proficiency
in this, and (b) whether any training
ig being given to our personnel, by our
officers, in thig subject and if it is not
so, may I know whether our policy of
dynamic neutrality stands in the way
of our specialising in any warfare, 1n-
cluding psychological warfare?

Shri K. K. Shah: All I can say is
that my hon. friend is not well in-
formed, The amount of note thul is
talken by China and Pakistan of our
broadcasts for counteracling unti-
Indian propaganda is itself proof of
the fact that we have been very effec-
tive.

o FraTow ®wl ;w1 A wEEy
FI Tq T #1 @ga7 g fF "Fweardy
s ¥ qifer feqr g ofémm
Wedt & s qigsTe W § § A
& awd Mreaey o dfas #§ s
g & ; afe g, ar #1 "AvFC § qAT
#r€ e foan @ T aeaeamd) game
*® Wi ¥ fn e W et
#&fae ¥ wewrez fvr oy ar gl
¥ foqg ®r amesifeen  @ve @W
iy ?

Shri K. K. Shah: So far as Gurkha
language is concerned, the propaganda
is carried on. So far as Maithili is
concerned, the question is ypder con-
sideration.

Shri Hanumanthalyn: ‘Has it come
to the notice of the hon. Minister
that some of the Russian radio
stations, in particular, Tashkent, are
doing anti-Indian propaganda, and if
so, what steps has the Government
taken to counteract these things or to
call the attention of Moscow autho-
rities towards this matter?

8hri ‘K. K. Shah: This refers to
the ‘Extarnal Affairs ‘Ministry, but it
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is not correct to say that any pro-
paganda is carried on by this radio—
not official radio—against India. There
are references made ... (Interrup-
tion). ., I am giving a full answer—
to some of the parties in this country,
and we have drawn their attention.
Beyond that, we cannot do anything.

ot mererfie sreft . wra-fa
garz & fam &1 9frer 3719 F fau
oY T & o9 T A9 B A7 F
frq s & ger wuw @ wfwme
giafaer oiv  auf § aoa7 oy "Am
VIO #3FTT & F1A71 AF GAE @0 Gl
2 fis 2w & qramadt §11 § e
grafaer  @wmr =g, fag & faoed
g9 71 wfawre fFar a1 7% &fa=
FOFIT O94 faF gl & avit 8% 59
w2 a1 W g 1 & ag s =g
g ¥ oo ddy T e & A § q&
T Ty o a a% 3 wie-
w1 grafazT wom o AR, aifs
FATE ATATH A IF GA AT AT |

Shri K. K. Shah: Two super-po ver
transmitters will be installed before
the end of 1968, one in the beginning
of 1968 and the other in the end 'of
1968, in two extreme borderg of our
stuntry, which will be &blé ts give
much better service. Twbd = 250-kilo-
watt short wave transmitters will alzo
be installed.

Shri R. K. Simha: The Bihar famine
has been showp in films and tglevision

in the gountries of Kuiope, and these
films which ghow the Indian poverty
to countries abroad do not do honour
to thie status and dignity of India. We
May appeal to the whole world for
help, ‘But the Indian wretchedness,
Indian dastitution, when it is project-
ed throyghout the world through our
ternational scene, it
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Shri K. K. Shah: It is true that
some propaganda is carried om, 'but
what can be done.

Shri B. K. Slnbha: Sir, what I said
was, when Indian destitution is per-
mitted to be depicted through our
agency it becomes a disgrace. I know
a person who when he attended an
internationa) conference wanted to
invite some friends to India and they
asked him: “If we come to India will
we get enough food will you be able
to properly house us and entertain
us?” This type of thing should not
be permitted.

Mr, Speaker: He also agrees with

it.

Shri M. L. Sondhi: Is the hon
Minister aware of the importance of
Pushtu programme; if so, may I know
why instead of Increasing the duration
of Pushtu language programme Te-
cently the staff has been curtailed?

shri K. K. Shah: So far as the
Pushtu programme is concerned, it is
being looked after very well.

Shri M. L. Sondhi: I asked about
increase in the duration of the pgo-
gramme, not whether it is well looked

after.

Shri X, K. Shah: The present pro-
gramme is more than enough. If the
hon, Member will come t:ornel_t_vlu
satisy him.

ot wrww ¢ ar s afy
wgr mar §, wfeam e, aww

fedt & ¥ gAL WY & QT WA F
faars sz fear arar {1 8 7€
arr wrgaT § % @ e ¥ g
qifed ®ar §—gEt A gL faTS
R TG FC S §, AW A Faw
3 %1 fade w0 § a0 59 2wl & A
qfcfeafoar § W weATd §, W@1EW
¥ gq & sdq ¥ o qErcETAY |

shri K. K. Shah: For the informa-
ﬂdnmyofmyhon.h-hndlmrﬂr
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that, as for example, when Peking
radio has been carrying on propaganda
against us we have been pointing out
what happened to other parts of the
country, what is their relationship,
how they have let them down ete.

Shri Samar Guha: May ] know
whether Government has any special
programme for the eastern region of
the sub-continent of India and whe-
ther in view o fthe delicate and sen-
sitive nature of the progran.me in-
volved that programme is guided by
an expert committee?

Shri K. K. Shah: We are at present
broadcasting every day 11 news
bulletins in six languages for Africa—
English, Gujarati, Arabic, Sinhalese,
French and Hindi—and 16 news
bulletins in nine languages for South
FEast Asla—English, Hindi, Tamil,
Indonesian, Chinese, Burmese. ...

Shri Samar Guha: You have not
understord the importance of my
question, When the Prime Minister
was the minister of Information and
Broadcasting I had submitted a lengthy
programine.

-

st Aw weg 7qt: ¥ ETER T
s qifeer ¥ Fgld S=1L F 5
T wara 3% & fac argffes adw
WA w1 g3 faary w40 ¢ owq 9
o ifFeaTa gaTt TAA faw g
7T 1 9T qw 1 §, a1 /T HFGEC
S W aifeem & oA e g
F wEw alw ¥, weafaas a0F F,
gfrar & are aw AA § A 7 A
Few Isrady ! wmre A fgaras
WA & A AIEAr T §, T HLF
agi 9T a¥  Fiafaze am w7 qgre
i w1 W WIA granT gAw w1 {aT
ey ?

Shri K. K. Shah: Sir, as I pointed
out, two very big powerful trans-
mitters, medium wave and short wave,
that also ¢f 250 Kw. are being instal-
led and due care is taken so far as
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this border and that border are con-
cerned.

Mr. Speaker: He was talking about
pahadi log.

Shrl K. K. Shah: So far as Hima-
chal Pradesh is concerned, for the
last three years we have been re-
questing the Himachal Pradesh Gov-
ernment to glve us a site and we have
not been able to get a site to install
a 100 Kw. transmitter in Simla with
the result that we will be obliged to
shift it to Chandigarh.

Mr. Speaker:

Singh.

Shri Kameshwer

Shri Samar Guha: Sir, I want your
protection. My question, which was
very specific, was not answered. I
referred to the eastern region of the
Indian sub-continent and the Minister
did not understand it. In view of the
delicate situation in that sensitive
area—I referred to the eastern region
of the Indian sub-continent and not
South East Asia....

Mr. Speaker: Has the Minister any-
thing to say on this?

Shri K. K. Shah: As I said, broad-
casts are made in Burmese, Russian,
Tamil, Hindi and English.

Shrl Nath Pal: He was referring
to the eastern sub-continent; the lan-
guage should be Bengali.

shri K. K. Shah: Sir, I was ans-
wering supplementaries to  Starred
Question No. 1478 and not 1477, There-
fore, when any question is asked, I
take it for granted that it is in res-
pect of Question No. 1478.

Shri Samar Guha: I referred to
the eastern region of India. Is it not
within the purview of counteracting
anti-Indian ]?roplnndﬂ

shri K. K. Shah: The question is
“the steps which have been taken
by Government. ...in Asian and
African countries” and Asia does not
mean India.
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Shri Samar Guha: If the Minister
cannot understand my question, J
cannot help it . . . (interruptions).

Shri Surendromath Dwivedi: Sir,
although you permitted the supple-
mentary, the Minister takes shelter

under the plea that it relates to an-
other question.

Shri K. K. S8hah: I will come back
to Starred Question No. 1477. Broad-
casting is made from Gauhati, Imphal,

Kurseong, Kohima, Agartala, Siliguri,

Calcutta a nd Pasighat.

oty fog . wow W@,
F4T AT wgreE amaq f& 11 Jarg
& tfeay wmesr &1 A1 SO S
qT 34 FT KT IJTHT &9 1T HIT
16 57 FT AT Ao FTo ATo FT FHAM
& 37 QA SwEi § wvew F wafa
TFE  AET 9T FTE IS T
1 IAFT WIT LA TET § R a9
war F18 faig-0x w=r g 7

Shri K. K. Shah: 1 will
notice.

st waT "™ o A4 wgRE
qAGA HAGT FrafAeT W & weran
gEe 2w ¥ W HarA & Sfew w®w
IgA *1 § A wAfowr 7w owg
wogg FreHE I w1 e feam qr
W 36 ¥ §B wOwa Wt Fardr of ?
g @19 @ T AT 96 Al
t?

Bhri K. K. Shah: It is’true that the
deal with America did not come off.
But we have already secured iwn big
high-power transmitters from Yugo-

slavia and Russis

SRAVANA 9, 1889 (SAKA)
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Smort NoTicE QuesTroN

wregw ®  sfafocnfowm
TR

+

38. st s et

st v ey wreslt

oft qwein ey gereny -

st wmw amw

ot g W e

sft AT Wwi

st fewgee qredt

o g e 9N

st s e

a1 far qdY qg ST #1 ow
94 fF

(%) 71 z=ziegm 7 gg  wfa-
faarfas &= & w1 A &Y
sfafafamwes @ a1, a8 avow ar v

t;

(@) sfafafa wvew & fomr amy
qv fawig a= fear w1 aan fae s
% W F&Td &I gy ;

(7) sfafaearfass s & wq-
AT ATCE ®1 97 feaay afw ) oy
"X

() sfafaanfusc  admw
frotql & wrea AOHT FFT A% wEAT
t?

foetr wwww & AWt (oY
we fag) : (%) o, @0

(@) wredr sfafafa-awe &
fawravre awi ATt # giva (M-
) B wgh e Svedal ¥
dogn & 39 & fawy aw faqr 4,
7 wena  wfgsnmm : Sy w7 fag
mE
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() wor # wrf fafea afw
1 W eqaeq; agf § Afew Afaw
gfel & ot qram, wf qar
fafraat & w7 @F g wgiw Fasi
i o 7g qrama F =0 & wqew
feg omed | v wfagi & fau ofsm
sfast o= qar fafradt & gy
fear wrgar ) s« wfw (1) Isam
# arf w8 gfagt N geqr W (2)
gasr faky o fade w2

(&) wrwaT s &

ot AT el sfag, &
gg A wrgan g i far garem
¥q qg g9 # S Fr 9f {5 sy
WAl & AreqT ¥ T X a9l 7
Z 4T foregr £ A 1 g7 GEEA F S
fritg 71 & 71 A4 wgg g9 ¥ 93=
2 97 ar@ *Y 14 WA 7 fae-
fagaa @ a5 0 fwgr @ sty 4
3q & faq o angfefes o 9 6410
qexd nifga a8 QO wmar 7 9
& adfr? 94 ¥ fed awc a0 w
spqqr ar =4 favig & @ Ad @l ?
gfz @ a1 39 ¥ gfas< F fog 7
Qrqg frg widT ?

ot 9 oy : W weT faai
®7 & ag A7 % & f& J97 7 3
forare wraar wearAT & wreww { AT
& st 3a F fag qead wfeg, ag 3rs
1T | WAATE WY FIA § A GETET
4 g e ot aqifs St
Fama § agLifes M Feamerfasa
AT #1 AT GEAST F 9AAT
# fau 94 TE wET G A
ofirord T a1 H@#f ¥ @1 9§ A
gt gy 7 1 %€ AT A BAR
 ff @9 | wmfay = anat
F I F wq @S ¥ oF-=mag
ot ofeewd @AY ST H ¥ AL Q)
QU O | A AT ATHA qZ R
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4157 A NRE g fear & v
qag awear mA YAt

ot arw o : 547 wERT F ww
arag awmar wifge ) a0 o &
q1q, IATE ® 719 FfAT

st S fag . @ gy F A
#aw |
ot arq qrf ;T A

it qie fog - ¥ frdew s @ oan
&t @rd gfwea 6 @
WS AR W
& 7€, g 5@ Nf fraw wER ¥
faq o w7 el A ¥ wae &
AN g I9 I T AR I
Y s @ e a0 | wE
& mr f§ foar wFray gl §
fa7 @@ 1 A @A N TEE
AT N FF T T IE F
Harfa® o= 79 { BT N wEE @,
afsae & o R 1 JEw A
T F & gOF ovt § 99 gEw
waTE ¥ fAe g & aw § 9 agEw
AR E | AFTITH gEwar A
R qEh W TaeR W g W o

Mr., Speaker: Are you answering
the supplementary or are you giving
the whole history?

it sx feg: & aft @ @ g
IHR ger e wn wrow g mar § A
T am @ Wi wEw G
wear § yafag s s g

% frdewr ®¢ g1 o1 fF g0 W1 q®
oW qTOW § T A ST & T d
Tz v g feael & e wEe. &
far & wex § OIC OR 7 & 4R
fad Taet gw o A @ity A
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TR ¥ Fuwl w1 fam fgme &
& Iqr feara & ¥ @l i g
wi@ Foir w7 ww & owr R
¥ & Aawa § 5 s qar o A
AT g W wee U A g ¥ e
£

&t T el ¥ g
wgar § fe o wg ww e
wAw & wfww aff § Grg & o2
o’ Ty awi, A, fiew o
ME @I TR
¥ 7w & s v grfw & WK Wi
o 38 g A 7 fawer g
AT TR FWANG! ¥ W
F avied § w1 3 R @ ey
# w9 T 930, W ag w1 W Foi
oY g e & furard ?

AT
e

ot st fog : &% @ @ HTT 7
wTE g 39 A W foed gu o
T H oA § W W W 3§ &7
W I AR G | A 9w
% wx ag § sTw g wias g
&Y &1 A gEd aw o T fRw

sft sic foy T EOETC W R
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st @ fg : w W dwer W
ST T wwA §)1 R wT wwar @)
T AT ¥ g9 A Iy e ow

qfer § gra & 48 § 1

Mr, Speaker: The hon. Minister
may understand the question which
is, if Burma and Ceylon being outside
are able to get along, how it is im~-
possible for India to remain outside
it and get along.

sft W oy : ow & amg e &
& Wren e A g d A
g a9 & @@ gu f, o9 ) o
QrASET, gENT A qE g |
& & fgaw @, fead Jac 7@ &
fera ey swEradig)

st sreTerefre wredt : weaw wEET,
AT I T 4T AW THT W AT A1)
FIR-TEZ FAwT & afgaee ¥ fedt
v # wr @it aff &, Wl wgea
A0 W A AW v @ § O
W< GTHTE &1 39 § T|H & w1
t? ¥aw 3y STy ¥ fw e
& aug § w1 12 § W ot W 8
T WAt F A g WA
wrawg?

weW WEWT : av & @il F ¥
1 ¢ |

oft s fag : & qger frdew fiear &
fr g7 & @ ¥ Mfar gl ¥ &ft fin
arr ura <R, & oY W TP W™
oy aver Yt 8, e e % 2 fireft v
& wifirer g1 § @t 3@ 0 o7 ¥
g rcaraR § | e iy wff oy ¥
§ | et fordr g sefrfrfermorer a8 A v
wr o 6 X@ T AT FT g WU N
o W v i Wik @ 7 g
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TEE gC &1 g 9 fiw w7 oy §
IR gATT AW R

ot oty fag wredt © war ag o
v 3 f5 faRe & wfefafe =vw
# @ aw & fordr dhegw & @ fe gt
w fodiy @ g R g
§ FEW A FO qE 7 wrer oY faew
¥ wEarT o9 & faars MRdver #7 @
&1 & s W § fe oo ¥ fada
oot 3?7 W ag AW A}
fFmmy f[MiTswow 7w
fad @ @ f fuda aveli o1 g 2w
qC®G SWTE ar !

oy 9e fog:  fd 7y awear @
fF w T ¥ T & 99 w1 q@
gt @rft 1 whfed o= &  ofssww
& oft aga W wETEr o) wEa §
g w7 # 5 1@ = W A w1,
#fFr  S=i e 7@ e s=W
77 Famn ot v @ § 399 T el
afew w1 R g, Wit W
99 FT qga @ feaEt &1 e
BN W T 1AW g9 W g T fF
I e AT &, o @ femm
qAET g S agr #or fadw
fram, ¥fFa ST T @ W SR
ag WA @ T, I o
Afe 2t 7 fawar

ot g W $EAW : AEA
weft & "R FerT F aeman f gw s ¥
WG ¥ IW & WA ¢, qEL g @
frand giwEaw @i 81 S
wAWT ¥ g wE W Ag g A W
s N goTowt 1 faw & fad
ff ouk wRrwEe §7 9w 9w ¥
ot aw aff @ @ g 3w ¥ Wi g
A AR, IWHA T WEEA g 7

& o7 gv1 ey v, AT w7 s

JULY 31, 1887

Oral Answers 15752

My FEm e A IR ww g
Y @TW g9 £ |

oft wew fagrdt awadi . wenw
wgRY, T faledt A f2y ow
WE | o OF A9 g HelY HEIET ¥
wg fe #1f A A € W wRr §
s aw § —x@ &1 w7 wAwT § 7
The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): I think there is some mis-
understanding about the Minister's
reply. The position is that by going
to this Convention, we have been able
to impose certain conditions and con-

ventions which will be useful to us.
This is what he means.

st oft Ta: 3T W AT @ FT
s =5TiEd |

oft ferer gwTe et weTw WERT
% ag w1 g § fEoww owewew
aTT A% ¥ age foeer faein wgEr A
gt o, 1 A WY I & & 9,
T 99 & g5 =9 gnir?

e fmg: M gadragd e
9q & aga 7O I99 g, WA qE A
& wwar & fe g faegmr 7 3

Shri J. B. Kripalani: If we do not

go to this Convention and do not par-

ticipate in it, and we are out of it,
will we not be free to publish any
book we like w ithout the considera-
tion of royalty?

it se ey : ¥ firdert forar & Fo6
i ag deer g @ fF—

Those books which are meant for
teaching, study and research in all
fields of education can be translated,
reproduced and adapted  withou!
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giving any notice to the author or
the publisher, the very day those books
are published. There is no ban on
that according to the new provisions
and we have to pay royalties on the
standard of payment that we make to
our own authors and it coulg be in
our own currency, 8o, it is up to
us as to how much we pay them. It
is not for them to decide; it is for us
to decide.

Shri Sradhakar Supakar: So far
as I have understood the answer, the
hon. Minister says....

Shri Surendranath Dwivedy. Mr.
Kripalani's question has not been ans-
wered.

st o Alo FXATA: FW X WY
T 9T W Far oy far
T 9T 971 7 o TEeE R R
T g0 w15 WY forare ofew s "%
(4

Shri Surendranath Dwivedy: He
was asking whether we were not free

to publish any book without paying
any royalty whatsoever.

Mr. Speaker: He said that we would
pay royalty in rupees.

Shri Sher Singh: We do not wan*
to deprive the authors of some re-
muneration in view of the work and
labour that they put in in producing
books. I think, it will not be all right
to deprive them of this. We have to
pay some royalty to our authors also.
Our authors are very poor indeed. If
we just abolish these royalties, then
they cannot survive. Therefore, the
authors have the right.

Shri Sradhakar Supakar: I want to
be clear on the question of royalty on
which the answer was very ambigu-
ous, Does the hon. Minister want to
say that only those Indian authors
who will translate those books will
be entitled to get some royalty and
not the original authors whose books
are translated. If the original authors

1889 (SAKA) Oral Answers
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are also to be remunerated, may 1
know whether their remuneration will
be based on some contract or on our
own sweet will, ie, whatever we
want to pay them. This is a definite

Shri Sher Singh: I have already
explained. In the Act itself inten-
tionally this has been kept ambigu-
ous. (Interruptions) Please listen to
me. I will explain why. That is to
our advantage, It is left to the coun-
tries themselves to decide the quan-
tum of royalty. So, it is for us to.
decide. Therefore, we have left it
ambiguous. It hag not been made
specific, saying that it should be
1 per cent or 2 per cent or 5 per cent
It is left entirely to us.

Secondly. ...

Shri R. Barua: I rise on a point of
order.

Mr. Speaker: No point of order is
raised during Question Hour.

Shri R. Barua: Is it proper for the
Government to say that it has been
intentionally made ambiguous? It is
a dangerous thing. .

Shri Sher Singh: I have explained.
This decision wag not taken by our
Government. This decision was taken
by 52 Governments and intentionally
they kept it ambiguous, they have left
it to the countries themselves. It is
for the countries to decide on this.

Mr. Speaker: The hon. Member's
question was specific, namely whe-
ther royalty wag going to be given:
to the foreign authors or to the per-
sons who would translate the works
here in India?

Shri Sher Simgh: As I have said,
authors also but on the same stan-
we would give royalty to the foreign
dards on which we would give to our
authors.

Shri Lobo Prabhu:
fact that we recognise copyright

In view of the
in
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this country and make adequate pro-
-vision for payment of royalty, may I
know whether it ig the intention of
Government to make a distinction in
respect of works and thoughts which
have been produced in other coun
tries and, If so, whether this does not
amount to discrimination, whether
‘this does not amount to an act of
‘theft against a foreigner because he
is not able to enforce his rights?

Shrl sher Singh: As I have already
explained, we shall treat the foreign
‘authors om a par with our own
.authors,

Shrl Lebo Prabhn: He is not doing
that. He is expropriating their rights
without giving them any royalties.
“This amounts to an act of piracy and
‘an act of theft.

WRITTEN ANSWERS TO QUES-
© TIONS

s 3et & IR

*1472. SY ®o Wo @ T
-iifmin#tnqmﬁaﬂwﬁfr
fe:

(%) wrwre wwwr & fea feT
A FY FHAF qGT HG THC F TG~
7a1 ¥T § q9T €W WgEAT W ST
FaT &1

(@) ¥ 2wl F T wrEEEag
w7 W7 & d4qr IAET WAEFAg g3
F ¥ MU q@R W FEAE w1
&

(m) @ar woEr ¥ @ A &

Fraardr &1 & fF wwwr &
fawraeie 2§ Wi g # wfy
Y aTd Wi IO # g A W
faearfaa 7 gt 9¥; A<

(w) rfx &, @ wrE FTET AT
@ 2w & §rg fFy oy s W oed
g ?
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Fifre-wd wwEtr @[ dot
(st sty Feg) - () e o o
T UF FFreq 7@ fear mar § | (qEwE-
wq § ™ ngr o [Ifwd sewm LT—
1256/67)

(@) wwt W & wgwa
Ry WTEAVEEATHl #7 QK ST
T e TR, g A ggEAT A E AT
g ¥ ey A A gawar WK
dfaa et oz fdz =t &

() M= (%) =l aF wrET
qE! F1 THFER GIA gqAT IAWT F
F9 FT 7 wrAET F faearfon fvg
A9 FT FE @A qG WE § | W@
T A T F fpar i awyswany
# #1¢ awaYar 4gf fFar g o

Indian Enclaves

*1475. shri B. K, Das Chowdhury:
Will the Minister of External Affairs
be please dto state:

(a) whether the Indian Enclavey are
administered by the Central Govern-
ment or by the respective Indian
States;

(b) if so,in how any of such En-
claves, there is proper administrative
machinery;

(e) if not, whether Government pro=-
pose to implement the G. Parthasarthy
Agreement of 1965 made with 1ihe
Government of Pakistan, specially
after Dahagram firing in 1965; .

(d) whether Government are aware
that the Government of Pakistsn are
planning to take possession of the
Indian Enclaves; and

(e) if so, the steps which Govern-
mtpropol.alotakein this regard?
" The Minister of Extérnal Affatrs
(8hri M. C. Chagit): (a) The Indian
Enclaves in East Pakistan are under
the administrative control of the Gov-
ernment of West Bengal,
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(b) end (c). After the September,
1965 conflict, no representative of the
State Government has visited Indian
Enclaves in Pakistan. The Govern-
ment of India is in correspondence
with the Government of Pakistan with
regard to the posting of respective
Police parties in the Indian Enclaves
in Pakistan and Pakistani Enclaves in
India.

The Government of India have re-
peatedly proposed to the Government
of Pakistan to restore the normal
movement of traffic between India acd
Pakistan. The Government of Pak-
istan have not yet agreed to this pro-
posal

(d) We have np such informatior.
(e) Does not arise.

ALR. Broadcastg on the Eastera
Border Areas to Counteract Anti-

Indian Propaganda

*1477, Shri G. 8. Mishra: Wili the
Minister of Infermation and Broad-
casting be pleased to state:

(a) whether any scheme has becn
devised by the all India Radio, to
counteract enemies’ propaganda in
our sensitive borders on the eastern
side;

(b) whether the programmes fur
listenerg in the Eastern border region
are broadcast in English or Joca] dia-
lects;

"(c) if so, the names of dialects, hours
of broadcasting per day and types cf
programme; and

(d) if not, the reasons for not broad-
casting in local dialects?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir.

{(B) These prog] eg are broad-
cast in reglondl guage/dialect of
the people conceined. In the case of
Kohima Radio Station, they are broad-
cast in English also.

(c) A statement is laig on the Table
of the House. [Placed in Library.
See No, LT-1257/87).

(d) Does not arise.
it Armelt o wowre o Aw

*1479. WY woCH WA
&t T fare e
ot wto o wmY :

w1 dafe-wrd Tt ag Ty W
Fr w3 f

() =1 ag #w ¢ f& fat)
arrat # awT ¥ Aar o g o=
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Chinese in East Pakistan

*1480. Shri Samar Guha: Will the
Minister of Externa] Affairs be pleas-
ed to state:

(a) whether it is a fact that a large
number of Chinese ‘military personnel
have very recently come to East
Pakistan;

(b) whether they have peen de-
ployed in the Sylhet, Tiparah and
Chittagong areas; and

(e) if so,
thereto?

Government's reaction

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
Government have no knowledge on
the deployment of Chinese army in
various parts of East Pakistan.

(c) Does not arise.
aferr o 73 W dwfeat

*1481. st TR™ATT "™
st WTw A

(%) #r1 =g axd fy ofeear 3
it ag F4 F qR G A 9 W
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Fgr g ?

sferew avsft (sft vuvi fax) @ (F)
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Formation of 3 New South-Asia
Group

*1482. Shrimati Sushila Rohatgi:
Shri Virendra Kumar Shah:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government are gware
of the formation of a new South-
Asia Group comprising of Malaysia,
Thailand, Philippines, Indonesia and
Singapore for economic cooperation;

(b) whether it is a fact that the
Foreign Ministers of these countries
are meeting on the 19th August, 1067
at Kuala Lumpur (Malaysia);

(¢) whethre Government have been
invited to join this economic group;
and

(d) if so, Government’s reaction to
this formation?

The Minister of External Affairs
(Shri M. C. Chagla) (a) and (b): We
have received reports to the effect
that the Foreign Ministers of some
South Fast Aslan countries are nro-
posing to meet jn Kuala Lumpur in
mid August to consider the formation
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of g group for economic cooperation.
(c) No, sir.

(d) Doeg not arise,

Voice of America and B. B. C. Broad-
casts about India

*1483. Shri Eameshwar Singh: Will
the Minister of External Affairs be
pleased to state:

(a) whether Government's attention
has been drawn towards the broad-
casts from the Voice of America and
B. B. C, tending to interfere in the
last General Elections in India and
giving biased reports on drought and
famine conditions in India; and

(b) it so, the action taken by Gov-
ernment in the matter?

The Deputy Minister in the Minis-
try of Externa] Affairs (Shri Surendra
Pal Singh): (a) Yes, Sir.

(b) No action by the Government
was called for, as the broadcasts in
quesiion did not seek to influence or
interfere in  the elections, Their
coverage of the grought and famine
conditions so far has also not been
such as to justify any Governmental
action.

Disputed Areas on the Indian Borders

*1484. Shri Kanwar Lal Gupta: Will
the Minister of External Affairs be
pleased to state:

(a) the names of the disputed
areas on the Indian porders under the
possession of other countries;

(b) the names of areas of India
occupied by other countries and the
date of occupation;

(c) when did Government jnform
Parliament about the occupation of
Lathitilla-Dumabari area of Assam
for the first time; ang

(d) whether the decision to agree
with the proposal of handing over
249 acres belonging to 4 villages to
Pakistan out of the aforesaid area was
taken by Government or by the
Military authorities?

1889 (SAKA) Written Answers 15762

The Minister of External Affairs
(Shri M. C. Chagla): (a) A Statement
ig placed on the Table of the House,
[Placed in Library. See No. LT-1258/
67.]

(b) A Statement is placed on the
Table of the House, [Placed in Lib-
rary, See No, LT-1259/67).

(¢) 21-9-1963.

(d) The working boundary ggree-
ment of the Sector Commanders un-
der which Pakistan retained posses-
sion of about 249 acres o¢ the land in
the 4 villages in Lathitilla-Dumabari
area is in accordance with the Ground
Rules agreed to between the two
Governments. A copy of the Ground
Rules was placed on the Table of
the House on 16th November, 1959,

Talks with Nagas

*1485, Shri Atam Das: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that the
rebel Nagas have been told to spell
out terms for further talks with them;
and

(b) if so, whether the Nagas have
communicated the same to the Cent-
ral Government?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
The results of the talks with the Un-
derground Nagas held during the first
week of January, 1967 were communi-
cated to the House in reply to Starred
Question No, 15 on 20th March, 1967
wherein it was stated that “although
the Underground Delegation main-
taineq that they were then not in a
position to make a departure from the
stand that ¢hey have publicly taken,
they have agreed to think over the
matter in the light of the discussions
held so far and have  xpressed their
desire to hold further talks on the
subject at a future date.” Since then
no talks or correspondence have taken
place between the Government of
India and the Underground Nagas, on
the above subject.
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Help given to War-affected People
of U.A . R,apd Israsl

*1486. Shri Bedabrata Barua:
Shri ¥. A. Prasad:
Shri R. R. Singh Deo:
Shri D. Amat:
Shri Sradhakar Supakar:
Will the Minister of External
Affairg be pleased to state:

(a) whether any help in cash or
kind has been given by India for the
war affected people both of U A. R.
and Israsel; and

(b) if go, the details thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Suren-
dra Pal Singh): (a) and (b). In res-
ponse to requests received for pro-
viding relief supplies to war affected
refugees, the Goverrment of India
have gifted the following:

U. A. R—Surgical instruments
equipment and medicines

Jorden—Tents and blankets
Syria—Blankets,

) Falks with Nagas

*1487. Shri R. Barua: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether in the inftial stages of
the peace talks with the underground
Naga bostiles, a section of them with
a view to wreck the peqce talks in-
dilged in flerce subversive activities
in Jorhat and Dimapur ultimately
resulting in the resignation of Shri
B. P. Chaliha and Shri J. P. Narayan
from the Feace Commitiee;

(b) whether the gelf-styled Gene-
ra] Kaito has of late been getting

mogerate political wing
henbed Ly Righate Sukhai; and

‘{e) if 80, whether in order to frust-
rate the moderdtes move for consolidat-
ing peace in Negaland. Maw Angemi
and his followers are in a desperate
mood and posture to indulge In flerce
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hostile  activities geting grms from
China and Pakistan?

The Minister of External Affairs
(Shri M. C.Chagla): (a) It is a regrett-
ablefact that asection of thd  Under-
ground Nagas have indulging in subver-
sive gctivities in complete disregard of
the Agreementon the suspension of
operations. Shri Jayaprakash Narayan
and Shri Chaliha had however resign-
ed on different grounds. Shri Jaya-
prakash Narayan resigned from the
membership of the Peace Mission in
February 1966 as he felt that he had
lost the confidence of the Under-
ground Naga Leaders and also they
failed to show him the due courtesy.
Afier the resignation of Shri Jaya-
prakash Narayan and the expulsion of
Shri Michael Scott, Shri B. P. Chaliha
considered that since the parties to
the dispute, that is, Government of
India and the Underground Nagas had
been brought to the conference table,
the role of the Peace Mission had
considerably decreased, and resigned.

(b) and (c). The Government are
aware of the internal divisions amongst
the Underground Nagas and hope that
the misguided extremist elements
amongst the Underground Nagas will
revert to the path of peace and rea-
son.

Purchase of Islands in the Indian
Ocean by the British Government

‘*1488. Shri Manibhai J. Patel:
Shri Bhogendiry Jha:

Will the Mipister of External
Affairs be pleased to refer to the re-
ply given to Starred Question No. 3
on the 22nd May, 1087 and state:

«(a) whether the report of the Sub-
Committee of the UN. Committee of
24 about the purchase of Islands in
the Indian Ocean by the British Gov-
ernment has been considered by the
U.N, Committee of 24;

{b) if so, whether Government have
been informed of the proposed action
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to be taken by the U.N. regarding the
purchase of Islands by UK. and
US.A. in the Indian Ocean; and

(c) if so, the details thereof?

The Minister of External Affairs
(Shri M, C. Chagla): (a) to (c). The
report of the Sub-Committee on
Mauritian Islend was considered by
the Special Committee of 24 during its
session in Africa in June 1867. The
important paragraphs of the resolution
which relate directly to the establish-
ment of military bases in the island
state:

“Deplores the dismemberment
of Mauritius and Seychelles by
the administering Power which
violates their territorial jntegrity,
in contravention of General
Assembly resolutiong 2066 (XX)
and 2232 (XXI) and calls wupon
the administering power to return
to these territories the islands
detacheq therefrom;

Declares that the establishment
of military installations and any
other military activities in the
Territories is a violation of Gene-
ral Assembly resolution 2232
{XXI), which constitutes a gource
of tension in Africa, Asia and the
Middle East, and calls upon the
administering Power to desist
from establishing such militady
installations.”

The issue of +hie Indian Ocean
Island is likely to come up for discus-
sion dur 22nd Session of the
General Assembly. '

Compensation to Newspapers for
Commercial Broadcast an  ALR.
*1489. ‘ShH R. R. Mitgh Beo:
Bhri A. Dipa:
D. Amat:
Jmm.‘l'ﬂli:
Shri D. N. Deb:
Will the Minister of Information
and Broadcasting be pleased to state:

(@) whether it is g fact that Gov-
ernment propose to compersate the
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newspapers in case they suffer g loss
due to the introduction of commercial
advertisements on the All India
Radio; and

(b) when the final decision js like-
ly to be taken in the matter?

The Minister of Information and

Broadcasting (Shri K. K. Shah): (a)
and (b). It js the Government’s assess-

'ment that small newspapers will not
be affected by commercial advertise-
ments and even big papers will be
affected only slightly. It will pe the
constant effort of the Government to
watch the interests of the small news-
papers and not to allow them to
suffer. With a veiw to safeguarding
the interest of newspapers it has been
decided, in consultation with the re-
presentatives of the All India News-
papers Publishers Convention recently
held in Delhi, to associate the repre=
sentatives of small agnd big news-
papers on the Advisory Committee of
Commercial Broadcasting.
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Influx of Tibetan Refugees

*1491, Shrl Molahu Prasad:
Shri Rabl Ray:
Shri Madhu Limaye:
Shri Yajna Datt Sharma:
Shri Raghuvir Singh Shastri:
Shri N. R, Laskar:

Will the Minister of
Affairs be pleased to state:

External

(a) whether it is a fact that z large
scale influx of refugees is going on in
the border District of Chamoli of
Uttar Pradesh from Tibet via Mana
Pass and Barahoti; .

(b) if so, the causeg thereof:

" (c¢) whether some Chinese spies are
also coming with them; and

(d) the steps that Government pro-
pose to take to rehabilitate the genu-
ine refugees?

The Minister of External Affairs
(Shri M. C. Chagla): (a) So far 51
‘Tibetans have come via Mana Pass
and B2 via Barahoti.

(b) and (c). It hag not been poasible
so far to establish precisely the
causes behind this exodus. Tibetan
refugees have been coming to India
over the years to escape repression,
religious persecution and economic
distress in Tibet. It is possible that
the Chinese authorities in Tibet would
try to send their espionage agents or
other undersirable persons with the
incoming genuine refugees. Govern-
ment gre taking necessary precau-
tiong in this matter.
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(d) Genuine refugees will be re-
settled under the Schemes being im-
plemented for rehabilitation of other
Tibetan Refugees already in India.

Meeting of U.N. Economic and Social
Council

*1492, Shri Marandi: Will the Min-
ister of External Affairs be pleased
to state:

(a) whether it is a fact that the
Soviet Union had introduced a Reso-
lution on the West-Asian situation in
the UN. Economic and Social Coun-
cil meeting at Geneva;

(b) how far this U.8.S.R's. Resolu-
tion has been accepted by the Coun-
cil;

(c) whether India has objected to
the Resolution; and

(d) if so, the reasons therefor?

The Minister of External
(Shri M. C. Chagla): (a) Yes, Sir.
The Soviet Union has tabled draft
Resolution on the West—Asian situa-
tion at the current meeting of the
Economic and Social Counecil in Gene-
va, under item No. 2 of the Agenda,
“International economiic and  Social
policy™.

(b) The Council has not yet voted
on the Resolution.

(¢) No Sir.

Affairs

(d) Does not arise.

Afro-Asian Solidarity Conference at
Cairo

*1498, 8hri J, H. Patel:
Shri George Fernandes:
Shri Madhu Limaye:
Shri S. M. Banerjee;

Will the Minister of External Aff-
alrs be pleased to state:

(a) whefher if is a fact that dele-
gates from Pakistan and China used
the recent Cairo Conference of Affro-
Asian Solidarity Organisation for anti-
Indian propaganda;
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(b) if so, the success which their
efforts met; and

(c) the counter-action which was
tzken by Government in the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Suren-
dra Pa] Singh): (a) to (c). At the
emergency conference of the Organi-
salicn for Aro-Asian People's Solida-
rily held at Cairo from 1st to 3rd
July, 1967, the leader of the Pakistani
delegation attempted to utilize the
occasion to denigrate India. His
insinuations, however, did not impress
the Conference, since India’s stand in
repard to the West Asiam crisis was
fully appreciated by the assembled
delcgates. There was no delegation
{rom China at this Conference. The
Indian Association for  Afro-Asian
Sclidarity which is an associate body
cf the Afro-Asian Solidarity Ogpganisa-
‘iwn which is a  non-governmental
1:.dy, sent a delegation.

Frobe into the Death of Indian
Soldiers in Gaza

'1494. Shri Srichand Goel:
Shri Hardayal Devgun:
Shri Brij Bhushan Lal:
Shri Beni Shanker Sharma:
Shri Sharda Nand:
Shri T. P, Shah:
Shri Yajna Datt Sharma:
Shri Shashj Bhushan:
Shri D. N, Tiwary:
Shri Raghuvir Singh

Shastri:
Shri Y. 8. Kushwah:
Dr. Surya Praash Puri:
Shri Prakash Vir Shastri:
Shri Atam Das:
Shri Hukam Chand
Kachwai: .
Shri Shiv Kumar Shastri:
Shri Ishaq Sambhali:
Shri Vasudevan Nair:
Shri S. M. Banerjee:
Shri Joytirmoy Basu:
Shri Latafat Ali Khan:
1688 (Ai) LSD—3.
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Shri Ghayoor Ali Khan;

Shri A. N. Mulla:

Will the Minister of External Afi-
airs be pleased to state:

(a) whether the probe being con
ducted regarding the circumstances in
which members of the Indian Contin-
gent in Gaza were killed and injured
during the recent West-Asian conflict
has been concluded;

(b) whether the U.N, Secretary
General has submitted any report in
this regard; and

(c) if so, the details thereof?

The Minister of External Affairs
(Shri M. C, Chagla); (a) Yes, Sir.

The Chief of Army Staff has, with
the assistance of a Board of Officers
constituted fcr the purpose, made
detailed inquiries from the person-
nel of the Indian Contingent who
have since returned to India.

(b) The U.N. Secretary General
has submitted to the Security Council
and the General Assembly geveral re-
ports as from June 5, concluding with
his flial report on Fuly 12, Thése
reports mentioned the wvarious ineci-
dents involving casualitics to mem-
bers of the Indian Contingent,

(c) It is now known that there were
six incidents which resulted jn casu-
allies to Indian personnel, Of these,
five were deliberate attacks by the
Israeli Armed Forces in which 11
Indians were killed and 24 wounded.
As regards the sixth incident 3 Indi-
ans were accidentally killed and
one wounded on June 6th when the
jeep carrying them was blown up on
the outskirts of Gaza town when it
struck a UAR anti-tank mine laid for
the defence of Gaza town against the
advance of Israeli armour. The lsra-
eli Army mounted an attack on Gaza
town on June 6th and captured it the
same day. A brief statement regard-
ing the six incidents referred to
above is placed on the Table of the
House. [Placed in Library. See
No, LT-1260]68.]
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Indian expelled from Kenys

*1495. Shri Narendra Singh:
Mahida:
Shri Bal Raj Madhok:
Shri Yajna Datt Sharma:
Shri Brij Bhushan Lal:
Shri Hardayal Devgun:
Shri Ram Singh Ayarwal:

Will the Minister of External Aff-
airs be pleased to state:

(a) whether seven Indians holding
British passports have been recently
expelled from Kenya for alleged anti-
African activities;

(b)y if so, whether Government
are enquiring intg the matter; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of External Affairs (Shri Suren-
dar Pal Singh): (a) Seven persons
of Indian origin, holding British pas-
sports, were among 12 persons ex-
pelled from Kenya on July 5, 1867.
Six of the seven Indians were asked
to leave Kenya immediately and were
booked to fly to London on the follow-
ing day. The seventh, who has been
in prison for an undisclosed reason,
is still in Kenya but he is also due
for deportation.

(b) and (c). Our High Commissio-
ner in Keny a reported that the
Mission was not kept informed offi-
cially of these deportations as the
persons conceyned are all British
nationals and formalities cpnnected
with the deportations were completed
by the Government of Kenya in
consultation with the British High
Commissioner in Kenya.

Press Note issued by Pakistan
Embassy
*1496. Bhri D. N, Patodia;: Will
the Minister of Extermal Affairs be
pleased to state:
(a) whether the Pakistan Embassy

in New Delhi in a Press Note has
stated that it was ‘preposterous’ that
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the Government of India level char-
ges of collusion between Pakistan and
China;

(b) whether it is a fact that Gov-
ernment have collected ample evi-
dence to substantiate its charges
against Pakistan of its collusion with
China; and

(e) if so, the details thereof?

The Minister of External Affairs
(Shei M. C. Chagla): (a) to (c). A
copy of the protest Note dated 4th
July, 1967 and reproduced in the
Press Release of Pakistan High Com-
mission in India dated July 12, 1967
is laid on the Table of the House.
[Placed in Library, See No. LT-1261/
71. Our reply to the above protest
Nute is under consideration and will
be placed on the Table of the House.
The House is aware that a number of
Questions on the subject of collusion
between Pakistan and China have al-
ready been answered in Parliament,
It will not be in public interest to
disclose 2all the details in regard to

these matters.

W aEEAr & A 9T 3@
fafe # “Efeaw qar oW’ foer s
1497. S SETIET mest
=t farw wwre smedt
st ww T
Y g W wEE
=t THAT W
st Wi Wo @y :
ﬂwﬁ[ﬂl‘ﬁ'ﬂf
ot gy oy gwaF c
oft wieTe =Te &
sft T T STeEr
st ow T i
st T W

a1 T vl gE A B FW
i fw :

(%) =1 7§ 7w ¢ f& "wrwis
Ty ¥ weEt & wwrw o sfeww agr



15773 Written
Answers

&1 as=f # garadr fafa & fay s
& win od fgg a7 §;

(&) afz &, @1 w9% w@T FOT
L §

(w) =a1 am@ F=1 & wfagfwa 4
&1 AT 97 FA1 F qEwraar 7 fg
aTRY & T 9T GAAT ATq wOAT fAy
mr & ot

(w) =fz &, Argai agr grom & 7

sfercar wofr (Y el fag) - (%)
oY 7E 1

(&) wvF ¥ 3aat1 |

() 7

() stsT A8t 34T )

Immigration of Indians to Foreign
Countries

*1498. Shri G. S. Mishra:
Shri Nitiraj Singh:
Chaudhary:

Will the Minister of
Affairs be pleased to state:

External

(a) the total number of immigrants
to (i) UK, (ii) Canada, (iii) Kuwait,
and (iv) U.S.A. from India during the
last five years;

(b) how many of them are Engi-
neers, Scientists and Doctors; and

(c) the Government's policy to-
wards this immigration which leads
to brain-drain on large scale?

The Deputy Minister in the Minis-
try of External Affairs (Shri Suren-
dra Pal Singh): (a) and (b), The in-
formation is being collected and will
be placed on the Table of the House.

(c) The Passports Act, 1987. which
regulates issue, refusal, etc. of pass-
ports applies equally to all citizens
regardless of their profession or aca-
demic attainments, There is no pro-
vision in the Act which empowers
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Government to refuse passport on the
ground that the applicant’s departure
abroad might lead to  brain-drain.
Therefore, when an engineer or scien-
tist or doctor applies for passport, he
cannot be refused one if he qualifies
for it under the Act.

15774
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U.N. Observers in Suez Canal Area

*1500, Shri Atam Das: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that U.AR.
has agreed to the U.N. request for
posting UN. Observers along Suez
Canal;

(b) if so, whether these Observers
will be assisted by the U.N. Forces;

te) whether Government have re-
ceived any request for posting an
Indian military contingent there; and

(d) if so, the reaction of Govern-
ment thereto?

The Depuly Minister in the Minis-
iry of External Affairs (Shri Suren-
dra Pa] Singh): (a) and (b). Both
the U.AR. and Israel have agreed to
the stationing of UN. Observers along
the banks of the Suez Canal for fhe
sbeervation of the cease-fire. There
is no proposal for the posting of U.N.
Forces to assist the Observers.

{¢) No, Sir.

¢d) Does not arise.

Atomic Power Stations

7284, Shri C. Chittybabu:
the Prime Minister be
state:

will
pleased to

(a) whether it is a fact that three
atomic power stations were proposed
10 be set up at Bombay, Rajasthan
and Kalpakkam;

(b) if so, whether these schemes
were formulated on the requirement
of power in the areas surrounding
them;

(¢) whether it was originally plan-
ned to start all of them at the same
1ime with foreign collaboration;

(d) whether it is a fact that their
capacity was proposed at 400 M.
Watts;
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(e) if so, whether it is also a fact
that while Bombay and Rajasthan
stations are constructed with foreign
collaboration and at 400 MW, the
Kalpakkam station is going to be
constructed with capacity of 100 M.W.
only and with Indian designs and
Indian technicians; and

(f) if so, the reasons therefor?

The Prime Minister and Minister of

Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir, at Tarapur
(Maharashtra State), Rana  Pratap

Sagar (Rajasthan State) and Kalpak-
kam (Madras State).

(b) Yes, Sir.

(¢) No, Sir. Foreign technical col-
laboration was not envisaged for the
Madras Atomic Power Station.

(d) to (f). The Tarapur Station was
designed for 380 MWe. The Station
at Rana Pratap Sagar originally in-
cluded only one unit of 200 MWe. An
additional unit of the same capacity
was approved subesequently. The ul-
timate capacity of the Station at Kal-
pakkam approved by Government is
400 MWe comprising two 200 MWe
units, The Station will be built in
two phases, each unit being de.signed
for a capacity of 200 MWe. With .the
experience gained by Indian scignt:sls
and engineers in the construction of
atomic power stations at Tarapur aqd
Rana Pratap Sagar, they are now in
a position to design and  build the
station proposed at Kalpakkam and
future power stations without foreign
assistance.

Airmen Reservists called for Active
Service

w285, Shri C. Chittybabu: will
the Minister of Defence be pleased to
state:

i he
(a) whether it is a fact that t
airmen reservists who were called for
active service in 1962 were compel-
led to pay for their uniforms;

(b) whether it is also a fact that In
other countries, the alrmen are
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given exira benefits over and above
the normal benefits of their services;

(¢) whether such benefits were
given to our reservist airmen who
were called for service in 1962; and

(d) if not, the reasons therefor?

The Minister of Defence (Shri
Swaran Singh): (a) No, Sir. In
accordance with the rules. only those
airmen, who, at the time of their
transfer to Reserve  Establishment,
did not return some of the items of
personal clothing, were charged for
those items at special recovery rates,
on their recall in 1962

(b) to (d). Government have no
information about the extra benefits,
if any, over and above the normal
benefils of service, admissible to air-
men in other countries. However, no
extra benefits, over and above the
normal benefits of service, were given
to the reservist airmen who wefe call-
ed for service in 1962, as no such be-
nefits were admissible to them under
the rules.
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Plan Publicity in Residential Univer-
sity Areas

7287. Shri R, K, Amin; Wil] the
Minister of Information and Broad-
casting be pleased to state:

(a) whether there is a special
scheme for plan publicity in the
residential university areas; and

(b) if so, the details thereof?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir.

(b) The Planning Forum Program-
me was initiated by the Plannihg
Commission in 1956 in  Universities
and Colleges with a view to creating
plan consciousness among the teachers
and the students as well as associat-
ing them intimately with the formula-
tion and implementation of the Five
Year Plans. Besides organising lec-
tures, discussions, debates, seminars
and exhibitions, the Forums also
conduct socio-economic surveys, col-
lect money under small savings sche-
mes and offer ‘shramdan’ for the
construction of roads, bunds and river
embankments, ‘ end lewd" ed eaibing
works and comduct’ literhcy clasves for
adults and children. . Vil alsn
adopted by the Forums for all-round
development work. For the celebra-
tion of National Plan Week by the
Forums, grant-in-aid is given by the
Ministry of Information and Broad-
casting. The Forums organise deba-
tes, seminars, symposia etc. on this
occasion. For other activities of the
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Forums, responsibility for grant-in-aid
is shared between the Planning Com-
mission and State Governments.

Indians Employed in Commercial
Establishments in Saudl Arabia and
other Arab Countries

7288. Shri Baburao Patel: Wil] the
Minister of External Affairs be
pleased to state:

(a) the total number of Indians
employed in the various industrial
and commercial establishments in
Saudi Arabia and pther Arab count-
ries who have been removed and
replaced by Pakistanis;

(b) the names of countries in West
Asia where Indians are retrenched
and the number reirenched by each
country so far; and

" (c) the steps taken by Government
to prevent this retrenchment and rep-
lacement of Indians?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b), It
has been reported that an increasing
namber of Pakistanis are being
recruited by the Sudi Arabian Gov-
ernment in preference to nationals of
some other countries including India
who are being permitted to finish
their contract periods. There is no
information, however, of Indians hav-
ing been removed and replaced by
Pakistanis in Saudi Arabia or jn any
country in West Asia,

(e) It had been reported that the
S8audi Arablan Government had
! a ban on the recruitment of

. Satioiale, That matter was

WP with the Saudi Arabian
i i whe Bave denied the
existence of such a ban.

Empioyees Recruited Looally for
Indian Missions Abroad

7289, 8hrl M, L, Sondhl: Will the
Minister of External] Affairs be
pleased to state:
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(a) the service rules under which
employees recruited locally in our
missions abroad are employed and
whether they are on regular, daily
Wwages, temporary or permanent
basis; and

(b) whether their antecedents are
got checked up before offering them
employment?

The Minister of External Affairs
(Shri M. C. Chagla): (a) No detailed
rules have been framed by Goverr-
ment regulating the service condi-
lions of local staff in Indian Missions
abroad. Heads of Missions are com-
petent to recruit local staff and some
Missions themselves have framed
service rules regarding local staff.
conforming to the local practice. The
High Commission of India, London,
and some Missions which existed
prior to Inaependence have a few
local permanent posts, The locally
recruited staff in other Missions
abroad hold temporary posts. Most
local staff are on time-scales of pay.
The Government of India have fraum-
ed Leave Rules for loca] staff in nall
the Missions which follow generally
a uniform pattern. Wherever it is
obligatory under the local law, the
Indian Missions contribute to the
Social Security Schemes on behalf of
their local employees and in other
Missions, the 1local staff is paid a
gratuity on retirement under the
Government of India Gratuity
Schemes, The age of retirement for
local staff has been fixed for a num-
ber of Missions.

In the High Commission of Indie,
London, local staff are either on UK.
Estacode terms or on Rupee Secale.
The latter was introduced with effect
from 1st April, 1983, under a Scheme
known as London Local Cadre
Scheme.

(b) The antecedents of local staff
are checked up immediately after
they are appointed in the Indian
Missions abroad
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Bhabha Atomic Energy Research
Centre

15782

7292. Shri Samar Guha: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Bhabha Atomic Energy Research
Centre in collaboration with the
World Health Organisation conducted
demographic survey in Monazite areas
in Kerala and Madras States about
the effect of low and continuous
radiation from radio-active Monazite
minerals upon the health of the pen-
ple of these regions;

(b) if so, the main conclusions of
the survey group; and

.

(c) if the reply to part (b) above
be in the negative, when this report
is Jikely to be completed?

The Prime Minister and Minis-
ter of Atomic Energy (Shrimati
Indira Gandhl): (a) The Bhabha
Atomic Research Centre under a
research contract arrangement with
the World Health Organisation pro-
poses to undertake a programme uf
studies on the effects of high back-
ground radiation on the pvopulations
living in the monazite areas of Kerala
and Madras States. Preliminury work
has been carried out to delineate the
areas where a demographic survey
is feasible.

(b) and (c¢). The project is a long
term one and will take many years
before any definite conelusions are

possible.
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Mazagén Dock Ltd., Bombay

7294, Shri George Fernandes:
Shri Madhu Limaye:
Shri J, H. Patel:

Will the Minister of Defence be
pleased to state:

(a) whether the workmen employ-
ed in Mazagon Dock Limited, Bombav
are compelled to give their thumh
impressions while reciving their pay
packets even though they are literate
enough to affix their gignatures;
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(b) if so, the reasons therefor; and

(e¢) whether Government propose
to issue necessary instructions to slop
this primitive practice?

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat):
(a) to (¢), No, Sir. There is no

compulsion. This praclice has be2a
based on long standing custom. The
Workers' Union raised this point
after the last disbursement of pay

early this month. The practice i3
being changed with effect from noxt
month,

Publicity to the Indian Cause in
U.S.A,

7295, Shri G. S, Mishra: Will tha
Minister of External Affairs b2
pleased to stale:

(a) whether the publicity to the
Indian cause in U.S.A. is being don#
by a privale agency;

(b) the ways and means ulilizd
by this agency to publicise the Indian
cause;

(¢) whether Government are giv-
ing any aid to the Federation of
Indian Students in America for pra-
jecting Indian image in US.A.

(d) whetler the Federation ha#
approached Government for any finan-
cial assistance; and

(e) if »0, the details theraol?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
Official publicity concerning India is
the responsibility of the officers of
the Information Service of India
attached to our Embassy in Washing-
ton, and our Consulates General at
New York and San Francisco and
the Permanent Representative of
India to the United Nations. In addi-
tion Government have entered into 2
contract with.a private firm of public
relations consultants who function
under the guidance of two senior
officials of our Embassy in Washing-
ton.
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(¢) No, Sir.

(d) and (e). The Federation of
Indian Students in America has asked
for 'a grant of $1000. The request is
under consideration.

Small Newspapers in Goa

7297, Shri Shinkre: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether Government are aware
of the difficulties faced by the small
newspapers in Goa as compared to
newspapers run by big mine-owners
there;

(b)Y whether it is a fact that the
local and Central Government’s policy
regarding the allocation of Govern-
ment advertisements is one of the
causes of their deplorable conditions:

(¢) whether Government propose to
make an inquiry to ascertain the
causes which led to the stoppage of
publication of three dailies and the
temporary suspension of publication
of one daily there within six months’
time only; and

(d) whether Government propose to
formulate any scheme to help these
newspapers?

The Minister of Information anpd
Broadcasting (Shri K. K. Shah): (a)
to (d), The information is being
collected and will be laid on the Table
of the House.

Film on Drought conditions in Bihar
and U. P,

7298, Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Imformation
and Broadcasting be pleased to

state:
(a) whether Government have
screened two fllms on the drought

situation in Bihar and U.P.: and

(by if so, the broad features of the
films?

The Minister of Information aud
Broadcasting (Shrj K. K, Shah): (a)
Yes, Sir.

(b) The two firms on drought situa-
tion entitled “Bihar Fights Drought"
and “Report on Drought" were re-
leased on cinema circuits or the 13th
January and 2Tth January, 1967 res-

pectively. Broad fealures of these
films are as follows:—
1. Bihar Fights Drought: This

film pertains to the drought situation
in Bihar in the year 1967, and depicts
some of the initial measures taken
to alleviate the sufferings of  the
people. The film  was made by M|s
Asian Films of Delhi on their own and
was later acquired by the Films
Division, The film is in 35mm size and
258 metres in length.

2. Report on Drought: This film
depicts the drought situation in large
areas of Uttar Pradesh and Bihar in
the year 1967. Conditions in the afflic-
ted areas ang the official and non
official measures taken to relieve the
distress in the immediate future
and also the long term plans,
such as digging of wells etc.,
are brought out in this film
through interviews with affected
people in their own habitat, The film
narrates the progress of the relief
measures taken and also records the
sufferings that the people in these
areas faced. The film is in 35mm size
and 609 metres in length,

3. In addition to the aforesaid two
films, the following four films pro-
duced by the Films Division have also
some bearing on the drought situa-
tion:—

(1) From Port to the people.

(2) The Farmer's Battle.

(3) The Changing Landscape.

(4) The New Strategy.

4. A third long film on the drougat
situation is under production.

5. In addition, drought has been
featured in the weekly newsreels of
15 weeks,
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Takirg over of a Mandir by Army

7302. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri S, M. Banerjee:
A George Fernandes:
Shri 8. M. Josh)

Bhri A. B. Vajpayee:
Shrl Kanwar Lal Gupta:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Army has taken prossession of a
mandir called ‘Durgadevi Ki Toria
Memacin' at Jhansi:

(b) whether any protest has been
lodged against this;

(c) whether it is a fact that the
mandir belongs to the public; and

(d) the reasons for taking over
this public property; and
(e) the reaction of Government

thereto? »

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat):
(a) to (e). Survey No. 276 in Jhansi
Cantonment measuring 195 sq, ft. is
an old grant holding in the name of
the Hindu Community. There is an
old temple on this Jand. The adjacent
land comprising Survey No, 277 s
unalienated defence land, and more
recently temples and prayer hall have
been constructed thereon, The local
regiments claim to have constructed
the temples in question. The effective
management of the temples is with
the Army since many years. There
is however unrestricted right of wor-
ship in the temples to the general
nindy community.

Some representations have been re-
ceived, and these are under considera-
tion.

Invitations to P.M, to visit foreignm
countries

7303. Shri Ram Kishan Gupta:
Shri Raghuvir Singh Shastri:

Will the Minister of External

Affairs be pleased to state:
(a) the names of countries from

which invitations to the Prime Minis-
ter to visit have been received;

b) the action taken thereon and
whether programme for her visit
during current year has been finalised;

and
(c) if so, the details thereof?
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The Minister of Extermal Affairs
(Shri M, C. Chagla): (a) Invitations
to Prime Minister have been received
from the following countries:—

Ceylon, Czechoslovakia, Hungary,
Bulgaria, Sudan, Burma, Afghanis-
tan, Algeria, Tunisia, Syria, Araq,
Japan and Yogoslavia.

(b) and (c¢). Prime Minister is ex-
pected to visit Ceylon sometime
during September, 1967, but no de-
tailed programme has been drawn up
so far. In respect of other countries
while the invitations have been ac-
cepted no decision about the dates of
visits have so far been taken,

U.S. Ambassador Chester Bowles talks
with Andhra Pradesh Agriculture
Minister

7304, Shri P. P. Esthose:
Shri K. M. Abraham:
Shri K. Anirudhan:
Shri Viswanathg Menon:
Shri Umanath:
‘Will the Minister of External Affairs
be pleased to state:

(a) whether Government's attention
has been drawn to the press reports
about talks between Andhra Pradesh
Agriculture Minister and the US.
Ambassador in India regarding PL 480
credits to Andhra Pradesh Agricul-
turists;

(b) whether the U.S. Ambassador
had prior discussions with the Central
Government on this question; and

(c) the reaction of Government to
such talks with foreign dignitaries?

The Minister of External Affairs
(Shri M, C, Chagla): (a) and (b).
Government have seen the press re-
ports, The Government of Andhra
Pradesh have informed us that their
Agriculture Minister had gn informal
discussion with the U.S. Ambassador
about the needs of farmers to pro-
duce more. Credit was one of the
items discussed as it is an important
item in agricultural production. There
was no mention of PL 480 funds by
either party in the course of these
informal discussions.
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(c) The reaction of the Government
of India would depend on the nature
of the talks. In this case, no reac-
tion is called for.

Acquisition of land in Darjeeling

7385. Shri C. K. Bhattacharyya: Will
the Minister of Defence be pleascd to
state:

(a) whether Government gre aware
that as a result of land acquisition
operations by Military in 1963 a
large number of people in the Siliguri
Sub-Division, Darjeeling have been
ousted from their homestead lands;

(b) whether it is a fact that tihe
compensation has not been paid to
these people on this geccount so far;
and

(e) if so, when the compensation is
likely to be paid?

The Minister of State in the Mimis-
try of Defence (Shri B. R. Bhagat):
(a) No lands have been acquired in
the areas mentioned. However,
approximately 5663 acres of land have
been requisitioned since 1963. This
areg includes about 95.30 acres of
homesteaq land affecting approximate-
ly 313 families.

(b) and (¢). A sum of Rs, 1538
lakhs has been disbursed so far by
the civil authorities as initial com-
pensation and rent for the land re-
quisitioned. The assessment, the
accord of the requisite financial sanc-
tion, and the disbursement of the
remaining amount that may be due
is in hand and is expected to be com-
pleteq within the next few months.

U.S. Ambassador’s meeting with West
Bengal Chief Minister Re. Ald to
drought affected areas In West

Bengal
7306. Shri Baburao Patel: Will the

Minister of External Affairs be pleased
to state:

(a) whether Mr. Chester Bowles,
U.S. Ambassador in India, met the
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Chief Minister and Deputy Chief - -

Minister of West Bengal on the 28th Rfewwd o (ft 50w

April, 1867 and directly offered them I"I"l'ﬂ'l') : (%) ot Sl

wheat and  milk powder for the
drought-affected arcas of West Ben-
gal;

(by if so, Government's reaction

1hereto; and

(r) whether the States are per-
mitted to negotiate for aid and other
renuirements directly without  even
coneulting the Central Government?

The Minister of Externa] Affairs
(Sbri M. C. Chagla): (a) According to
our information neither the Chief
Minister, nor the Deputy Chief Minis-
ter of West Bengal discussed any offer
of wheat and milk powder.

(k) Does not arise.

() No, Sir. All schemes have to
be initially approved by the Central
Government_  thereafter the State
Governments can deal with opera-
ficnal matters directly.
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Auction of New Cables at Avadi

7309. Shri C. Chitty Babu: Will the
‘Minister of Defence be pleased to
state:

(a) whether it is g fact that 400
metres of new cables were auctioned

at Avadi during the period from
January to June, 1967

(b) if so, the amount for
they were sold;

(c) the actual cost of the cables at

the time of purchase; and

(d)the reasons therefor?

The Minister of State in the Minis-
iry of Defence (Shri B. R, Bhagat):
(a) No new cables were put up for
auction at Avadi during the period
(rom January to June, 1967, However,
nine unserviceable cables comprising
war time receipts were auctioned on
19th May, 1967.

(b) to (d). Do not arise.
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waRuA ¥ & fgewT 30 1 W wEIT
® v ot 7g Afg &

Indo-Israeli Association

7311, Shri C. C. Desai:
Shri Piloo Mody:
Shri D. N. Patodia:
Shri M. Amersey:
Shri Durairasu:
Will the Minister of External Affairs
be pleased to state:

(a) whether recently an Indo-Israeli
Association has been formed in Bom-
bay, the sponsor of which is a Mem-
ber of Parliament;

(b) whether it is a fact that on this
fact being known, somebody speaking
on behalf of the Arab League in
India went and saw him and threaten-
ed him with use of physical force, if
he persisted in the idea; and

(ey if so, the action taken thereon?

The Minister of External Affairs
(Shri M. C. Chagla): (a) According
to press reports, Shri C. C. Desai, M.P,
and others have gnnounced the forma-
tion of an “Indo-Israeli Friendship
League”.

(b) There is no such complaint on
the records of the police.

(e) Does not arise.

1947 ¥ fwdw, gime s sieiat
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gl A% qercm-afeaw Qi
v &1 W g, w8 frEw ¥ e
w1 garT fear o €

Air-conditioning in Delhi Cinemas

7313. Shri Kanwar Lal Gupta: Wil
the Minister of Information and Broad-
casting be pleased to state:

(a) whether Government are aware
thai the cinemas in Delhi do not use
their Air-Conditioning equipment or
use it only to half its capacity;

(b) whether it is fact ‘hat accord-
ing to the licence rules, the cinemas
are required to be air-conditioned or
preperly air-cooled:

{¢) whether it is also p fact that
the staff of the Entertainment Tax
Department of Delhi is in collusion
with them;

(d) the number of {imes the Enter-
tainment Tax  Department have
challaned the Cinemas during the last
one year: and

(e) the steps taken to force the pro-
Fpretors of the cinemas to have their
cinemas  air-conditioned or properly
pir-cooled?

The Minister of Information and
Broadcasting (Shri K, K. Shah):
(a) No, Sir. Enquiries with the Delhi
Administration indicate that they have
received no such complaint,

(%1 Under the Dethi Cine natograph
Rules 1953, it is not obligatory for
cinema houses to be gir-conditioned or
wir-vooled; but necessary provision
taists for their proper wventilation,
which has been done.

(e) Ng such instance has come to
the notice of the Government.

(d) and (e). The guestion does not
arise,

oot wrieat ¥ gegtfre sne

7314. »it wow qidw ;. w@ToAEw
Wt O TR & FAO KGT ®
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Allegations against Commandant,
C.0.D., Jabalpur

7215, Shri S. M. Banerjee:
Shri Umanath:
Shri J. M. Biswas:
Shri Madhu Limaye:

Will the Minister of Defence be
pleased to state:

(a) whether Special Police Esta-
blishment has completed the enquiry
intg the allegations against the Com-
manduant, C.0.D., Jabalpur;

(b) if so, the findings thereof; and

(¢) the action tuken against the
Commeandant?
The Minister of Defence (Shri

Swaran Singh): (a) to (c). The Spe-
cia] Pouce Establisument huve com-
pleted their investigation into cer-
tain allegations against the Com-
mandant. The report of the Special
Police Establishment is under consi-
deration in consultation with the Cen-
tral Vigilance Commission. Further
action wil] be taken in the lght of
the advice of the Commission.

It will not be in public interest to
disclose the findings of the Special
Police Establishment.
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' Protest lodged with Bonn Goverament

7316, Shri Eameshwar Singh:
Shri R. Baroa:

Will the Minister of External Affalrs
be pleased to state:

(a) whether Government’s attention
has been drawn to the press reports
that Dr. Gerstenmaier, President of
the West German Bundestag (Parlia-
ment) during his visit to Pakistan in
May, 1967 laid a wreath at the War
Memorial of the so-called martyrs of
the 1847 conflict with India in Gilgit;

(b) if so, whether Government have
lodged a protest with the Bonn Gov-
ernment; and

(e) if so, their reply thereto?

The Miais.er of External Affalrs
(Shri M. C. Chagla): (a) Govern-
ment's attention has been drawn to
the press reports that Dr. Gerstenmaier
laid a wreath at the War Memorial
€onstructed at Gilgit in memory of
the so-called “martyrs” of the 1947
conflict with India.

(b) The matter has been taken up
with the Government of the Federal
Republic of Germany through norma'
diplomatic channels.

(¢) No reply has yet been received
from the Government of the Federa!
Republic of Germany.

Radio and Sound Equipment
Manufacturers

7317. Shri Kameshwar Singh: Will
the Minister of Defence be pleased to
wtate:

(a) whether Government had ap-
pointed a Committee of Cost Ac-
countants to probe into the exor-
bitant profiteering indulged in by the
radio and sound equipment manufac-
11“‘8!'3; .

(b) if so, when the Committee was
appointed; and

(c) the progress made by the Com-
mittee so far?

1689 (Ai1)LSD—5

Written Answersrsgoz

The Minister of State in the Minis-
iry of Defence (Shri B. R. Bhagat):
(a) No. Government had not appoini-
ed any such Committee.

(b) and (¢). Do not arise.

Exit Permits for Personnel of Indiem
Embassy in Peking

7318. Shri Shiva Chandra Jha:
Shri Madho Limaye:
Shri D. N. Patodia:

Will the Minister of Externs] Affales
be pleased tp state:

(a) whether it is a fact that exis
permits have been sought for 15 Indism
personnel belonging to our Embassy
in Peking;

(b) whether these permits have been
granted;

(c) whether these people will re-
turn to India via Moscow or Hong
Kong;

(d) whether any assurances about
their safety in transit have been
obtained; and

(¢) if not, the reasons therefor?

The Minister of External - flalrs
(8hri M. C. Chagla): (a) and (b). Like
other foreigners living in China, Exit
Permits are required by the Indiam
personnel of the Embassy to come out
of Ching and these are granted as a
matter of routine. Some members of
the Indian staff with their families
have already left China on different
dates of this month.

(e) They will return to India via
Hong Kong.

(d) and (e). No special assurances
were asked for apart from speaking
to the Chinese Governmen: demand-
ing their safe passage in transit. Under
international law the Government of
China are bound to ensure the safety
of these persons while travelling with-
in their territory.
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Per Capita income

7319, Shri K. Lakkappa: Will the
Prime Minister be pleased to state
the average per capits income of an
Indian since 1962 to-date and on what
basis the statistics are collected?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): The figures of per capita
income at current prices have been
placed gt Rs. 3394 Rs. 3709 and
Rs. 421.5 for the years 1962-63, "963-
64 and 1964-65 respectively according
to the estimates made by the Central
Btatistical Organisation. The figures
for 1985-86 are under compilation.

A detailed description of the metho-
dology and the statistical source mate-
rial used is contained in the Final
Report of the National Income “lom-
mittee (February 1954) and the Notes
section of various issues of the ‘Esti-
mates of National Income’.

Employees of Cochin Nayar Srigade
and Cochin State Force

7320. Shri Viswanatha Menon:
Shri E. K. Nayanar:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment have taken the responsibility
to pay compensation to the employees
who were employed in the
Cochin Nayar Brigade and the Cochin
Btate Force;

(b) if so, the minimum pension paid
to these employees; and

(c) whether Government propose to
enhance their pensions?

The Minister of Defence (Shri
Swaran Singh): (a) Yes Sir, in as far
as the payment of mustering out »en-
slon /gratuity to personnel of Cochin
State Forces is concerned. The Cochin
Nayar Brigade being a wuon-Indian
State Force unit, the responsibility for
payment of pensions to the personnel
who were employed in that unit on
the date of integration (1.4.50) and
whp retired thereafter is that of the
Xerala Government.
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(b) The minimum mustering out
Pension (for a Sepoy with 10—14 years
service) paid to personne]l of (‘ochin
State Forces, who were not selected
for absorption in the Indian Army and
were discharged from service, is
Rs. 20/- p.m., inclusive of temporary
and ad hoc increases in pension.

(c¢) No, Sir.

Allotment of Land for a Birla concerm
in Mysore

7321. Shri 8. A. Agadi:
Shri Eameshwar Singh:

Will the Prime Minister be pleased
to state:

(a) whether any Union Government
Minister hag recommended to the
Chief Minister of Mysore for the
grant of 3,000 acres of land in “eria-
patna Taluk of Mysore State to the
Oriental Aromatics Ltd, DBombay
managed by Messrs. Birlas, as alleged
on the floor of the Mysore Legislative
Assembly on the 28th June, 1967;

(b) whether it is alsgp a fact that
the land was illegally occupied by
the said Company without having been
granted the title deed; and

(c) if so, the action taken in this
regard and the details thereof?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) No such recommendation
has been made by any Union Minister.

(by and (c). The State Government
have intimated that there has been
no illegal occupation of land. This is
a matter which does not concern the
Central Government.

Fllm Research Centre under Board of
Film Censors

7322, Shri A. Sreedharan:
Shri Srinivas Misra:
shri P, C, Adichan:
Shri Mangalathumadom:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the Government have



1g80g Written Answers SRAVANA 9, 1889 (SAKA)

under consideration any proposal for
the setting up of a film research cen-
tre under the Board of Fllm Censors;
and

(b) if so, the details thereof?

The Minister of Information and
Proadecasting (Shri K K. Shah):
(a) and (b). The Estimates Committee
(1967-68) has in its recent report
suggested the desirability of setting
up a Research Unit under the Board
of Film Censors. This is under con-
sideration.

Reaewal of the Passport of Shri Biju
Patnalk, former C.M. Orlssa

7328 Shri Kanwar Lal Gupta:
8hri Bal Raj Madhok:

Will the Minister of External Affairs
be pleased to state:

(a) whether the passport of Shri
Bijy Patnaik, former Chief Minister
of Orissa has been renewed for three
Years; and

(b) if so, why it was issued without
ebtaining Income-tax clearance certl-
ficate?

The Minister of External Affairs
(8hri M. C. Chagla): (a) Yes, Sir.

(b) There is no provision in the
Passports Act, 1987, requiring income-
tax clearance certificates to be obtain-
ed’ before issue of passports.

Representation In Board of Film
Censors

1324, Shri A. Sreedharan:
Shri P. C. Adichan:
8hri Srinivas Misra
Shri Mangalathumadora:
Shri P. Viswambharan:

‘Will the Minister of Information and
Broadoasting be pleased to state:

(a) whether the Govetnment have
appointed representative of Films
Producers Association on the Board
of Film Censors;
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(b) if so, what is the number of
representatives so appointed; and

(c) if not, why steps have not besn
taken to appoint representatives of
Film Producers Association on the
Board of Film Censors?

The Minister of Information and
Broadcasting (Shri K. K. Shah):
(a) and (b). A representative of the
Film Federation of India is appointed
as a member of the Board of Film
Censors as a matter of convention,
The term of the member sg appointed
has expired recently and the question
of filling the vacancy by another
nominee of the Federation is under
consideration. However, in addiuon
to a representative of the Federation
another well-known producer, who is
a MP, is also a member of the
Board.

(c) Does not arise.

Renewal of Lease of Defence Land
in Bulandshar (U.P.)

7325, Shri Ram Charan: Will the
Minister of Defence be pleased to re-
fer to the reply given to  Starred
Question No. 895 on the 3rd July
1867 and state:

(a) whether it is a fact that the
lease was renewed in the name of
Shri Abdul Saleem, ex-lessee on the
advice and recommendations of the
District Collector on the request of
his Ministry;

(b) whether it is a fact that his
Ministry have no independent officer
or organisation to settle the actual
rent on fair basis in the dealing of
the above land;

(c) whether it is a fact that an-
other person had offered Rs. 20,000/-
per annum for agricultural purposes
for the aforesaid land;

(d) whether it is a fact that the
policy of 1058 to discontinue the ear-
lier procedure of leasing the land by
auction for agriculture was adopted
without approval of the Ministry of
Finance; and
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(e) whether -it is also a fact that
the District Collector Bulandshar has
again recommended the name of the
same person for renewal on the re-
quest of his Ministry on the 13th
April, 1967 for two years and, if 80,
the reasons for renewing the lease in
the name of the same person?

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat):
(a) No, Sir. The lease was renewed
in favour of Shri Abdul Salam, the
ex-lessee, by the Military Estates Offi-
cer on his own and in accordance with
the Government policy on the subject.

(b) No, Sir ‘Fair Rent' is assessed
by the Military Estates Officers after
eonsulting the local Collector on the
basis of rents prevalent in the sur-
rounding area having regard to the
conditions of soil and other relevant
factors and on the principles laid
down under the revenue laws in force
in the State concerned, provided the
rent so fixed shall not exceed 1|4th
of the net profit unless a lower limit
is fixed by law in force in the State
concerned.

(¢) Yes, Sir.

(d) No, Sir. The policy was adopted
with the concurrence of the Ministry
of Finance,

(e) No, Sir, The District Collector,
Bulandshar has not recommended the
name of the ex-lessee or any other
party for renewal of the lease.

Rule Regarding Semilority of  Staff
7326. Shri S, M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Extérnal

Affairs be pleased to state:

(a) whether the Ministry of Home
. Affairs have issued instructiong that
seniority of a person joining the Sec-
retariat service shal] count from the
date of joining that service; and

(b) if so, the reasons for determin-
ing the seniority of staff brought from
various Indian Missions having been

JULY 31, 1967
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absorbed in the Ministry LF.S, (ﬁ)
Cadre and given seniority from the

date of their joining the respective
Missions?

The Minister of External Affalrs
(Shri M. C. Chagla): (a) No, Sir.

(b) Does not arise.

Promotions in LF.8, (B)

7327, Shri 8. M, Banerjee;
Shri Madhu Limaye:

Will the Minister of External Aff-
airs be pleased to state:

(a) whether it is a fact that pro-
motions in IFS(B) from Upper Divi-
sion Clerks to Assistants (non-seles-
tion grade) have been done on the
basis of merits alone during the years
1885 and 1967;

(b) whether it is also a fact that
such promotions were and are being
made on seniority-cum-fitness basis;
and

(c) it so, the
change?

The Minister of External Affaiys
(Shri M. C. Chagla): (a) Yes, St

(b) Yes, Sir, prior to 1-8-1964,
(¢) The Indian

reasons for this

Foreign Service

Branch ‘B' (Recruitment, Cadre,
Seniority and Promotion) Rules,
1964, promulgated with effect from

1.6.64 provide for merit promotions in
view of the special requirements for
foreign assignments.

T. V. Sets Produced at Central Elee-
tronics Engineering Institute, Pilani

7328. Shri M, Meghachandra: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the first
batch of television sets developed In
the Central Electronics Engineering
Research Institute, Pilani has been
found to be defective on test;

(b) if so, the defects discovered in
the test;
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(c) how long it wi] ltake o rectify
these defects; and

(d) whether thig set back in the
development of T, V. Sets will adver-
sely affect the Government’s schems to
introduce television in all the metro-
politan cities during the Fourth Plan?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):

(a) Indian made T. V. sets have
not been found to be defective.
(b) to (d). Do not arise.
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Closure of Film Studics

7330, Shri Baburao Patel: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) the number and names of fillm
studios which were closed in Bombay
recently;

(b) the reasons therefor;

(c) whether it is a fact that a dele-
gation of film people made an urgent

representation to Government regard-
ing the great loss and inconvenjence
caused to the film industry as a result
of these closures;

(d) if so, the stepg takep by Gov-
ernment to relieve their distresg and
help the film industry which is already
working under many handicaps; and

(e) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
and (b). According to information sup-
plied by Indian Motion Picture Pro-
ducers’ Association, a stage of the
Asha Studios, Chembur, Bombay was
closed in August, 1965 and two stages
of Shreekant Studios, Chembur, Bom-
bay were closed in September, 1966,
In the former case, the studio was not
getting sufficient engagements, and in
the latter case, the lessee was evicted
by the landlord for non-payment of
rent. Both the stages of this studio
have jince been acquired by another
party and are expected to start func-
tioning ag a studio again in  about
three months' time.

(c) The delegation made represen-
tation to Government about threaten-
ed closure of Kardar Studios which®*is
likely to cause loss and inconvenience
to the film industry.

(d) and (e). Government could net
do anything as the landlord hag se-
cured a civil decree against the lessee,
As a result of persuasion he has agre-
ed to accept the producers as direct
lessee on fresh terms which the pru-
ducers find it difficult to accept,

Presentation of Credeatials by Ilundian
Ambassador in Himdi

7331, Shri Kanwar Lal Gupta:
Will the Minister of Extermal Affairs
be pleased to state:

(a) the number of Indian Ambas-
sadors abroad who presented their
credentials in Hindi;

(b) whether Government propose to
issue instructions to the Ambassadors
that they should present their credem-
tials in Hindi in future;
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(¢) if not, the reasons therefor;

(d) whether it is also a fact that
many Ambassadors do not know ele-
mentary Hindi; and

(e) if so, whether Government pro-
pose to ask them to learn elementary
Hindi?

The Minister of Extenal Affairs
(Shri M, C, Chagla): (a) Since sep-
tember, 1965, all Indian Ambassadors
including High Commissioners are
being equipped with credentials in
Hindi for presentation.

(b) and (c). Do not arise,

(d) ang (e). There are wvery few
Ambassadors who do not know Hindi.
As younger officers who have quali-
fled in Hindi reach the rank of Am-
bassador in due course, it is hopped
that all Heads of Missions will have
at least a minimum knowledge of
Hindi,
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Misos from East Pakistan

7334, Shri Samar Guha: Will the
Minister of External Affairs be pleas-
<d to state:

(a) whether a considerable number
of Mizog live near Sajek river in the
Chittagon‘ Hill Tract area of East
Pakistan;

(b) whether Pakistan Government
30 long used this area as the inlet for
Assam Mizos for crossing into East
Pakisetan;

(c) whether these East Pakistan
Mizos have been extending coopera-

tion to Mizo Nationa] Front in Miso-
land in Assam; N

(d) whether these East Pakistam
Mizos are now demanding that tiis
territory (in Chittagong) should be
separated from East Pakistan and in-
tegrated with the mainland of Mizos
in Assam; and

(e) whether asg a result of such de-
mand of East Pakistan Mizos, the
Government of Pakistan have started
serious repressive action against the
East Pakistan Mizos?

The Minister of External Affalrs
(Shri M, C. Chagla): (a) Yes, Sir. A
few hundred Mizos are scattered all
along the Eastern border of the Chit-
tagong Hill Tracts, buldging st Sajek.

(b) It is a fact that the adjoining
territory of Pakistan has proved am
ideal sanctuary for the Mizo rebels of
India who can cross the border with
impunity. After the start of the re-
bellion, top MNF leaders including:
Laldenga took shelter in East Pakis-
tan from where they guided the MNF
movement and also made available
arms and ammunition to the MNP,

(c) We have no specific information
that the Pak Mizos are giving coopera-
tion to Mizo Nationasl Front, But it
is a fact that Mizo rebels have beem
receiving assistance by way of traln-
ing, supply of arms and ammunitien
etc., obviously with the knowledge
of the Government of Pakistan,

(d) and (e). We have no informa-
tion.
Import of Yugosiav Tractors by a
Firm in Orissa

7335, Shri Ram Kishan Gupts:
Shri 8. Kundu:

Will the Prime Minister be pleased
to state:

(a) whether Government's attention
has been drawn to the fact that a
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#irm in Orissa proposing to import
some Yugoslav tractors had misappro-
priated a sum of Rs. 25 lakhs, repre-
senting 90 per cent of the value of
the orders placed by Orissa Govemn-
ment, which was paid to the Company
by that Government;

(b) if so, whether Government's
attention has also been drawn to the
reported allegations in the  Orissa
Assembly that some Union Mia-
ister had an active hand in it;

" (¢} whether Government have cal-
led for a report on the matter from
the Orissa Government and the de-
tails of the report if any received and
Government's reaction thereto; and

(d) whether the Yugoslav party has
proceeded against the firm for breach
of contract or otherwise?

_ The Prime Minister and Minister of
Atomic Energy (Shrimatj Indira
Gandhi): (a) No report or complaint
in the matter appears to have been
received by the Central Government.
On enquiry made from the Orissa
Government, they have intimated
that an advance of Rs. 24.90 lakhs (ap-
proximately) was paid in July, 1966
‘by the State Government to a party
towards 90 per cent of the value of
122 Yugoslav tractors which were to
be supplied by it. An enquiry is at
present being made as to  whether
thers has been anything wrong about
the deal and into the alleged misap-
propriation.

(b) and (e¢). An allegation was made
in the Orissa Assembly by Shri Ganga-
dhar Pakraya, MLA, on 6th July that
some Central Ministers were connect-
ed with the deal. Subsequently, he
stated that one of the names Thad
been mentioned by him by mistake.
The State Government, who were
asked, have pointed out that whether
there was anything wrong about the
deal itself is still under enquiry.

(d) This is a matter concerning the
Btate Government and it is for them
to decide whatever action may be
~alled for after the enquiry.
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Forelgn Secretary’s Visit to Mescow

7336..8hri Bal Raj Madhok:
Shri Jaganath Rao Joshi:
Shri R. 8. Vidyarthi:
Shri Ram Avtar Sharma;
Shri Atam Das:
Shri Raghuvir Singh Shastri:
Shri Y. S. Kushwah:
Shri Parkash, Vir Shasiri;
Dr. Surya Prakash Puri:
Shri Shiv Kumar Shastri:

Will the
Affairg

Minister of
be pleased to state:

External

(a) whether it is a fact that the
Foreign Secretary, visited Moscow on
the 7th and Bth July, 1967, and had
andintervielr with the Soviet Premier;
an

(b) if so, the main purpose of his
vigit?

The Minister of External Affairs
(Shri M. C, Chagla): (a) Yes, Sir.

(b) The Foreign Secretary handed
over to the Chairman of the Council of
Ministers of the US.SR., Mr. A, N,
Kosygin, a letter from our Prime
Minister, which was in reply to an
earlier communication from Mr.
Kosygin. The Foreign Secretary also
discussed with Mr, Kosygin certain
current international questions of
common concern.

Imports by Bharat Earth Movers

7337, Shri G. Y. Krishnan: Will
the Minister of Defence be pleased to
state:

(a) the quantum of imports of the
component parts of tractors, bulldo-
zers and crawlers manufactured at
the Bharat Barth Movers; and

(b) whether it is a fact that a private
enterprise has been issued a licence
to manufacture the tractors and
crawlers to the disadvantage of the
Bharat Barth Movers?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) It is presumed that the reference
is to crawler tractors which are In-
caded in the manufacturing pre-
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gramme of Bharat Barth Movers Limi-
ted, The tractor factory of this Un-
d_e:taking at Kolar is under construc-
tion but in anticipation of regular
manufacture, assembly of crawler
tractors with phased increasing indi-
genous content has been undertaken
from the current year with the facili-
tieg that have become available, At
present, only two types of crawler
tractors viz. D-80 (165 H.P.) and D-
120 (235 H.P.) are included in

the
production programme of Bharat
Earth Movers. The average import-

ed content of D-80 tractors covered
by the current year's assembly pro-
gramme iz about 65 per cent while
that of D-120 is about 70 per cent.

(b) One other enterprise in  the
Private Sector has been licenced to
manufacture crawler tractors of a
comparable range but this has been
done after taking into account the
estimated demand and the capacities
of the various Undertakings for diff-
rent types of Tractors.

Tibetan Refugees Settling in U.S.A.

7338. Shri Marandi: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it ig a fact that some
Tibetan refugees have gone to US.A.
for permanent settlament there;

(b) if so, whether Government had
approached the US. Government for
their settlement in that country;

(¢) whether the Tibetans are going
to other countries also;

(d) if so, whether Government are
giving them permission to settle in
foreign countries; and

(e) whether Government own any
responsibility for the Tibetans settling
sutside India?

The Minister of External Affairs
(Shei M. C. Chagla): (a) So
far as Government are aware
this is not the case. Some have, how-
ever, gone there for studies or teach-
ing temporarily.

(b) No, Sir.
(c) Yes, Sir.
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(d) Yes, Sir.
(e) No, Sir.
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U.S. Electronic Jammer ‘Liberty’
7344, Shri G. S. Mishra:

shri Nitiraj Singh
Chandhary:

Will the Minister of Defemce be
pleased to state:

(a) whether Government are awars
of the news-excerpts from the Middle-
East to the effect that U.S. electronic
Jammer ‘LIBERTY' helped the Israeli
aggression over U.AR. by jamming
the rocket-launchers, radarg and other
electronic communication equipments,
thus breaking the communication
links among the troops of UAR. and
bring her to defeat;

(b) the measures which have been
taken by Government to find out the
facts of these reports;

(c) whether guch electronic jamssers
are also in possession of Pakistan;
and



15819 Written Answers

. (d) the measures which have been
taken by Government to counteract
any such move by Pakistan to shatter
our communication links in case of
war with her?

The Minister of Defence (Shri
Swaran Singh): (a) Government
have geen press reports to the effect
that the U.S. Ship “LIBERTY” jam-
med Egyptian radar and wireless
communications during the recent
Arab-Israel conflict.

(b) to (d). Analysis ang critical
study of events of military interest,
including the recent conflict in West
Asia, is done in the normal course by
the Chief of Staft after collecting in-
formation from different sources, It
would however, not be in the public
interest either to divulge their con-
.clusions in regard to such matters or
to disclose Government's information
regarding ithe possession of jamming
devices by Pakistan and the counter-
gteps which we may take in that con-
text.
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P.M's reply to the letter from West
HBengal Chief Minster re. “May Day”
Broadcast

7342, Shrji A. K. Gopalan:
Shri Jyotirmoy Basu:
SBhri E. K. Nayanar:
Shri Bhagaban Das:
Shri K. Ramani:
Shri Viswanatha Menon:

Will the Prime Minister be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
mcnt made by the West Bengal
Labour Minister in the Legislative
Council that the Prime Minister had
not replied to the  communication
sent to her by the Chief Minister,
West Bengal regarding May Day'
broadcast:

(b) it so, the reasons therefor; and

(c) whether the reply has since
been sent?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indirs
Gandhl): (a) to (¢). The Prime
Minister sent a reply to the Chief
Minister on July 5 1067.
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invitations to the Presidents of Kenya,
Uganda and Tanganyjka

7348, Shri P. N. Solanki:

S8hri Rrij Raj Singh Kotah:
Shri M. L. Sondhi:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government have ex-
tended invitations to the Presidents
of the three East African Countries
namely, Kenya, Uganda and Tanga-
nyika in the past or future:

(b) whether Government have any
close link with th: three East African
Governments apart from diplomatic
relations considering the vast number
of Indian people who reside in these
<countries; and

(¢) if so, the delails thereof?

The Minister of External Affairs
(8hri M. C. Chagla): (a) President
‘Obote of Uganda came here Jast in
1965 and jt is possible that the Presi-
dent ¢f Tanzania—Dr. Nyerere—will
be paying a visit to India early in
1968. President Jomg Kenyatta of
Kenya has not bcen able to avai] of
the longstanding invitation to come
here on a Stale vizit but he has
frequently given an indication that
he would do =0 as soon as circum-
stances permit.

(b) and (c). India is one of the
very few countries which maintained
a rcpresentation in the East African
territories even Lefore the attain-
meént of independence by Kenys,
Uganda, Tanganyika and Zsnzibar,
For historic reasons and the presence
of a sizable Indian community in
these lands, our ties with these coun-
triegs have alwayrs heen very close.
India played a prominent part in
pressing for the independence of
there former Brilish colonies and
protected territuries and our soli-
ciude on their behalf as well as the
inspiration provided by India by her
own struggle for political indepen-
dence, have been appreciated by the
leaderg of those countries.
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After independence, India has con-
tinued to work closely in co-opera-
tion with these countries in the eco-
nomic and techuica] flelds. Fruitful
collaboration has taken place in
various spheres. A number of East
African scholars come year efier year
to prosecute courses of higher study
in our Universities and g number of
them receive technical training.
There gre alsp a pumber of cadets
in our military scademies. Indian
teachers and other professional per-
sonnel in the industrial and co-ope-
rative fields have been sent to these
ccuntrieg in recent years and pros-
pects of establishment of joint indus-
tria] ventures are also  constantly
being explored.

Hindi Feature film “Anupama” fer
Berlin Film Festival

7344. Shri O~kavr Lal Berwa: Wil
the Minister of Information and
Broadcasting be pleascd to state:

(a) whether it is g fact that the
prodecer of the Hindi feature film
“Anupama” could not enter his film
in the recent Berlin Film Festival,
because he was infornied very late
by Government; and

(b) if so, the reasons of this delay
ang the steps tokcen to aveid  such
occurrences in futwe?

The Minister of Information aad
Broadeasting (Shri K. K. Shah): (a)
and (b). The film “Anupama” wa
one of the thr.e frature films select-
ed for entry in tla 17th International
Film Festival Leld st Berlin from
23rd June to 4th July, 1967. Intima-
tion of the entry of this film was
given to the preducer, as well as the
Berlin Festival authorities through
our Consul-General, on the 12th May,
1967 telegraphically, whereas the
last date for filing entries was 15th
Msy, 1987. 'The producers of the
fitm informed this Ministry telegra-
phically on 15-5- 1667 that they were
not interesteq in the entry. On
16-5-1987, they, however, wired o
say that -hey were willing to enter
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the film. This Ministry informed the
producers by telegram on 18-5-10687
that the entry form must be sent by
them by 20th May to Berlin® They
confirmed by telegram oa 16-5-1967
that entry form was being sent, but
by another telegram dated 18-5-1967
they asked the Ministry to treat the
entry as cancelled. They were later
contacted personally by an officer of
the Information and  Broadcasting
Ministry at Bombay, and, as a result
of thig meeting the producers agreed
to send the film te¢ Berlin. Under
the circumstanceg the print reached
Berlin on gor about the 2nd or 3rd
June, 1967. It was previewed by the
Preliminary Selection Committes but
was not found acceptable The
Preliminary Selection Committee was

in session at Berlin from the 2lst
May to the 8th June, ©both days
inclusive.

The whole procedure of India's
participation 111 international film

festivals has —ecently been reviewed.
Under the revised procedure, selec-
tions of films will be made out of the
titles proposed by various interests
connected with film production, film
censorship, critics ang Governmental
erganisations, etc. The entries will
be vetted by a Standing Selection
Committee, whicl will start inviting
proposals and scruliny of films at the
beginning of the year, to give pro-
ducers enough time for re-editing
etc, where necessary. The Standing
Committee with the help of expert
panels will also make recommedations
regarding delegations and Juries for
different festivals.

Piploma Holders frem Film Institute
of India

7345. Shri Onkar Lal Berwa: Will
the Minister of Infermation and
Broadoasting be pleased to state how
many diploma holders from the Film
Institute of India sre passing out
every year sgince its inception?

The Minister of Infermation and
M(Mlllﬁh);m
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Film Institute was established in 1961
and following is the number of stu-
dents passed put since jtg inception:

1963 21
1964 42
1986 56
1966 53

Untrained person in Television wunit
of ALR.

7346. Shri Beni Shanker Sharma:
Will the Minister of Infermation and
Broadcasting be plessed to state:

(a) whether it is a fact that many
untrained persong are working in the
different Television unit of ALR.
even though trained hands from the
Film Institete of India, Poona  are
available; and

(b) if so, the reasons tor not giving
chance to the trained hands, when
Government are spending lot of
money in getting them trained?

The Minister of Informatiom and
Broadeasiing (Shri K. K. Shah): (a)
No, Sir. But a Committee has been
constituted to consider the feasibility
of a greater intake from the Film
Institute.

(b) Woes not arise.

Army Edueatien Cerps

7347. Shri Onkar Lal Berws: Will
the Minister of Defence be pleased
to state:

(a) whether the Army Bducation
Corps has made a bulk procurement
of training aids like atlases, maps,
globeg and charts for the use of army
units throughout the country during
the year 10606-67,

(b) if so, whether this procuresaent
includes school atlases prmr!d and.
compiled by: the Survey of India;

(c) if so, price paid to the sup-
pliers and the declared price of their
atlases by the Survey of India; and
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(d) procedure which was adopted to

make this bulk procurement and
whether any tenders were called
for?

The Minister of State in the Minis-
4ry of Defence (Shry B. R. Bhagat):
(a) Yes, Sir.

(b) Yes, Sir.

(e) (i) Price paid to Supplier—
Rs. 5,00 per copy less 10 per cent
discount.

(ii) Price fixed by the Survey
of India—Rs. 5:00 per copy.

(d) The meaterial was  selected
after examination by a Committee of
‘Officers. No tenders invited for pur-
chase of eduecational prblications.

I § st & e oafw
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Indian Embassy Staff in Peking

7348, SBhrl Atam Das:
Bhri Onkar Lal Berwa:
Shri Jagannath Rao Joshi:
Shri Hardayal Devgun:
SBhri Beni Shanker Sharma:

Will the Minister of External Af-
airs be pleased to state:

(a) whether it is a fact that the
Indian Embassy staff in Peking have
applied for leave; and

(b) it so, whether it is also a faet
that their substitues are not willing
to go to Peking?

“The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b), Ne.
Sir.
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Foreigner Trainees in Defence
Organisations

7351. Shri Bedabrata Barua:
Shri Y. A. Prasad:
Shri D. N. Deb:
Shri R. R. Singh Den:
Shri D. Amat:
Will the Minister of Defence be
pleased to state:

(a) the number of forcigners
receiving military training in the
Indian Defence Organisations; and

(b) if so, the countries to which
they belong?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) 155

(b) Angola, Australia, Canada,
Ceylon, Ghana, Iraq, Malaysia, Nepal,
Nigeria, Tanzania, UK, US.A. and
Yemen.

Consultationg with UK. on Non-
Dissemination of Nuclear Arms

7352, Shri Nanja Gowder: Will the
Minister of Extermal Affairs be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment hag held any consultations
with the UK. Government concern-
Ing the problem of non-dissemination
of Nuclear arms: and

(b) if go, the ovtcome thereof?
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The Mimister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) Consultations have led to better
understanding of each other's views.

Protest note from Pakistam

'JSSS,,S/IM George Fernandes:
“—" Shri J. H. Patel:
Shri 8. M. Banerjee:
Shri Madha Limaye:

Will the Minister of External
Affairs be pleased to state:

(a) whether g protest note was
handed over to the Indian High Com-
missioner in Pakistan on the 4#th
July, 1967,

(b) the salient features thereof:

(e¢) whether Government have sent
any reply to the Government of
Pakistan on the latter's protest note
of the 4th July, 1967;

(d) if so, the points made therein;
and

(e) if the reply to part (c) above
be in the negative, the reasons there-
for?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) A copy of the above protest
Note is laid on the Table of the
House. (Placed in Library. See No.
LT-1263|67)

(c) to (e): Our reply to the above
protest note of the Government of
Pakistan is under consideration and
will be laid on the Table of the House,

Trisull Hydel Project

7354, Shri P. Gopalan:
Shri Jyotirmoy Basua:
Shri K, Ramani:

Shri Umanath:

Will the Minister of External
Affalrs be pleased to state:

(a) whether it is a fact that the
Indian nationals working as gkilled
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workers in the Trisuli Hydel Project
in Nepal are not given the benefits
like foreign allowance, difficult area
allowance, winter allowance, etc.
which the permanent staff are given;

(b) if so, the reasons therefor; and

(c) whether there ig any proposal
to extend these benefits to the skilled
workers also?

The Minister of External Affairs
(8hri M. C., Chagla): (a) Yes Sir.

(b) Some Indian nationals includ-
ing skilled workers recurited for
Trisuli Hydel Project are called work-
charged staff and are governed by
separate terms and conditions. They
are not on the regular establishment.

(c¢) The question does not arise as
the basic terms and conditions of
recruitment of permanent civil
servantg in lindia are different in
nature and quality from those of
recruilment of  temporary  work-
charged staff employed locally. How-
ever, some improvement jn benefits
applicable to the latter category such
a8 retrenchment gratuity are under
consideration of the appropriate
Department of Government. At
present in order to give some incen-
tive to work-charged staff they are
given dearnesg allowance, Nepal com-
pensatory allowance and also are
paid exchange compensatory allow-
ance in order to off-set any loss in
their total emolumentg in Nepal ag a
result of devaluation of the Indian
Rupee o 6th June, 1968.

wor Ry W et Rt | dew
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Nagaland
7358, Shri Beni Shanker Sharma:
Shri Hardyal Devgun:

Will the Minister of External
Affairs be pleased to state:

(a) the area and population of the
Nugaland territory;
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(b) the number of hostile Nagas
and the loyal Nagas respectively;

(c) the period for which the hostile

Naga; have been creating trouble;
an

(d) whether the hostile Nagas had
made any demand before they started
the trouble?

The Minister of External Affalrs
(Shri M. C. Chagla): (a) The area of
the State of Nagaland is 6,366 squar
miles with a population of 3,68,200
according to the 1961 ccnsus.

(b) The vast majority of the people
of Nagaland want peace and stability
those
extremist Underground Nagas who

want to start hostilities again.

(¢) and (d). The extremist gectiom
of the Underground Nagas started
violence in 1954 when it became clear
to them that their unreasonable and
vnrealistic demand for an “Indepen-
dent and Sovereign Nagaland” could
not be entertained by the Government.

Internationalisation of Island Perim

7350, Shri Shiva Chandra Jha:
Shri Madhu Limaye:

Will the Minister of External Affakre
be pleased to state:

(a) whether Government's attention
has been drawn to the British Foreigm
Secretory’s offer to  internationalise
the Island Perim which is at the
entrance above Red Sea after South
Arabia has been given its Indepen-
dence;

(b) whether possession of Perim by
a hostile power is likely to threatem
free and peaceful passage from the
Gulf of Eden to the Red Sea; and

(¢) if so, the steps which Govern-
ment propose to take to prevent Perim
from another source of ten-
sion like the Straits of Tiran?
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The Minister of Extermal Affairs (b) it so, Government's reaction
(Shri M, C. Chagla): (a) Government thereto?

have noted Rritish Government’s desire
to internationalise the Island of Perim.

(b) The future of Perim is of interest
to Government of India.

(c) Government is watching deve-
lopments.

Television sets for Educational
Institutions

7360. Shri Atam Das: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that Televi-
sion is becoming popular among the
teachers and students in Delhi; and

(b) if so, whether there js any pro-
posal under consideration of Govern-
ment to instal Television Sets in edu-
cational institutions in other cities of
the country?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir.

(b) No, Sir. Television is for the
present confined to Delhi. Television
sets can be installed in  educational
institutions in other cities of the coun-
try only when the plan to set up T.V.
stations in other parts of the coun-
try has been executed.

Remark of Dcputly liigh Commissioner
of India in Ceylon

7361. Shri Nanja Gowder:
Shri Hem Barua:
Shri Rabl Ray:
Shri Molahu Prasad:
George Fernandes:
Ram Sewak Yadav:
Shri Srinibas Misra:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government, are aware
that the remark made by the Deputy
High Commissioner of India in Ceylon
at a press conference in Colombo on
the 12th July, 1967 has evoked eritical
comment; jn Ceylon; and

1689 (Ai) LSD—S5.

The Minister of External Affairs
(Shri M. C. Chagla): (a) The remark
wag not made at the Press Conference
but as an aside to a particular cor-
respondent. Only one or two news-
papers commented adversely on it.

(b) The remark wag an aside in a
lighter vein. We have close under-
standing and  friendly relationship
with Ceylon and the Government of
Ceylon have not misunderstood the
remark or raisedq the matter with us.
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Army Reservists

7363, Shri M. L. Sondhi: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Army
Reservists, who are Central Govern-
ment employees, are not given free
ration when called at the time of
Emergency;

(b) whether it is also a fact that the
retaining fee of Rs. 20 per month
allowed to civil employees ig not given
to them in the Army duty when the
reservists draw the civil pay and on
the other hand Rs. 25 is deducted from
their salary on account of ration;

(e¢) whether it is further a fact that
when a reservist is called for duty in
emergency, city compensatory allow-
ance and house rent allowance are not
paid although his family resides at the
Place of duty at Delhi|New Delhi; and

(d) if the reply to parts (a) to (¢)
above be in the affirmative, whether
Government propose {o stop deduction
of Rs. 25 and allow them to draw city
compensatory allowance and house
rent allowance in the interest of equity
and justice when the reservist is
called for emergency duties?

The Minister of State in the Minis-
try of Defence (Bhri B. R. Bhagat):
(a) Central Government employees
who are reservists, when called up for
active gervice with the colours during
an emergency, are given free rations
ag in the case of all other Army
personnel. In the case of those em-
ployees who are paid civil rates of pay
and allowances because these rates are
more favourable than the military
rates of pay and allowances, a deduc-
tion of Rs. 25 per month on account
of free rations is made from their civil
pay and allowances.

JULY 31, 1967
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(b) The retaining fee of Rs. 20 p.m.
ceases to be admissible to Army re-
servists (whether or not they are civil
Government employees) when they are
called up for colour service, as they
become eligible to draw pay and
allowances during such service.  As
indicated in reply to part (a) above,
a deduction of Rs. 25 p.m. on account
of rations is made only in the case of
those employees who are paid civil
rates of pay and allowances.

(c) As in the case of other Army
personnel, all Jocal and compensatory
allowances and compensation in lieu of
quarters are paid (where admissible)
to reservists called up for colour
service, with reference to the place of
posting of the individual concerned
and not with reference tp the place of
residence of his family.

(d) In view of the position explained
in answers to parts (a) to (c), it is
not proposed to change the existing
rules.

Visit of Indians to Pakistan
7364, Shri D. N. Patodia:
Shri R. Barua:

Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that the
Government of Pakistan do not allow
Indians tp visit Pakistan in connec-
tion with their business connections
in that country,

(b) whether after the 1965 Indo-
Pakistan conflict, some new restric-
tions have been imposed by Pakistan
to grant visas to Indians to go there;
and

(c) the categories of Indians which
are allowed by the Government of
India as well as of Pakistan to visit
Pakistan these days?

The Minister of External Affairs
(Shrli M. C. Chagla): (a) to (c).
Before the 1865 Indo-Pak conflict, the
grant of visas for travel between
India and Pakistan was regulated
under Indo-Pak Passport and Visa
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Scheme. At the time of the conflict, (w) afe &, ot w1 wTETTR

as a result of the hostilities the check-
posts were closed and normal travel
between the two countries came to a
standstill. The position, however,
changed after the signing of the Tash-
kent Declaration, when the Gowvern-
ment of Pakistan again resumed grant
of visas to Indian nationals for visit
to Pakistan, As far as Government
of India are aware, the Government
of Pakistan gare granting vyisas to
Indian nationals on a very restric-
tive basis and only short-term visas
are being granted in cases of emer-
gency or for seeing relatives etc.
Visas to Indians in connection with
their business affairs in Pakistan are
granted in very rare cases.

The Government of India are allow-
ing all categories of Indians to visit
Pakistan except in cases where it is
not possible to grant a passport to
them on the grounds mentioned in
Sub-section 2 of Section 6 of the
Passport Act of 1967.

gee mAw W gk ww e
% aTe § warfen feqr mar wmmaw

7365. st WIWE SWW :

@a

EI!'(.
fag medt :
et :
o

55545
3

¥l g W wwrow HAr T
IAR F T w4 fw o

(%) ®=m gz 7= § f% 5 %=rg,
1967 & geqreTe M U fd & FaraT<
qafeatl § s & g€ AR
saifea faear manr qr fie ¥9 at swt
w3W Y g€ e aqr gorAlEaz -
el § Ao daw GaE R g
gy & S vei qifwa faar srm

(@) =fzgi, Memragvraadfe
w g1 faw & srameor % SO gT
9 ®HIATT FT 79T TIAT AT 4T

AT FEATATL #Y AT #7 q@T wy
far &t s saToor fivar ot & ;
"I

(w) zfz 7Y, &t wrwmamft &
& qeegT fat wwTAT #T saror
e oot & faear mar 7
guan A4 sarew ot (o Ro Ro
wg) (%) ¥ (7)., g oo
THTATC OF GHIATT QHeT
& @Atz g wryrer 9t WX g8 ']
5 qar{ ¥ warfer fear mar ar
oy faq seafwa 96 & g9 93w
fagr =wr 7 FmTATT OFAY & I A7
FT weT fFar | oA & qRfAY
# oY T8 @T F7 wA@AT & AT e
T | AWTATT QART FT AATE EAAT
Tz @@ 47 f& 2E9 § IEET aw@ar
T WIT FIA F F1§ T€T T4 9@

Statistics re. Prices

7366. Shri Shiva Chandra Jha: Will
the Prime Minister be pleased to
state: .

(a) whether after the devaluation
of the Rupee, any attempt is being
made by the Central Statistical Orga-
nisation to bring about a co-ordinat-
ed and integrated approach to the
statistics for prices, cost of living
money wages, real wages, rate of
labour productivity, rate of invest-
ment both in the agricultural and
industrial sectors, rate of the growth
of the national income, rate of saving
from one base year, say, 1051, the
year of the starting of the First Five
Year Plan;

(b) if so, the success which has
been achieved in this regard;

(c) if not, the reasons thereof; and

(d) how far the Central Statistical
Organisation has been able to main-
tain uniformity with foreign index
numbers for the above items before
and after the devaluation of the
Rupee?
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The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) to (c). The co-ordinat-
ed and integrated approach to the col-
lection of statistics has been conti-
nuously engaging the attention of the
Central Statistical Organisation since
its inception in 1951. Most economic
statistics such as those relating to
prices, cost of living, wages and
national income, compiled by opera-
tive agencies, since 1951 are available.
However, sufficient time and an
element of stability are required in
adopting a re-oriented approach to-
wards statistical investigations in the
post-devalution period.

(d) countries compile their index
numbers with differing base years ap-
propriate to their national peeds. It
is, therefore, not possible to maintain
uniformity in this field between India
and other countries.

Women in Indian Armed Forces

7367. Shri Shiva Chandra Yha: Will
the Minister of Defence be pleased to
state:

(a) how many women are working
in the Indian Armed Forces;
[b) in what ranks and

they are working;

divisions

(¢) how many women pilots there
are in India; and

(d) how many women are propos-
ed to be recruited to the armed forces
during the Fourth Plan period?

The Minister of Defence (Shri
Swaran Singh): (a) and (b). Women
are eligible for appointment to the
Armed Forces Medical Services
including the Dental and the Nurs-
ing Services. The number serving
At present is as under:—

(i) Army Medical Corps, 204
(in the ranks of Lt to
Lt.-Col. and equivalents
in the Navy and Air
Force).

(ii) Army Denta] Corps (in 7
the ranks of Lts. and Cap-
tains)

(iii) Military Nursinz Service 1358
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(in the ranks of Ltd, to Bri-
gadier)
(c) There are no women Ppilots in
the Indian Air Force,

(d) There is no fixed quota allotted
for the recruitment of Doctors|Nurses
in the AMC|JADC/MNS during the
Fourth Plan, The number recruited
depends upon the availability of suit-
able candidates, There are deficien-
cies of Doctors and Nurses in the
Armed Forces Medical Services and
efforts are being made to make up
these deficiencies.

Emergency Commissioned Officers on
.~ Reserve List

7368, ;hri George Fernandes:
Shri S. M. Banerjee:
Shri Madhu Limaye:
Shri J. H. Patel:
Shri Rabi Ray:

Will the Minister of Defence be
pleased to state:

(a) whether the Emergency Com-
missioned Officers of the Indian Army
who are compulsorily released from
service are being put on the Reserve
List for a period of 10 years; and

(b) if so, the reasons therefor?

The Minister of Defence (Shri
Swaran Singh): (a) No, Sir. Govern-
ment have decided that the reserve
liability for the Emergency Commis-
sioned Officers will be on voluntary
basis for a period of 5 years or upto
the age of 40 years, whichever is
earlier.

(b) This is being done in order to
build-up the Reserve of Officers
whose services will be available in
time of need.

Indian-Owned Industrial Establish-
ments taken over by Nepal

7869. Shrl George Fernandes:

Shri Madhn Limaye:
Shri . M, Banerjee:

Will the Minister of External
Affairs be pleased to state:

(a) how many Indian-owned indus-
trial establishments in Nepal have so
far been taken over by the Nepal
Government; .



15841 Written

Answers

(b) whether the Nepal Government

have plans to take over the Katha

factory in Nepalganj which is owned
by an Indian entrepreneur;

(¢) the reasons for the take-over;
and

(d) whether Government propose to
do anything in the matter?

The Minister of External Affairs
(Shri M, C, Chagla): (a) According
to available information one indus-
trial estblishment has been taken
over by His Majesty’s Government of
Nepal.

(b) No, Sir.
" (e) Does not arise.

(d) These developments are the
result of the commercial and financial
arrangements and commitments bet-
ween the firms concerned and His
Majesty’'s Government of Nepal and
or the Nepal Industrial Development
Corporation. The Government of
India are not primarily concerned in
this matter.

Officers killed during Indo-Pak
Hostilities

7370. Shri J. H. Patel:
: George Fernandes:
hri Rabl Ray:
Shri S. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Defence be
pleased to state:
(a) the number of Officers and

Other Ranks of the Indian Armed
Forces who were killed jn action or as
a result of injuries sustained in battle
during the Indo-Pakistan hostilities in
August|September, 1965;

(b) how many of the casualties
were from the Emergency Commis-
sioned Officers;

(¢) how many Officers and Other
Ranks were taken prisdners by the
Pakistanis; and

(d) how many of these Officers
belonged to the cadre of Emergency
Commissioned Officers?

SRAVANA 9, 1889 (SAKA)
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~ The Minister of Defence (Shri
Swaran Singh): (a) (i) Killed in
action or as a result of injuries:
(a) Officers 172
(b) JCOs and Other 2787
Ranks,

(ii) Originally reported missing but
now presumed killed under the rules:

(a) Officers’ 19
(b) JCOs and Other 347
Ranks.
(b) (i) Killed in action or 7
as a result of injuries,

(ii) Originally reported 7
missing but now pre-
sumed killed wunder
the rules.

(¢) Officers 58

JCOs and Other 1020

(d) 18
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Yndian Ambassadors’ Comtribution to
Social and Cultural Movements

7372. Shri Raj Deo Singh:
Shri Shambhu Nath;

Will the Minister of External

Affalrs be pleased to state:

(a) whether ambassadors appointed
to different foreign missions are en-

(b) if so, in what ways; and

(c) whether they are asked to pre-
pare any literature regarding the
country of their assignment?

The Minister of External Affairs
(Shri M, C, Chagla): (a) and (b). It
is the normal function of a Head of
Mission to take interest in suitable
social and cultural activities in the
country of his accreditation, parti-
cularly when it has relevance to
India’s relations with that country or
has a bearing on Indian culture,
Depending upon the local circums-
tances, an Ambassador is expected to
associate himself with non-partisan,
social and cultural organisations in the
country of his assignment in such a
manner as to reflect the culture and
the goodwill of his own country.

(¢) An Ambassador, as part of his
duties, is expected to keep his Gov-
ernment regularly and periodically
informed of the local events and
developments through periodical
“despatches” to headquarters,

Protest Notes Sent to China

7373. Shri D. C. Sharma: Will the
Minister of External Affairs be
pleased to state:

(a) whether any reply has been
received to the protests made by
India to China with regard to her
radio broadcasts against India on the
28th and 30th June, 1967 and against
the misuse of the facilities granted to
its Embassy in India;

(b) if so, the details thereof; and

(¢) the reaction of Government
thereto? .

The Minister of External Affalrs
(Shri M. C. Chagla): (a) No, Sir,

(b) and (c), Do not arise.
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Kutch Tribunal

7374. Shri Marandi:
Shri P, N, Solanki:
Shri K. P. Singh Deo:
Shri Raghuvir Singh Shastri:

Will the Minister of External

Affairs be pleased to state:

(a) whether the Kutch Tribunal

has completed hearings on the India-
Pakistan dispute over the Rann of
Kutch; and

(b) if so, when the final judgment
is likely to be announced?

The Minister of External Affairs
(8hri M. C. Chagla): (a) Yes. The
Tribunal completed hearings on 14th
July, 1967.

(b) The award is likely to be
rendered by 1st November, 1967.
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LAF. Plane Crash Near Bara

7378. Shri D. C, Sharma:

Shri Raghuvir Singh Shasiri:
Will the Minister of Defence be
pleased to state:

(a) whether an Indian Air Force
Plane crashed near Bara, a village
26 miles from Kamnagar on the 16th
July, 1967;

(b) if so, the details thereof; und
i¢) the actioﬁ taken in the matter?
The Minister of Defence (Shri

Swaran Singh): (a) The accident
occurred on 16th July 1967 at a place
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4 miles South of Bhatel
Station,

(b) and (c). The aircraft was on &
training flight when it had engine
failure. The pilot baled out and
sustained minor injuries. The air-
craft crashed in a field damaging
standing crops. In accordance with
the Air Force rules, a Court of
Inquiry has been ordered to investi-
gate the accident. Full details will
be known when the proceedings of
the Court of Inquiry are received.
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Indian Cooperation Mission in Nepal

7380. Shri Jyotirmoy Basu: Will the
Minister of External Affairs be
pleased to state:

(a) the functions of the Indian Co-
operation Mission in Nepal;

(b) the establishment cost of this
Mission per annum during the last
three years;

(¢) whether Government propose
to close down the Mission, in view of
the fact that most of the works are
executed by the Central Public
Works Department and the Central
water and Power Commission direct-
1y;

(d) whether the Director of the
Indian Cooperation Mission recently
visited Namcha Bazar by chartering a
plane costing Rs. 20,000;

(e) if so, the reasons therefor; and

(#) how much foreign exchange has
been granted to Officers serving with
the Indian Cooperation Mission for
purchasing imported cars during the
last 3 years?

The Minister of External Affairs
(Shri M. C. Chagla); (a) The func-
tions of the Indian Cooperation Mis-
sion in Nepal are mainly to coordi-
nate and supervise the execution of
programmes of economic cooperation
mutually agreed upon between Nepal
and India. These include duties in
the fleld of negetiation, exploration,
liaison and execution,

(b} So far as the Directorate of
the Indian Cooperation Mission is

of pay, allowances and other charges-
during the last three years was as
follows:—

1964-65 1965-66 1566-87
Rs. 12.8 Rs. 10.7 Rs. 125
lakhs lakhs Lakhs
(approx. (approx. (approx
Actuals) Actuals) Actuals)

The increase in expenditure during
the last year was caused on account
of the devaluation in June 1866 of the
Indian Rupee.

(c) No, Sir. As and when the Mis-
sion’s responsibilities for direct exe-
cution of projects are reduced, the
strength of staff is suitably pruned.
For example on lst March 1966, the
sanctioned strength of the Mission was
over 400. A year later ie. on lst
March 1967, the strength was reduced
to well below 300 involving a reduc-
tion of about 30%.

(d) Yes Sir. At the request of
H.M.G. of Nepal, senior officers of
which accompained him, the Director
travelled by helicopter on a tour of
the Namcha Bazar area. As the Co-
operation Mission does mot possess a
helicopter of its own, a charter had
to be taken.

(e) The purpose of the tour was to
examine the feasibility of employing
labour from the above mentioned
economically depressed area on
Indian assisted projects and of assist-
ing HM.G, of Nepal in establishing
development projects in that area.

(f) Nil.

A.LR. Station, Jabalpar

7381. Shri Nitiraj Singh Chaudhary:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government propose
to set up a regional station of the
All India Radio at Jabalpur;

(b) if so, by what time; and
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(c) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
to (c). A broadcasting station has
been in operation at Jabalpur since
November, 1864. It is proposed fur-
ther to upgrade it into a partial pro-
gramme originating station during
the Fourth Five Year Plan subject
to availability of resources,

Visit of M.Ps. Teams to Forward
Areas

7382, Shri Nitiraj Singh Chaudhary:
Will the Minister of Defence be
pleased to state:

(a) the time by which Govern-
ment propose to send teams of M.Ps.
to the forward areas;

(b) the number of M.Ps, each team
-would consist of;, and

{c) the duration of the tours?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) to (¢). The suggestion for ar-
ranging visits by M.Ps, to forward
areas ig receiving attention and the
kon'ble Member will be informed of
the position shortly.

Heavy Water Plants

7383, Shri Nitiraj Singh Chaudhary:
Will the Prime Minlster be pleased to
state:

(a) the names of Heavy Water
Plants situated in the country and
quantity of Heavy Water each pro-
duces annually; and

(b) the purposes for which Heavy
Water is used?

The Prime Minister and Minister
.of Atomic Energy (Shrimati Indira
Gandhi): (a) Heavy Water is at pre-
sent produced only in the Nangal
Unit of the Fertilizer Corporation of
India Limited. The annual operating
capacity of this plant is of the order
of 125 tonnes per annum,
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(b) Heavy Water is wused as a
moderator, or as moderator and cool-

ant in certain types of power reac-
tors.

Programmes in ALR.

7384, Shri G. C. Dixit: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether both Programme Exe-
cutives and Producers produce pro-
grammes in ALR.;

(b) if so, the reasons for these two
cadres for the same job and what are
Chanda Committee's observations and
recommendations in this regard; and

(¢) how many Programme Exe-
cutives and Producers were sent
abroad for training in television pro-
duction during the last three years?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir,

(b) Programme Executives being
regular Government servants are
liable to transfer from one Station to
another and therefore engagement of
specialized loca] talent for production
of programmes on staff artists basis
in addition, was considered advant-
ageous, The Chanda Committee has,
however, recommended that there
should be no distinction between Pro-
ducers and Programme Executives
and that they should be integrated.
This recommenation has been accept-
ed and the manner in which this can
be implemented is under examina-
tion.

(¢) Only six Programme Executives
and no Producer,

“University of the Air” Programme

7385, Shri G. C. Dixit: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that All
India Radio started ‘“University of
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the Air" programme for the benefit
of the B.A. Pass students;

(b) whether any study has been
undertaken to evaluate its utility;

(c) if so, the result of the evalua-
tion study undertaken;

(d) whether there is any proposal
to extend the programme for the
‘Becond Year students; and

(e) if so, since when?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir. AIR started its project
“University of the Air” on the Tth
September, 1966, the idea behind the
project being to implement and rein-
force the efforts of the Directorate
of Correspondence Course Delhi Uni-
versity. Under this project the pro-
gramme is broadcast thrice a week by
ihe Delhi and Madras stations of
ALR. for catering to the 1st year
#tudents of the correspondence course
of Delhi University.

(b) Yes, Sir.

(c) The survey which was conduct-
«#d in Delhi and Madras showed that
the majority of students taking the
correspondence course of Delhi Uni-
versity listened to these broadcasts
regularly and found them  useful.
The students, however, complained
about the unsuitability of the present
timings of broadcast of this pro-
gramme and its unsatisfactory recep-
tion. The question of putting out
this programme at a time more con-
venient to the students and on power-
fu] transmitters i& under considera-
tion, e

(d) Sucn u proposal was considered
but it has not been found feasible
because of lack of funds,

{e) Does not arise.

SRAVANA 9, 1889 (SAKA)
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Uise of Radio and T.V. to Liguidate
Hliteracy

7388, Shri G. C. Dixit: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether All India Radiv has
any plan to use radio and television
fo liquidate illiteracy, as is done in
foreign countries; and

(b) if so, the details thereof®

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir.

(b) In pursuance of the recommen-
dation of the Seminar on “Mass-
Communication Media and Adult
Illiteracy”, organised by the Indian
Institute of Mass Communication in
October 1966, the possibility of tele-
casting programmes designed to liqui-
date illiteracy in Delhi and areas
around it has been under examination.
Owing to lack of financial resources,
not much progress could be made.

AILR. Station for Rewa Division in
Madhya Pradesh

7389. Shri Nitiraj Singh Chaudhary:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether there is any proposal
fp locate a regional broadcasting
station in Rewa Division of Madhya
Pradesh;

(b) if so, at what place and by what
time; and

(¢) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
to (¢). The Draft Fourth Five Year
Plan of All India Radio, as approved
by the Planning Commission, pro-
vides for the setting up of a Radio
Station ifl the Satna|Rewa region of
Madhya Pradesh. The implementa-
tion of the project during the Plan
period, however, depends on the
availability of necessary resources and
foreign exchange.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Arrest of an IAF employee in con-
nection with espionage

Wt gEe gwo Wwht (A7) ¢
qerq qgzq, & wigqraqrg 1% A7eq
# treafafas fasg &1 W qz-wd
Wl @ eam fearar § oA qidar

ar g fe & @ 4t § ns asa
3.

I

“sogar ¥ feafad ¥ qitim
AITAAT T CF 67 4020 BT I
fa9% s gra &1 7 wfseqia
FIHATI F TF 476 FF 0409
faar rar 17

The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, an airman of the
Indian Air Force was apprehended
on 16th July, 1967, while he was
passing some documents containing
official secrets to one Sabir Ali Shah,
an official of the Pakistan High Com-
missicn in Delhi. A case under sec-
tion 3 of the Official Secrets Act was
immediately registered. On the 19th
July, 1967, the Ministry of External
Affairs lodged a protest with the
Pakistan High Commission against
the abuse of the immunity granted to
a member of the High Commission
which was a serious violation of
international practice and the Vienna
Convention on Diplomatic Relations.
It was demanded that the said Sabir
Ali Shah should leave Indian terri-
tory within 48 hours. He left India
on the 20th. In the course of investi-
gations into the alleged offences
another airman of the Indian Aw
Force was arrested on 2Ist July.
The investigation is being pursued.
In the interest of investigation I
would request the honourable mem-
bers not to press me to disclose any
further details.

st ggo Two Wt : FaT FaT
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Shrj Y. B. Chavan: The hon, Mem-
ber first asked me whether there was
only an individual involved or there
was some sort of conspiracy involved
in this, The investigation is on, anc
as a, result of it one more airman was
also arrested. I do not think I can
disclose any further information on
that because that would have to
be found out. The other point that
he hag raised is a very important one,
namely what we are doing to prevent
such things and whether we are taking
the same steps regarding espionage by
China. As regards China, we have
taken steps. I think we have arrange-
ments for finding out espionage acti-
vities by every country and not only
by Pakistan ang China, but naturally
we shall have to be more particular
about the activities of these two
countries. It is as a result of those
arrangements that we could find out
thig particular espionage activity.

Shri 8. M. Banerjee (Kanpur): It
appears that previously also some air
force officers were involved in cases
of espionage. Apart from that, we
find that the number of esplonage
cases has considerably increased with
that of Mohit Chowdhury and Sunil
Das who have not been punished yet.
Is it a fact that after their release
from custody, one of these two, at
least Mohit Chowdhury, was in Delhl
and was connected with the passine
on of some documents to the Pakistan
High Commission?
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Mr. Speaker: This is about IAF
employees.

Shri 8. M. Banerjee: It is a spy
ring operating and cases are on the
increase. Mohit Chowdhury, Sunil
Das and some others are connected
with it. This has given an impetus
to the saboteurs. So I would like
to know whether this has any con-
nection with the ring which is
working, including Mohit Chowdhury
nnd Sunil Das.

Shri ¥. B, Chavan: As far as the
first part is concerned, I have said
the matter is under investigation and
I cannot say yes or no at this stage.
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Shri Y. B. Chavan: I fully share
the anxiety of the hon. Member be-
cause any espionage activity in the
Air Force or any important service
headquarters s something  very
dangerous to the security of the coun-
try. It is for that reason that from
the very beginning certain steps have
been taken. But it seems they are
not enough because things are found
out again. So in consultation with
the Defence Ministry, we are further
tightening up these security arrange-
ments in this matter. That is all I
can say at the moment. But I fully
share his anxiety.

Mr, Speaker: He is aware of it.

Shri Samar Guha (Contai): On a
point of order. I did not raise this
earlier so as not to cause discomfiture
to my hon. friends, I had tabled a
calling attention notice almost of the
same nature a day earlier than the
one which has been admitted for to-
day. But my calling attention notice
was disallowed, while this has been
admitted.

Mr. Speaker: He cunnot discuss
that on the floor of the House.

Shri Samar Guha: I want to know
what is the rule. My calling attention
notice was disallowed....

Mr. Speaker: If I allow him, I will
have to allow ten minuteg and other
members may also want to make their
submissions.

Shri Samar Guha:
clarification.

I want your
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Mr. Speaker: There is no point of
order. What I have not admitteg can
be discussed only inside, not here.

—

12,30 hrs.

STATEMENT RE. PRINTING OF
MADHYA PRADESH BUDGET

The Minister of Home Affairs (Shri
Y. B. Chavan): On 28th July certain
questions were raised about the print-
ing of the Madhya Pradesh budget.
When I said I had no information, you
directed me to get the information
from Madhya Pradesh and give that
information to the House. That very
day I sent a wireless message. In
reply to that I got a wireless message
on the 29th which I have already
conveyed to the Lok Sabha Secre-
tariat, I would like to lay that wire-
less message on the Table of the
House. If the hon. members want
me to read the message....

Some hon. Members: Yes.
Shri ¥. B. Chavan: It reads:

“Reference your wireless mes-
age No. 14459/67-JS(P) of 28th
July, 1967 to Chief Secretary re-
garding adjournment motion about
printing of budget literature of
Madhya Pradesh. Facts are as
follows:—

1. Interim budget 1067-68 of
Madhya Pradesh was presented
to Vidhan Sabha in March 1967
and vote on account for four
months from April to July was
obtained. On third July a re-
vised budget of 1967-68 was pre-
sented to budget session of Vidhan
Sabha which was prorogued on
twentieth July while demands on
education department were under

discussion. .

2. As no indication was avail-
able regarding the date on which
the Vidhan Sabha would meet
again and there was uscertainty
regarding passage of budget be-

fore thirtyfirst July, the State-
administration had to take preli-
minary steps to meet various con-
tingencies that might arise, These
contingencies and the steps taken:
in regard thereto were,

(i) after the Vidhan Sabha was
resummoned the demands for
grants might be voted and
the appropriation bill for
1867-68 passed. So the
appropriation Bill was pre-
pared and sent to Vidhan
Sabha after obtaining Gov-
ernor's approval.

(ii) 1f, after the Vidhan Sabha was
resummoned, any of the de-
mands for grants wag not
voted, the present Government
might have to resign anq an-
other Government could take
its place. In that event the
new Government might not
like to proceed with the
passage of the full year's bud-
get but might take another
vote on account for one month
till a modified budget was
presented to and passed by
Vidhan Sabha. For this com-
tingency comma a document
for obtaining vote on account
from Vidhan Sabha for the
month of August was printed
and kept ready.

(ili) The third possibility was
issue of a proclamation under
article 356 of the Constitution
imposing President's rule in
the State. If this contingency
arose, it would become
necessary to present the
State budget in Parliament.
As it would not be possible to
get the ful] budget passed be-
fore thirty-first July, a vote
on account for one month
would have to be obtained.
For this purpose, the budget
presented to the Vidhan Sabha
was reprinted with suitable
modifications incidental to its
presentation to Parllament. A
document for obtaining vote
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on account from Parliament
for meeting the expenditure of
the State during August was
also printed. No budget for
three months was prepared,

3. Action taken by the State
Administration was motivated by
the need for catering to all possi-
‘ble contingencies. Any delay in
the passage of the budget or, if
necessary, in obtaining another
vote on account, would mean
.serious dislocation of Government
work as, in that case, no moneys
could be drawn from the consoli-
dated fund of the State after
thirty-first July. The action was
not taken owing to any alleged
decision regarding extension of
President’s rule to Madhya Pra-
desh. The State administration is
not aware of any such decision.

4, The allegation that any bud-
get document contains a note stat-
ing that the budget could pnot
be passed due to violence in the
State Legislature is false. The
allegation that - printed budget
Jiterature is being destroyed is
also false.

5. Usually, State budgets which
are to be presented to Parliament
are printed in the printing presses
of State Governments concerned.

Shri Surendranath Dwivedy (Ken-
«drapara): That 18 what I was telling
‘you the other day.

Shri Y, B. Chavan:

“For instance, the budget esti-
mates of Rajasthan 1867-68 which
were presented to Parliament in
March 1967 were printed in Gov-
ernment Central Press, Jaipur.
Similarly, the budget estimates of
1966-67 of the State of Kerala
which were laid before Parliament
haq been printed at the Govern-
ment Press, Trivandrum.”

‘Thie i3 the meassge ] haye raceivad
from them. The other question that
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was raised is whether we had given
them any advice. It is obvioug that
we had neither given any advice nor
any instructions.

Some hon., Members roce—

Mr. Speaker: After the statement
you cannot have an immediate dis-
cussion.

st vy fewmad (%a7) ;w9 oo
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Mr. Speaker: The point is whether
we should have a discussion.
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Mr. Speaker: The privilege motion
is there, whatever name it is given.

Ultimately it turns out to be a dis-
cussion. The Home Minister has

. made a statement.

Shri A. B. Vajpayee:
out a statement.

st v fomad 2 g & famai-
fqare &1 S57 Y2@T 4TEAT £ |

Mr. Speaker: You have also given
me notice. The Home Minister has
not denied nor has the M.P. govern-
ment denied it. Therefore, give me
time. Your priviiege motion is before
me.

He has read

ot wg fed : fanarfasre &1 v
e fom s TifgT o o wor ofr
= Y A fes
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Shrj S. M. Banerjee (Kanpur):
a point of order.

On

Mr. Speaker: Is the point of order
againsi the Speaker? Please resume
your geat. We shall fix up some time
if you want to discuss it. If you want
an immediate discussion, it ig not
possible,

st wEw fagret amoday - qar W
W A1 T 17 w1 TAMT A5 AT fE
gW RIT F FrEg4 qraAm A, fFam
LA

Mr. Speaker: The Speaker must
admit it.
Shri Ranga (Srikakulam): If you

have not admitted it, what are we to
discuss? 1 would like to know.

Mr. Speaker: My point is that hon.
Members may wait a little; when 1
admit 3t, 1 shall say so and then we
shall begin a discussion.

it wew fagrQ awady o Teaw

Az, fasarfusrT 1 g94m@ #q9 *

QA g, 7§ FiZar fF yrg 3T A FT
F7

‘Mr. Spesker:
now,

Not in the House, not

it mz 1 fagrd) amddy : Ffes o
g5 &1 FUAT AT Jiiad |

Mr. Spesker: Not, not in the House.

sft wzx fagrd; awedt - oo
nEvRa, g aga araT A ...

ot 7y fowd : gz Wdt ¥ faas
faar Gt ¥ I3 Fear

Mr. Speaker: If you want the Home
Minister to say something, then we
begin the discussion now. You have
stated what you wanted to say. Will

1689 (aii) LSD—8,
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you allow me to consider it and admit
it later on and have a discussion? It
will be better. If you go according
to the rules there is that procedure,
You have given me a motion and the
Home Minister has made a statement.
I shall fix a time and we will be able
to discuss it. We cannot begin ask-
ing question now.

Y WS famdt aad : gerey
wgrem, & oF fraes s wwan g
I fav 77 Wt wEew A way 97 fw
T AT & AIAA T AT ATH AT QYT
w# T BT wwF | ww for IR
IO AT FT oAy A e g7
Fgr f& ag 7 o mr | Afew o
TE Hel wgrRT F1 ATAAT 9w fE g
BT 4T | IHE qFT BIIN ¥ FTCT W4T
g, AR & Jf - S Agar | e

g WA 77 A 9 gw oA @

9T B AT §, FT AT TAY qqeT
& W T g ag wwA fF g wh
TETE F1IHE AT H AFTT AL G

Mr. Speaker: You should not-go
into details now. )

o wza fagr@t sl : wenw
wgrem, 39 fex wra ¥ g fe g W
g F wg A fE awe 3 A ew
FHAT | WA Z KAt vg @ & fr awz
a1 T AT 1 ( Interruption )

Apn Hon. Member roge—

Mr. Speaker: Your leader has
spoken. Don't you give him even that
much credit? Shri Nath Pai.

8Shri Eachwal rose—

Mr. Speaker: 1 have called Shri

Nath Pai. The hon. Members will
kindly sit down.

Shri S. M. Banerjee: Sir, I rise o
a point of order.
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Shri Krishna Kumar Chatterji throttling the voice of Assembly there
(Howrah): Sir, T have a point of has gone to such an extent that the
order. budget was prepared. We said we

Shri §. M. Bamerjee: Sir, I raised
a point of order long ago.

Mr, Speaker: Yes. Yours was the
first point of order. Shri Banerjee's
point of order is earlier than Shri
Krishna Kumar Chatterji's, I will
call them, Now Shri Nath Pai.

Shri Nath Pai (Rajapur): Mr.
Speaker, Sir, jn the first place, we
would like to submit to you, whereas
one can appreciate that you are agree-
able to give the House an opportunity
to ventilate. its legitimate grievance,
you have also stated in the House
that the rules will also have to be
followed, and once you have been good
enough to admit a motion for breach
of privilege, it takes precedence over
anything else. We raised this matter,
and we confined ourselves, on Friday
last, at your instance, only to one
aspect, though there were other as-
pects. We stated that the Assembly
was being gissolved as the Prime
Minister was in favour of dissolution.
according to a statement in one of the
daily newspapers in Delhi—(Inter-
ruption)—it is a very reliable paper,
particularly when the Government is
concerned,

Mr. Speaker: Order, order.

Shri Nath Pai: I must satisfy them
also. Sometimes, it is good to satisfy
them. Now, the Patriot, the daily
paper from Delhi, said that the Prime
Minister was in favour of dissolution.

Some hon. Members rose—(Inter-
ruption).

Shri Nath Pal: I said I am not
raising a point of order. Mr. Speaker,
Sir, Shri Vajpayee and I submitted to
you op that day that our spprehen-
sion was based on the available know-
ledge which is verifiable. We under-
stood and we said that preparation for

would get a copy of the budget. We
said that the information has come
not from a Member (Interruption)
but that the information was given
by an individual who will be forming
the Government if democracy was
allowed to function. Now, the Home
Minister should at least have the
grace to apologise to the House;,—for
him, it is unthinkable that the budget
to be presented to Parliament will
be prepared and printed in the State:
there. Mr. Chavan is a good demo-
crat and should know, of course, per-
sonally himself that everything was
ready for the burial and only the
funeral was to be taken. The pre-
paration of the budget was nothing
but a conspiracy to defy the wishes
of the people. (Interruption). We
have got this right. We wrote to you,
I wrote to you a letter and you were
good enough to say, “Not now, let us
wait.” I think you will recall that
you asked us to obey, and even to-
day I am obeying you. (Iuterruption).
Now, I wish to submit that Mr.
Chavan’s statement, based on a wire-
less message he got‘ indicates that
had not the voice of the people been
raised here, in Parliament, the Chief
Minister would have continued with
his plan to throttle the voice of demo-
cracy. Mr. Chavan today admits that
the budget was prepared. He said
that day that the budget cannot be
printed. He has now admitted that
the budget to be presented was al-
ready printed; the so-called precaution
and wisdom that was exercised is not
a precaution at all—what is paraded
as a precaution. I am asking the
Home Minister—

Mr, Speaker: He is going into the
merits now.

Shri Nath Pal: What I say is,
not just a question of admission. Do
you mean tc say, Sir, that all that is
called for on this occasion, so grave
an occasion, is just an admission but
not an apology to the House? I want
to know. (Interruption). I do not
charge that he is deliberately lying.
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That is not it. I only submit that Mr.
Chavan's statement is not in harmony
with the submission, the admission,
and at least a candid apology is
called for from Mr. Chavan.

S8hri ¥. B, Chavan: If the House
wants an apology, I will not hesitate

to give an apology. If I have been
stand on prestige. If T have been
mistaken or if T find 1 have been

wrong, and if I have given any affront
to the House or have committed any
breach of privilege of the House, I
will not only once or twice apologise,
but I will apologise a hundred times.
The point that I wish to make is that,
when I was on my legs the other day,
I did say that first of all I had no in-
formation I really had no knowledge
of the procedure where such budgets
were printed. So. I said in the House
that I consulteq the Finance Minister:
the Deputy Prime Minister and Fin-
ance Minister was present i the
House and I consulted him about it;
and he said he thought that they are
not printeq in the States. But later on
he confirmed that it js alsp printed
in different States. I gave the infor-
mation as I got it. I therefore,
thought T owed this explanation to
the House, the circumstances under
which T made that statement, and I
take this opportunity to correct it.
If for that mistake any apology is

necessary, I am prepared to apolo-
gise,
Shri S. M. Banerjee: Sir, if he has

apologised, then I shall not raise my
point of order (Interruptions).

Bhrl Surenuranath Dwivedy: Sir,
from the records it can be seen that
when he made that statement T point-
ed out that when the budget for Orissa
was submitted to the House it was
printed in the State of Orissa. But
still he said: *“No, this i% the infor-
mation I have got”.

Mr. Speaker: Are we beginning
with the discussion now. I suggested
taking it up later on if T admit it. I

SRAVANA 9, 1889 (SAKA) M.P. Budget (St.)
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have not yet admitted it. If before
that we begin the discussion now, it
would be absolutely useless. I do not
know what points anybody wants to
raise. We are now going into the
merits and all that (Interruption).

Shri H. N. Mukerjee (Calcutta North
East): Mr. Speaker, Sir, pending
whatever discussion might or might
not take place, we have all been con-
cerned about certain proprieties that
are to be observed by Government. It
took a great deal of goading by many
of us under very difficult cireum-
stances to get the Home Minister to
say that he was sorry. I would not
have intervened except for the fact
that on that oceasion....

Shri ¥. B. Chavan: T had no oppor-
tunity to say so.

shri H. N. Muokerjee: On the lust
occasion, T remember distinetly, when
Shri Surendrana‘h Dwivedy pointed
out about Orissa and when Shri
Vasudevan Nair pointed out about
Kerala, the mistake was made. What
I want is. when the Government
comeg forward with a statement of
the sort that Shri Chavan was armed
with this morning, he should explain
the position in regard to what hap-
pened on that day. On that day,
consulting the Deputy Prime Minister
he had made a statement about the
procedure of printing the budget
documents., T am not blaming them
for it. They made a mistake. But
they do not admit a mistake. They

* do have to be told again and again

by a succession of speakers on this
side, who do not want to waste the
time of the House for a single second.
We have been driven to this because
the Government is behaving in this
manner. 1 wish you take vour stand
on propriety. I wish you, Sir, take
a definite stand on the point of pro-
priety. We shall never see order
in this House if Government is allow-
ed to behave in an improper
fashion—it may be a small matter
but improper all the same. I wish
you to make your own observation
on this point.
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_Shri Krishna omar Chatterji: A
point of propriety cannot override
the rules. The rule is very explicit
on this point. There is rule 222 and
also rule 224(iii). Under these rules
before any privilege question is dis-
cussed in this House your consent is
necessary. Rule 224(iii) is still more
explicit and it lays down that the
matter should require the interven-
tion of the House. After the state-
ment of the hon. Home Minister th2
intervention of the House is mnot at
all essential. That is our view. Also,
your consent has not been ziven 1o
this issue being raised. Therefore,
this discussion overrides the -rules,
How many times you should be
lenient like this when hon, Members
override the rules, is my question?

Mr. Speaker: [ entirely agree with
you it is a relevant point of grder. But
my difficulty is that we have made a
convention that after the Minister's
statement there will be no guestions.

We can only fix some time for dis-
cuscion, if admitted.

. it vy fema : merw w3ew,
et V1T ¥ g g o & amg w0 o
IS 2 TR 1 & afw §oad o
™ g 1 A aw fafader w1 oqamw g,
TR O A v B, wAg 9T AT A E,
g faega formr &t F7 a7 smaT &
wfw oo awr & 33t Al wr 2@ g
ey A ¥ A awwen fawr @, a@ IR
IO wew 93W &7 /@ ¥ grfaw &
T AT ¥ OTaI 9 @, wqife
TH qTH §F AeAT X-OF J7C AT 0
war & | IR % @ B a want
w1 GEAT F7 & g ATt 7 € oy
agt T O FwE AAEW 9 ], IW@ T
- fermrgur ‘o F fawire fr arferariiz’’
Fa¥ uF 1z & fs 28 qart Y faww
awt ¥ it fgar g€, 1 g gaA, SEE
w0 gy Fore qriwgre F dw fwr
w1 @ 8 1 & ag AT wrgan § fF
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w0 A1 gifeer waz faw 7w feafa
w1 ¥ff gtz fovar a7 ? sl wgew
T AT # w1 e gt A g

ot sfmmEe e (amons)
Heq 93W ¥ §7 wre M) 71 awhegi
1 TW@T I waer fwar @, e
a%1 fa%w foar, &t w0 g0 v 7
(saawiw)

Mr. Speaker: Wil) you kindly sit
down? A very healthy convention
we have developed that after Min-
ister's statement there will be no dis-
cussion, If we want to have a dis-
cussion, we can have it today everung
or sometime later; that was tha pro-
cedure we have evolved.

it v fered: - w1t &1 VAT wifge

Mr, Speaker: It may be so. If any
privilege motion or calling attention
notice is given notice of and it is
rejected, it could be raised by the
Member concerned inside the cham-
ber, but not in the House, If the
Speaker rejects any motion, for good
reasons or bad reasons, mistakenly or
because he has not full information,
the Member can ask him to recon-
sider his decision, inside his chamber
but not on the floor of the House.

&t 7y foerd @ 720 ag Fof WA
qrwar & ?

Mr. Speaker: That was the con-
vention which we have been follow-
ing. It has worked very well till
now. Every day I receive about 50
Calling Attention Notices and only
one or two are admitted. While I
am not very sure about those two
members, whose notices have beea
admitted, I am certain that definitely
48 members are displeased by my
rejecting their notices. If all those
48 members try, to raise it in the
House, how can we function? When
we are following a convention, why
should we break it today? The motion
is here. It was printed in Bhopal has
been mentioned there. There is no
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doubt about it and it has not been
contested by the Minister either,

Shri 8. M, Banerjee: It was a con-
spiracy.

ot sfnrew areddt ;oA #
FARAT (YTAA) 4

Mr. Speaker: The hon. Home Min-
ister has said, yes, it has been printed
and all that. There is nol much con-
troversy about the facts; the facts
have been admitted. The question is
whether we should have a discussion,
on which I will give my decision.
Here I am only talking about the
procedure. If this healthy procedure
of not asking questions immediately
after the statement of the Minister is
broken and if the leaders of par‘les
get up and start speaking, then no
further discussion is necessary laler
on. Therefore, will you kindly allow
me to proceed to the next item. I
shal] see when it can be taken up and
in what form it should be taken up.
That should be left entirely to ne.

Now we will take up item 4 of the
agenda. Shri Limaye.

Shri M. L. Sondhi (New Delhi):
Sir, the question of dearness allow-
ance top the Government servanis....

Mr. Speaker: Tt could not be raised
at this stage.

Wt oww o I (qEE)
o T qEE WIH WTET, ®I | T
wga, & W9 7 g wwar g o
fafreer ama & o= 1 araTAy damy
CWTAT &, A ALK AT TR IH ATIH
#t wifwes & far 3, 3fes w7 97
a7 a1 5t ¥ a7 fafaex
aTEw &1 B g v fw A oy el 7
ot A FaTe I3 §, 98 W9A g
FawT ot fars &% | fe oty
i & v ¢, 9w T a7 feww
g o s g arow ¥ gz ar aweEw
gWT, wafeg v Tz w1 oferaritz &
Iw fpqr s @ & 1 & 91w A e
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TEAT § A 59 & Tvwrer w7 g e
w7 g fafre ame &Y 02 e
& 37% o 9t gfoen g ar oo
T I W AT damw at w,
T?® InF s g7 sawRw o
AEL R AR

< o P Aidlaes  ga]
aral = ye - 5 .._if_;fﬂ
ey = ol ee - Cals
RS ale e - o Lty
Sl - a4 iy ety g
e el 4 el 9 e
O Al ee st
& Lyl W e g ke LS
S ep By als Rl
L P I - O
S ol ptm e gl -2
P gt & lagd - 5pF W55
o = el L g L
Ut el Ky & L L
ol D - e ety b osaas
WS A8 b Sakiaddyly oS ey
PN S ol e m o
Uy elyage = f yl 96 ala
¥ oale e a Of & e
w ot d Y S e e g
R AT B R
£l n - il vty iny syt
P i ol el gy Glare
[- o
Mr. Speaker: Now what is the

protection? Who is in danger? So,
he may kindly sit down We will
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[Mr, Speaker]

take up the next item, the motion
about the Second Report of the Com -
mittee of Privileges by Shri Madhu
Limaye,

15875

Shri Sheo Narain rose—

Mr. Speaker: Shri Kachwai is
sitting now. There is absolutely no
reason for you to get up.

Shri Bal Raj Madhok (South Delhi):
We may have a bout between Shri
Kachwai and Shri Sheo Narain one
day.

Mr. Speaker: I am not allowing
it.

Shri M. L. Sondhi: About this
dearness allowance question, there
are agitations all over the country.

Mr. Speaker:
raised like this.

It should not be

Shri M. L. Somdhi: When you

changed the subject....

Mr. Speaker: It js an important
point but nobody can just get uo like
this and raise a point. There must
be some rule for it. You can repre-
sent that in my Chamber or write 1o
me or do something.

Shri S. M, Banerjee: Kindly only
ask the Finance Minister to Inake a
statement,

Mr. Speaker: No, please. I will
ot ask him now. You write 0 me.

1] l » R Y
oY fr memw: (afY): W @

qrifz W% HIET, §T | WA 9T WIS
Wit 7 & fr s & a5 O
qaTgn formed w3 &, %1 Qar A
s Wigy | TEEe ¥ ff ¥ g
wg Wga § 6 ag ww-g o
7 foqur w¢
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Privileges

Comm. Report
ot wfnpor awad: o e
WY, §T | W ¥ fad ow wnder @
ﬁsmﬂmﬁnq&mﬂﬁw&&g,
W I H ¥ A oa aga R
Tfede Frgae st g ot
F 3 #1 9 g gt <Y @, v ank
& wadi 7 Ffam gdeww difew foy
& 3T oo ¥ 3% #1 adi o &

Mr. Speaker: Will you kindly sit
down? There is no point of order,
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12,58 hrs,

MOTION RE SECOND REPORT OF
PRIVILEGES COMMITTEE

oft wa faxq (ga7) @ memr
wgiEa, § geg ¥w@m §oo—

“f& fawraifase wfafy &
g2 wfazT 9% F1 19 g,
1967 T 7T ¥ vy frar o 41,
faare g oo

3 757 7 et e “femgea '
arTes & s 35ra wi faverfyr
& g & fawrarfaare wfafy £ gy
qr | favtarfasre afafe & 99 Frrer
#I W9 FT & Ig 192 FHI? ATHA @Y
¢ &, wag o A AT & W gw
IAHY WAL @, A1 2 faderfuwre
afafa # we # F1¢ 0 a1 FH @
faeft 1+ gl e 9T Ty AT A
s w9 § 1 991 g€ o) IwE wry
¥ 199 98 7, I F 1w g
thw & weww fw § gag WK
Fug-aEel F AT ¥ aga wEv a1 foraft
wf ff | Fawarfusre wfafe & o 3
FIWAIFIRTG L @ aea &
fastafaer<t &1 W g & WK FvoRE
T g | 9 W AR I F g
w1 foram mar @Y s afafa wy fral
i oF et % w7 5 93 od g
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Y m m fadrerfirs minutes and we can spend another 25

y £ minutes op this. The notice of a sub-
wfufe ¥ soT T S A T AT B stitute motion is there but I do not
TF AR WA FTAATEY T F} AT | think that is valid. We will spenad

another 25 minutes after lunch on the
original motion which is moved and

“fege” & It gvoTEw §, I A
3 which is on the order paper You

o wr mrer Af @ 1 ¥ Ad et
Forar ot i g 1 fodt WY qawe &
q8 a1 o & e gare fraat #
famefasre afafs & ot s a9
T §, g gfe ¥ vy gy Pty
T afaf $1 0w g gar @, oy
T T § | gafag & wmear g fr oae
w9z e faefasre wfafa & o
A & 17 HZ IHY 77 WA FY A0
fr a0 g 7 F1 98 T w7

fram sragg gwm & -

“The Committee shall examine
every question referred to it and
determine with reference to the
facts of each case whether a
breach of privilege is involved
and, if so, the nature of the
breach, the circumstances leacing
to it"—

the circumstances leading to 1t—
“and make such recommenda-
tiong as it may deem fit.”

13 hrs,

weqyr wE iy, fawarfasre afafa
§ & arq o< famg At fawre frar
fr ag fadarfasre v &1 9t "maT
o1 § ag g ofcheafa & wo1 &
T qeovR & 7w grena § 7 wswe
wgrew, ag favrarfasre &1 Wi gafag
gwr § fe fggeamr & o whgste a3
TRATT § I FIT ATATAITI HT F3907
2 W efifen weaw s, o g
=, .. :
Mr. Speaker: Now, it is time for

{funch., Only half an hour is allotted
* for this, You have already taken 5

may continue after lunch.

13'02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at five minutes past Fourteen
of the Clock.

[Mg, DepuTY-SPEAKER in the Chair]

MOTIONS RE. SECOND REPORT
OF PRIVILEGES COMMITTEE—
contd.

Mr. Deputy-Speaker: Mr, Madhu
Limaye to continue his speech.

st wy fow@d @ sqew wEEw, &
ag ws < @1 91 fF 78 aeg & favar-
fusredrsA Faivaafar i @ &
¥ o9 & ARV FEAT 9 OF W
qeiafaat &1 /i 388 71 G #
Fear ar frgean searfam g mar §
AT, SaTewe IR, ag g g fF
T Y a1 ArTfaat 1 smoeEt /i
FWTHE F7A 8§ 98 & far amar ¢
IHH AT ATET &, AT qUEEF §,
g agr £ Adt g, e Qw afe
feafa #7 & | woET oY St FH =T
g1, & gl ITET WS FT 9§ @I 9T,
it qa w1 fre arey frem—

“In the case of the editor, long
training in Journalism and con-
tact with others, imbued with a
spirit of public service will create
in him a regard for certain stan-
dards of objectivity and fairness.
To that extent we are convinced
that the public can expect a better
deal from an editor who is free to
act independently and is governed
by the ethics of tpe profession
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than from another who hag to
dance to the tune, the proprietor
plays.”.

IO WEIEG, KAF FaAd §
fF o1 graTew, A% 99 * o faw £,
wrew § qwret 3, 3% wAAT I
4 & fo @a &, ag @ awg f9g
IBEA 71 F1H TE wo, T frawn
et gt & fadont & saT = qgan
2, AT FOHTT & A 9T AT AT LA
a1 qanafaat & same o7, &1, a7 39 AT
FEWFEG

IS WERE, W7 aH4 g '
f& s fraaw & @ 8 §—
gfmare 31, fasma =1, qa
T, a7 a7 & wEfawd T wmae
AT F1—3F TqF FTI JTHT FT 39
T A ANT F AT AT ATS AAT
g8 FH 7 F1 & ¥ fegeam & faam
wEEAyw wEar § A’ gAfaai F a5
oy g gan TeE qamfaan 2
for® 79T 7 a5 O FTHA AR A
T § oY zafey, Saramy wgRg, 57 F1
FTATT F7AT qTAT § qq@ Af=A41 77

Shri R. D. Bhandare (Bombay Cen-
tral): On a point of order....

Mr. Deputy-Speaker: Let the hon.
Member complete his gpeech. 1 have
already received requests from scveral
Members that they want to speak.

Shri R. D. Bhandare: He has al-
ready made his proposition that it
should be referred back to the com-
mittee. Therefore, I am raising a
voint of order....

Mr. Deputy-Speaker: He has not
moved yet. He is only making las
introductory speech.
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ot wy fowd - o v o AR
qW & WA F7F FT Q77 wfuFe @,
T w1 wrew w3 Hfd

ot wree Wto wewrt ;¥ arAaAr g

“Shri Randhir Singh (Rohtak): It is
everybody's affair. So, let him con-
tinue,

ot v ford: © gaeay wgEd, &
T8 FY EaAAaT F¥ A FT @ A7\ T
FHWA A 7g Wt 77 & f faw ag
F quY F1 g3 A gfey @ amw
AT wgT # AW KA A1l W G
ot gt g € 3 af amyfae T @
Fa1 qfadt ¥ wArT 7 A ETETR
fraam % warT 7 gwrfas §FT a9-
arei ® St AFAT A7 ATRET TG
for 9T, A1 AvEA R OAT AT R,
gaTg & a7 o FfaT gr s

zafan Fmgwd s AT R
fraaifusr afafs 7 5% fFm B,
37 ATH! AT & A1 IA% fEAw Fa-
TE A FL, ATWHE HAF1 IF AATE
7 7@ 8, afew, gomemw wgiEw, ATAE
a7 g Wt afrex § B for afefoafe
& faivarfusre W gan &, 39 dfcfeafa
qz oY grosy fa=re 7 anfew 3w
forg & OF ST AT ATATTA NEATT THAT
A

“gg vt fawarfasr afafs
T wre gAvw: afafa & qw R &
aar afafy & sdar 771 § 5 T
fawaifasre W & 9% At ofcfeafs §
IFwT WY ag wegA w0

ag &1 fawgw fram & yarfas &, aoew-
wziia shfen z 52 1 ww s afderfa §
#38 umaa‘!ﬁﬂzwmﬂm
fa a1 ¢ 1 afefeafs, S agrm,
wWaw ag & fo o s fgsr aga &
qre- % s § | 9% fgeam aow
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&, &fs fipgema & 1 36 0% & qemr
FWT g daT A g wwawd
TZRTCNEATC & | &E AAK §F &
T 9% §, FAAT WA | T Ao
FOT 7 O W IR FLA ARG F |
gt T0F ¥ WA MAAET FT AW-
AT | IAF ot FE qrae gIEIT K 91
T8 g0 &1 W G Fafaa afefeafaat @
€ & fF 99 &1 Faw 93(faai & Hex
#1 & wa Agr & afew "o F qm
foam afusrs ot s@7 § 3987 A9
ag wwdfaw At ff 55 1w g7 &1
sxq=AdT 71 &qeq 7 7% # 1 forawr gy
oY 3oreamy warEw, afgurd g, A
qEAT FT Z1F ALE T SFAT AT I
wam f5 gwmE wrEs Tz w=_ AT
T GIE. ..

Privileges

HEy-aTd AT WWTC WWt (e
g fag) cw R R T g

ot 7Y fewa@ - w7 FEr wwAT 2 7
¥ &t f8 1 AF=ar F1 g g A
zafay &1 w1 5 arass a0 § 7g 7=t
*Y gwwz a9 74 ¢ A1 F 3aF faarw
g ..

witwelt areRerdy feemn ¢ (1) ¢
HTIRY FATET GATRT T=AT R |

ot Wy fod - B sy g
waar & 7 WL O, areed o, & dr
Fur 7 gEfAw TA® R AT WA WA
afasr & gnfan at 33 &1 & awdfas
ofrafe wgan § | sarTl & A arfeaw @
ag amarow qaftefy 2 9w fadwt
1 Wt AT WA WG AT AE AV
1t st s sy ot g1 1 foelt it
fadefy wier T swrE AT EWTC AW
At 9T 9% €7 g7 AT IAFT A F 0
T AWt gWTaY s qE 8 |
T WY AR § e A
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AT g FTAY § Ay 7T ¥ |
amq & avq favaifasre afafy o3 art

TEEAT A1 WX g0 ¥A F ark # fyare
w7

Mr. Deputy-Speaker: Shri Lobo
Prabhu.

Shri R. D. Bhandare: On 4 mint
of order.

Mr. Deputy-Speaker: He had al-
ready written to me, I will cal! the
hon. Member also. The questiun is
one of time-limit,

Shri Lobo Prabhu (Udipi): IL is
with great diffidence that I rise to
a point of order against a veteran like
Shri Madhu Limaye. But I looked
through rule 315 with great care and
fing that this House can eithe: agree,
disagree or agree with amendments,
with the recommendations of the ri-
vileges Committee. It has no autho-
rity—there is no provision for it-—to
remit it back to the Commitlea.

Mr. Deputy-Speaker:

on rule 314.

He is relying

Shri Lobo Prabhu: Even so, even
if it be the position that the Com-
mittee has neglected the circumstan-
ces leading....to the particular deci-
sion, effective action is only under
rule 315—you can disagree, you can
agree or you can agree with awead-
ments. There is no provision fuc re-
committal of the recommendations to-
the Committee.

The second point of order i» this.
I have tried to find out what the
Privileges Committee exists for and I
have not been able to see anywiere
that it is charged with looking after
the conditions of the press, srhether
it is free, whether the editor is; some-
body who, according to Shri Limaye
should be respected only when there
iz no one behind him. We are con-
cerned here with this simple iact whe-
ther a privilege of this House haz been
impugned. Your Committee iz con-



18 T ; Driclleges

-
[Shri Lobo Prabhu]

cerned with that; it ig not concerned
with other facts., If the press should
not be intemperate this House should
also not be intemperate. From the
original resolution which is avail-
able to me. ...

st wy foed 1 aw fear @ 3m
97 AT |

Shri Lobo Prabhu: I am soury [
could not get the exact English pur-
port of the resolution, but I feel that
this House connot commit itself to an
intemperate statement, to a statement
which has no basis of evidence. We
do not know, the commititee did not
know, that the editor was being
strangled to make this particular re-
port.

This House has to be as anxious for
the freedom of the press as [ur the
freedom of its members here to ex-
presg their views. I need not repeat.
“this House should know it, that the
founder of modern democracy, Jeffer-
son, said that if he had a choice bet-
ween the freedom of the press
and the freedom of Parliament,
he had no doubt that the freedom

.of the press should come first.
This attitude of continually
making the press subject 1o these

attacks must destroy that freedom,
must make people shy of any criti-
cism of this House. And can we say
that this House should be above all
criticism?

ot A forrd : 17 FgaT R ?

Shri Lobo Prabhu: Then, I think
-this House owes a duty to itseif that
it does not indulge in anythiny which
may savour ‘of vendetta, waici. gy
.savour of something personal
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Lastly, I would like to stress that
since Mr. Madhu Limaye has ag:eed
that the report of the committee as
such is sound, that no further pro-
ceeding should be taken against the
editor, hig subsequent addition that
the Privileges Committee should en-
quire about the circumstances leading
to what the editor did, is irrelevant.

o T g fag 5wy famdr &
agenan f foid & A & T &
¥ wrE oot Y

of\ we foma : a7 A& wer afew
vt fe wgdr 21

o T g Tag : a¢ facgw &%
& wife ag § w1ad a€ FE F@TE |
qdt gro #§ & W€ @gwar & gEa
TV 34 F1 ITHT FAT FATGIGFHAT ST
g% 7 Ta® A1g @1g A A1 9g T=9i
#1 f& a8 wodfas qoffaat &1 qams
ag T g T 39 "Wt & fanarfasrT
afafa 1 arar =ifgy | 7 @17 w=wT &
fe fda =1 wfasrc & a8 vwEfas
qsrafadt ¥ gin fafaer 7€ =@ &
Y g1 o & 7T E g fafaeee st ard
TRATT UIAT F1AF FT § TEH AT gAY
TaAfa® &= & § HIT q g 4% A%
geirafa § | @ wTAe § WX T eArafaat
F 1 waey § Ia* fag & g fe
&y S wwT 791 9 37 TOF FT H#1E
& we afnfa a= 6ife w10 w1 ma-
war # o faaafasre afafs ¥ s10
foraqr 3a® ary & g w1 qEATOAT
78 %t & vafa & gg weqry g

“That thig House agrees with
the Second Report of the Com-

mittee of Privileges presented tu
the House on the 10th July, 1867."

Shri Randhir Singh: Rule 314(1)
is mandatory. I wil] take you througk
the wording of the rule:

~—kindly note the word “shall"—
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“....examine every question re-
ferred to it and determine with
reference to the facts of each
case whether a breach of privilege
is involved and, if so, the nature
of the breach....

What should be the wording of the
award to be given by the Commit-
tee? This is something very impor-
tent which you should take note of.

The report to be submitted by the
committee should contain:

“....whether a breach of pri-
vilege ig involved and, if so, the
nature of the breach....”

There must be a definite finding on
this. Secondly, the circumstances
leading to it must be enquired into. ™
This is the point which was pressed
by my hon. friend. What were the
circumstances that took the crunmis-
sion of this act by the man concern-
ed? One has to go through the re-
port. My information is that on these
circumstances which are adumb:ated
in rule 314(1), the reporl is not ex-
haustive, You are a lawyer yourself.
If any order is incomplete, which is
not exhaustive, that can be rerealed
on appeal. This House is a sort of
an appellate forum. The report which
comes, if it is not exhaustive, it can
be repealed and it can be sent back.

My hon, friend quotes rule 315. Sir,
this is very important. Rule 815(3)
says that either the House agrees or
the House disagrees. When ihe report
is not exhaustive, we disagree. The
rule should not be broken. My con-
tention is that this report is inchoate,
incomplete, not full, and it is not in
all fours, It should not be accepted,
and it should be sent back and a com-
plete report should be given.

ot g ford - R X & G g
@

Mr. Deputy-Speaker: I know; 1 was
present. 1 sm not taking that view.
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Shri Randhir Singh: I support Mr.
Madhu Limaye. That was my point
of order also.

Mr. Deputy-Speaker: You are sup-
porting him. The question is this.
The scope of the Committec must be
tsken into consideration. Whether
this Committee was empowered to
carry on a roving enquiry into
the circumstances in which the Edi-
tor was under some duress, gr under
some jnfluence was made to write such
an article—is it competent to do that? .
That was the question,

Shri Randhir Singh: You ghould
not skip over that function the report
is not exhaustive.
>R Wk s (awad-afe)

IIEq AgRT, AT TF qwedT Aqr

sifaeq & a1 & aga wgeays T §

ag wv g¢ § f e 9w fafadror et

& 3w & fore frfadrar w3t o foaé

9T TS g w= G § | Sy w1 e

Tt 9% 3541 §, W w7 w9 ¥ fraew

e i maenr o A,

afe sitfacr £t a1 &t & @ o

qITF Jareaw s FA §F gL oomaT

wifgd stz faeft ga 1 agi ot fasan

T EA 9T AgH g1 ArfEd

ot 7y fowm w9 F FIC A
wfewara 7t far mav1 § gare sifacy
s

=it ot weRvhw : agi I3 s
FAAE

—

Mr.: Depuiy-Speaker: It is not
against the Chairman of the Commit-
tee. Against the report of the Com-
mitee, some amendment or some
substitute motion has come. There-
fore, it 18 not a question of the Chair-
man vacating the Chair, If it were
against the Chairman of the Commit-
tee, I would have understood your
argument. ’
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ot Wk SRR . wTY FT g
fiié wawr & area 1€ 2 | wry I wy
# IA%T @A SHRA |

&t $ram e (freet aw) o
qH WY a1 e wv A fae snfgy

ot e wWw (T awdT)
TEX FW BT WIT K AT 2T M7 |
JATH T WEHT T 6 E

Privileges

Shri R. D, Bhandare: Mr. Deputy-
Speaker, Sir, first of all, when you are
presiding, you should not allow cross-
taking when the point of order s
raised. There should be some sanctity
attached to the rules, agnd the sanctity
uf the rules must be ‘maintained.

Mr. Deputy-Speaker: All the other
hon. Members also are poing to raise
o point of order. We have very little
{ime.

Shri R, D. Bhandare:
not tolerate them.

Mr, Deputy-Speaker: It is not cor-
rect. Shri Labo Prabhu and others
have written that they wamnt to raise
a point of order. Am I pot to permit
them® This is not fair. You raise
your point of order.

You should

Shri R. D, Bhandare: When there
is a point of order, and when you
have allowed it to be raised, so long
as that point of order i not decided,
the other points of order should not
be allowed to be raised. Now, [ am
coming to the point, The original
proposition moved py Shri Madhu
Limaye is that the report be taken into
consideration. That s the first pro-
position moved by Shri Madhu
Limaye, and that js on the Agenda.
The second proposition, moved at the
end of his gpeech, ig that it should be
referred back to the Committee for
reconsideration. Therefore, I am rais-
ing a point as to what should be the
scope of the conclusion arrived or
4Andings given by the Committee. The
Committee has accepted the apology
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tendered by the editor of the Hindus-
tan Times. I peed not take take your
time in reading it out.

ot 7w fewd  feegera’ 0 we
9z 937 |

it o Fro WeN : 931 “frrgeara”

sirerelt arce sy foegy © AT g
F1 AN 37 E §

Shri R, D. Bhandare: Therefore,
my first point is, when the Committee
has accepted the apology tendered by
the Editor of the Hindustan Daily.
what remains for reconsideration?

Shri Madhu Limaye: Circumstinces.

Shri R. D. Bhandare: The circums-
tances under which the unconditional
apology is tendered, have been accept-
ed. Then what remains to be reconsi-
dered by the Committee? The third
point, which is in accordance with the
rules and which was raised by my
hon. friend, Shri Lobo Prabhu also is,
that once the report is before the House
the scope of its discussion is limited
and the scope of it is dealt with under
Rule 315 (iii) according to which
either the House can agree or disagree
or it can agree to the report with cer-
tain amendments. There is no provi-
sion whatsoever that it could pe re-
ferred back to the Committte sitting
over the findings given by the Com-
mitee itself, decision pased on the
tendering of an unconditional gpology
by the editor. Therefore, no factor,
no circumstance justifies referring it
back to the Committee,

Some hon. Members rose—

Mr. Deputy-Speaker: Shri Krishna
Kumar Chatterji—he wants to raise a
point of order.

Shri Eanwar Lal Gupta: Sir, if the
point of order continues like that you
will say the time iz over.

Mr. Deputy-Speaker: What to do?
In this House it i very diffloult.

Everybody gets up with points of
order.



=t wew fagrd arwddy @ ¥ 99
Tz & fF g WY e W wrE W
FRANTFL ! TFATH R |
F AT TG 2

Mr, Deputy-Speaker: This ig being
done in this House. You do not pro-
test every time, It some hon. Mem-
ber gets up on a point of order, what
am ) to do?

wit wrer fagrdt amdady - §a1 qieA
Qe ;% AT qT &fqa A1 @ 7 omdy
TR F1 W7 T I [IAAT 96 A
@ATEEz A% WET TF F7A T | ¥ AF
GET W% HIET 4T 7

Mr, Deputy-Speaker: He supported
what Shri Lobo Prabhu said.

wy fog qmwr (F=47) 0 =TT
A% HIST AT AT, F4T g AFE7 A7
F0 7 w1y F1 fEay FwET FA3F A
F =T g0 ArA1 gy | g AT A
age gz &, A} FE A AT G
M FIE AL ATEA T 1.

He is not the master of the House.
He cannot do like this.

Mr, Deputy-Speaker: [ would like
to tell Shri Chatterji that the only
point here is, when the scope and
nature and also the function of the
Committee are defined wunder the
rules, can it go beyonq this, as sug-
gested by Shri Madhu Limaye, gnd
look into the circumstances under
which the Press is now functioning?

ot 7 fema : fraw & fear 3
foraey %3 Y &

Mr. Deputy-Speaker: That is the
only point raised by Shri Lobo
Prabhu and that was supported by
Shri Bhandare. Has Shri Chatterji
anything new to say?
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Shri Krishna Eumar Chatierjl
(Howrah): Sir, # comes in the nature
of no-confidence on the Privileges
Committee. That point hag to be
considered by this gugust House,

Mr. Deputy-Speaker: That js wrong.
So far as the decision of the Commit-
tee is concerned he has made it gpeci-
fically clear.

ﬁl‘!fﬂlﬁ:ﬁﬁmﬁﬁf
T & T & 2 ) A A1 Faw a8 ¥
2 5w a1q gur & 1 of feafadt or
e fwar oy

Shri Krishna Kumar Chatterjee:
Although he may very cleverly say
so many things, no new fact has been
brought before the House to press the
motion for referring the report back
io the Committee. No new facts have
been mentioned by the hon. Member.

Shri Kanwar Lal Gupta: Sir, I will
take fiilve minutes. I will not sit be-
fore five minutes are over,

Mr. Deputy-Speaker: He
conclude soon by being brief.

should

Shri Kanwar Lal Gupta: Sir, if
you do not give me enough time, what
can I do? I cannot develop all my
points in two or three 'minutes.

8hri Shivajl Rao 8, Deshmukh
(Pasbhani): Sir, on a point of order.
An hon. Member starts offering his
commments with the statement that he
will not sil before flve miuuteg are
over. Is it proper or permissible?

ot ®aT W™ TN ¢ AT FRATT e
g g ¥ ama & A T, .,

it fore aTergey : IATEGH AFEA,
wTen W27 §) T @ AT AR A
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o7 fi ga¥ e 92 & suvar A s
anfgd |

ot wg fowd : wwi v g @ 7
TP ®Y W T AE WAEAT F A
TR

ot WA W T 0 AT AETT o
uy ywn fag ¥ 737 & [ v
& ga%1 awdT F F fag wer gw §
AT w1 weary 73 fra ot fomd oY &
& § gawt ¥ faiw &0 & fad @

!

v v d fs ST amr dr o
% 7% 3% &, Sa¥ 3w #1% fadm T
T I FE & o gawr (e T fa
AT | g &7 THT 46 g1 a9l g, THT
7 afemogage Wi} afeafea <
9T 98 T G AT FAT AR § 7
g s afes N amdr g dw
gt i &, 9w 91 QAW §F A1q 9
# fa o womma=Te €, S gerafa A g,
‘ITH TF AE G, q DA AW AT A
B & w1 wREd &7 g
fis w7 @ offeafqar & foms g
waelY NF @, F T TR 49 a1 freqa
w@ & | ¥ awwar § fe ga @l ®
et fraea #HET &1 w19 @ g
s s e o1 ow 1 1 qTew wAr
g & & av wgm B for fefret &
wFEnta 4 WA @ agt e Ia fafaet
* 919 77 X1 2% WY %<, T4 fafaedy
& a ¥ fegwww 7 9@, T&aTq 9,
ga fafae & X & aa1e 2@ | €F
T M 2, gud v ey w3
&1 &y faege 7 3

g ¥y e ¢ f5 0w s
T 37 FT @Y g | W wHE F qvl
qrfeal & gaeq wT § | I o
qraAg e i of gEd § | sw FAE
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& whewfa & gt fd & & 1 7y
sraw @ 2 s faade o0
fe grft & vawr gw qF T ¥ WA
wE

& oz 7 zw wi wEw & ol
T W T F  HFQ § 6 v
& Tl &1 F1E wATT TG A Ay,
Ik ot fraos & ¥ a9 @ Tfgh
R w1 @ o ) e o ardf
& Farer 7@ &, wré wrefegtenn &1
HATH TG & | A FHT qTG AT TH 99 FT
forardt £t ft 2me @Fr I A A A §
A Sw # fo=el ag @ & g
W F JoaE AG @ wHAT § | WA
AT S/ FT 4T G

ot e fowd ¥4 9w g
FTEHTT M (o Mz § 1 & Al
il il |

wI ®IC AW T 5 FT A AT
TET WIS aY AW F TAG T AT,
W EY ST | Wl oY a2 Hfia-
afore w9 & foadf, 7 1 & i
¥ 0% aga g TrHe ameT W fewr-
FU & WYT WAL GYET |7 WY IAY AF
qF & T AT W & AT T T
WET WY G T3 | afey gF ug
g grm fF wrT gw gw & ag e
FQ §, THT W UHREY J, FAGeIH
& ag wer ®@ & fe & gurd wifar
FIWATAFCATLT q&T & waai |
W #F & oY 77 e £ ol g e Sy
v g wifede ¥ a7 Ry & s
T FEIAT T FT | WA IAHT FRAANT
fFT T, WA T EH &
fre gega fear ST @, o7 ag AW
Lg
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g (o off & &g s fow
worweeifew ¥ ferar  ma, www W
¥@T AN | AT Wb ¥ 7 gard
feité wr§ | SE% §® wuAr g2FCW
ferradwey &, & a1d FE | AW
I FTH, IAR! ATE AUT K& qEA
I §9 FTET ¥ AW K K F1AW A,
3D ¥ STAT F F o A

stwg fomd : 9% T 9T -
T & | WY T FHET F G (T
f farvron (e #7 W gor & w7 w
'FE 1@ ¥ S |

Shri H. N. Mukerjee: He
vrithdraw jt,

must

Shri Kanwar Lal Gupta: I am
jrepared to withdraw it—] have no
¢ bjection—if it hurts my friends.

IR IW AT A fraw FF oF
T T ITHT 37 FT RLAW I | TG
T AEY AT AR 4T IEEF mew
a1 Fndnw & 1§ maade # -
e arferet 3w & a1 AF, Faw I
T IR weAr wrfed o | FEEET
4 s foan mar 7 e § 3w
ferarz o Foedr o & 1 & wrere f foe o
fradr #0E T w7 & w2 O
T o, Tt wrar ST ft guT T
97 | AT F, WO 99 3 A qroey
AT grm i dwuTeee W= | genR-
¥ra ¥ 7z & fir oz N grow & @ 0w
fradroe graw & wite Tt w wata
T @A A | W A FY wE
¥ WUy mreRm § ower &1 gEwr
wowE g & (% werew  wgar ¢
e v e &t wafar o @) Ao
JHFT fowr qult @ T o wEA
6 w0 7o & w=e go ww ¥ wwr
& Sz i fer 2 1 72 @ wewTew
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7g & Fu, 78 § e foms! S
7g Frarewy foar @ | ag A Al
fera, Faa wraT St AgY, wrar sty i
o g wfw o, 7 6 & 1 4w
we e fod & | ag 3% & 1 wEfen
W wgT T &, § IEET AHET F@TE
A1 & wwwar g fr ag ot @ d ag
i § | 9gH Wi W ST H FAAA
@ & f&F wir w1 oo
TTHEAT & A1 WTHAT GeH g AT R |
Tafau 1 ST wre 1w gw fag oft
7 qu fgar 2, sawT & aWdge s @
YT i famd oft & e wgan g fe @
T T AT AT FET R W

Shri S. Kandappan (Mettur): Mr.
Deputy-Speaker, I am sure that Shri
Madhu Limaye jn ‘moving this motion
is neither against the freedom of the
press nor is he t.ransgressing the pri-
vileges of the Privileges Committee.

Much is made of the point that this
provision of referring it back to the
Privileges Committee is not explicit
in our rules. But what does the very,
procedure adopted for submitting the
reports to the House and having the
vote of the House on that mean?
Every report of the Privileges Com-
mitee is put to the House. Is the
Comrmittee in itself complete? If
there is no question beyond that and
if there is no appeal beyond that,
what is the purpose of puiting the re-
port of the Committee to the vote of
the House?

Mr. Deputy-Speaker:
red to past precedents.

8hri §. Kandappan: So, in the pro-
cedure gdopted for taking the vote of
the House it ig implicit that this can
be referred back to the Privileges
Committee,

After gll, we are not going to ap-
point another committee. If we seek
to gppoint another committee to go
into the matter, it can be
argued that we are casting

He has refer-
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[Shri S, Kandappan] apart. The Privileges Committee is
some gaspersion on the Com- ROt an inquiry committee to go into
‘mittee or on the working of the ‘he _°h“3“’ the mala fides or the in-
Cammittee. It ls not so. The Hol-lle tensions or to ‘0 into "he MW 01
feels that there is something which the report or any other circumstances.
is not completely probed into; The circumstances mentioned in the
so, the House has got every reportare the circumstancesby which
right, if it feels that some. (he Editor has written certain things

thing is yet to be done, to refer it
back to the Privileges Committee. I
think, we are perfectly within our
rights to do that and within the Rules
of Frocedure it is fmplieit. That is my
contention.

Shri Ranga: That is only one point.
But is it necessary?

Shrimati Tarkeshwari Sinha: Read-
ing rules 314 and 315 I fee] that both
the rules have been quite fulfilled by
the Privileges Committee and. there-
fore, there is no question of referring
it kack. 1 do agree with Shri Lobo
Prabhu that it cannot be referred back
to the Committee. Rule 514 or rule
315 does not prove for any procedure
by which this can be referred back to
the Privileges Committee bacause the
report has come unanimously.

Rule 315 (3) mentions about amend-
menis to be moved. Now, it may be
thai the Privileges Committee may
give 5 note of dissent. There may
be 1, 2, 3 or 4 notes of dissent. There-
fore a provision has been made to
move an amendment and it ic for the
House to accept or reject the amend-
ment. Also, it is for the House to
accent or reject the revort of the
Privileges Commitee. But there is
n¢ provision under rules 314 or rule
235 to refer it back to the Privileges
Crmmittee.

Secondly, about the point which
my hon. friend, Shri Randhir Singh
ar wel] as Shri Madhe Limaye has
raised, I would like tp invite the
attention of both hon, Members to
paragraph 9 in which it has Dbeen
clearly and explicitly pointed out:—

“After careful examination of the
contents”.

t do agree that the Privileges Com-
raittee iz not a backdoor Inguiry com-
mitee. Let us completely keep it

which would not have been written
by the Editor of Hindustan. I would
like to draw your attention to para 9
of the Report which says:

“After careful examination of
the contents, tone and tenor of
the impugned editoria]l published
in the Hindustan dated the 2nd
June, 1967, the Committee are of
the view that the said editorial
contains reflections on the charac-
ter...... -

This was the matter which was un-
der examination of the Privileges
Committee, that is, the character and
the dignity of the House was violated.
Thiz was a fact which was under the
consideration of the Privileges Com-
mittee and any circumstances leading
to this fact had to be examined by
the Privileges Committee, nothing less
and nothing more, It says:

« . ..reflections on the charac-
ter and proceedings of the Parlia-
ment and on the conduct of its
Members as such and tends to
bring the Parliament into disres-
pect and disrepute....”

It was really the conduct of the hon.
Members which had been questioned
and that was being examined by the
Privileges Committee because some
remarks had been made by the
Editor......

st " fewd : ¥T FIERE 7

Shrimatl Tarkeshwari Sinha: Any
Member's conduct. I am not saying
anything derogatory against any
Member. Any Member's conduct,
if he spoke something in the House,
was, according to the Privileges Com-
mittee, questioned by the Editor of
Hindustan. I am not referring to the
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conduct of Mr. Madhu Limaye outaide
the House but the conduet of Mr.
Madhu Limaye inside the House. That
was under question and, therefare,
the Privileges Commnittee itself....

ot we formg  ¥0 awa J At W
w ¢ fe wwre aca W@ @ @
£ | U ag woHAr W § AW, @
HTRT WIS EA |

Mr, Deputy-Speaker: She is read-
ing out from the Report of the Privi-
leges Commitee. She is not raising
the question about the eonduct of the
hon, Member.

Shrimati Tarkeshwari g§inha: The
thon. Member Joes not want to listen
to what others say. He is so con-
=cious . . . (Interruption).

st wg fomd : ¥ vagTT, WA
1 FTAERE W WT FATH & 7

Shrimatli Tarkeshwari Sinha: The
Privileges Committee went into the
question of the conduct ef the hon.
Member, whether the Editor work
with bona fide or propriety or with
mala fidee That was the question
before the Privileges Committee and,
ngturally, the Privileges Committee
-examined that and came to the conclu-
-sion that it contained reflection on the
«character and the conduct of the hon.
Member,

Shri Madhu Limaye:
question of my eonduct.

It is not a

' Shrimatl Tarkeshwarli Sinha: Not
your conduct; the conduct of the
Members. It says:

“....contains reflections on the
character and proceedings of the
Parliament gnd on the conduct
of its Members...."”

Mr. Madhu Limaye iy one of the hon
Members of this House. He
should realise jt. Why ia he losing
his sense . . . (Interruption).

1689(ai)L.S—7.
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ot wy fewd : 3g ¥ O ¥
W) IR A @R
¥g 3% WAl FT ST F |

Mr, Deputy BSpeaker: She should
conclude now.

Shrimati Tarkeshwari Sinha: Yes,
I am concluding. It further says:

“....and tends to bring the
Parliament into disrespect gnd
disrepute which amounts to a
breach of privilege and contempt
of the House."

ot wy fowd  ag WX AL T A
TR ¥ AR T ¢

Mr. Deputy Speaker: That is the
finding of the Privileges Comrmittee.

Shrimatli Tarkeshwarli BSimha: It
went into all the questions
and jt is only after the
Bditor of Hindustan expressed his
regret and unconditiona] apology, that
the Privileges Commitiee .has come to
this comeclusion that no action need be
taken against the Editor. Therefore,
there is no need even to consider this
matter, This should be declared out of
erdar. )

Bhri S. S. Eothari (Mandsaur): Sir,
Rule 315(2) says: .

“....the Speaker may permit a
debate on the motion, not exceed-
ing half an hour in dupation.,.”
Mr, Deputy Speaker: Please resume

your seat. If ome of the leaders of
the groups says, ‘T will take &
minutes; I must get 6 minwtes; how
can I control the proceedings?

Shri H, N. Makerjee: I am myself
a Member of the Committeg and I
would not have intervened unjess I
haq felt that Mr, Madhu Limaye has,
brought yp an important point which
it is very ‘necessary for the House ta
consider. It js not necessary for me
to coupter the allegations made by
Mr, Lobp Prabhy and some other
members on the gther side. We are.
concerned with the liberty of the
Press, but surely we are more can-
cerned regarding saving the Press
from becoming the servitor of big
money interests.
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[Shri H. N, Mukerjee]

Apart from that, the Committee of
Privileges had a certain job of work
to do. The reference was made to it
by this House and Mr., Limaye has
rightly pointed out, according to my
understanding, that a certain aspect of
the matter. which it was the intention
of the House that the Committee ghould
examine has not been properly in-
vestigated. The refertnce to the cir-
cumstances of the case is mentioned

in the rules. It is incumbert
on the Committee to go into
all the circumstances. In regard

to that, | recall that when the refer-
ence to the Committee was made by
the House, the House required that
the proprietors and such like people
should also be brought before- the
Committee or some arrangement
ahould be made to find out what were
the forces at work, That is to say,
the intention of the House was not
only to find gut, technically speaking,
about that editor, as one individual
journalist functioning from his chair,
but it was the total picture that the
House wanted to have examined., It
may be that the Committes of Privi-
leges is not a good enough forum, not
qualifiej enough, or has mot got the
authority to go into it. Bu t even so,
since the House did imply very clear-
ly in its reference that the circums-
tances of the case should be examin-
ed, i is very right and proper that
the Committee has another opportu-
nity of going into the details of the
proposition. There is no harm done.
It does not imply the slightest censure
of the Committee, but on the contrary
it saw; that the Committee has done
i's job properly but a certain aspect
remains univestigated in an adequate
measure, and T should think, in view
of what the House said on the occa-
sion of the reference, that there ghould
be s re-examination, and a re-com-
mittal should take place. I do not
propas. to take any note of ¢hose
legalistic and logomachie objection
which sav that this House, which has
the authority to ecommit a matter to the
Committee of Privileges cannot re-
commit it. Tt certainly can. It is
an orlginal awthority of the House

JULY 31, 1867

Comm. Report 15900
which nobody, no quibbling or law-
quoting, can possibly coun.er.

Shriy Krishna KEumar Chatterjee:
On a point of order.

Mr, Deputy-Speaker: After every
speech, he cannot rise likg this on a
point of order. He may please resume
his seat,

Shri Anantrao Patll (Ahmednagar):
As a member of the Press, it is my
duty to oppose the motion moved by
Mr, Limaye (Interruptions).

Shri Tennetl Viswanatham.
(Visakhapatnam): I rise on a point
of order. He cannot plead here re-
presenting a particular interest, He

can speak only as 5 Member of
the House. . . (Interruptions),
Mr. Deputy-Speaker: Order, order.

Let 'my hear his point of order.

Shri Tennetl Viswanatham: He was
saying that he wag representing the:
Press or something like that. That is
clearly out of order.

Mr. Deputy-Speaker: He is an edi-
tor of a paper and in that connection,.
he must have said that.

Shri Tennetl Viswanatham: He need’
not have said it; he need not have
said that he was representing the
Press . . . (Interruptions)

Shrimati Tarkeshwarli Sinha: He
was pleading for freedom of the Press.

Shri Anantrao Patll: I am going to:
stress that point...

Shri Tennetl Viswanatham: T am
on my legs. I have raised g point of
order. The point of order was this.
The hon. Member began by saying
that he was pleading as g representa-
tive of the Press. 1 say that it is
out of order....

Shri Anantrap Patll: As a member
belonging to tha Press....

Shri Tennetl Viswanatham: He eald
that he was pleading as a member
belonging to the Press. He should
not talk se a representative of any
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particular institution. As a Member
of the Lok Sabha, he has every right
%o say whatever he wants . . . (Inter-

ruptions) .

Mr. Deputy-Speaker: If a Member
of Parliament happens to be an editor,
by can make a mention of that and
say that he ig vitally interested in this
problem, anq in that connection he
has made a statement and not repre-
senting a particular interest; I do not
think so.

Shri Tennetj Viswanatham: I leave
it to you. I can only raise the point,

Shri Anantrao Patll: When I rose
%0 speak, I rose to speak ag a Member
of the House, but as a person belong-
ing to the Press, I was pleading for
the freedom of the Press. That was
my point. When the privilege motion
or privilege matter was considered by
the Privileges Committee and the
editor of Hindustan had tendered his
apology unconditionally and the com-
mittee had accepteg that apology, I
think the matter ends there.

Shri Madhu Limaye was referring
to Freedom of the Press and was
pointing out that there was encroach-
ment from the monopolists gnd from
Government. But if we refer this
matter again to the committee for re-
consideration I am afraid that that
would also be an encroachment on the
freedom of the press. When we talk
about Free nf Press and the editor
himself has apologised and he has
said that he had been guilty of what-
ever he haq written, I think the mat-
ter ends there, ..

8hri Randhir Bingh: What sbout re-
flectiong on us?

Shri  Anantrao Patil: The hon.
Mover has got before his mind not
merely the editor put also the pro-
prietor and he says thatthe editor is
compelled by the proprietor to write
in a particular way or he iz forced
by the proprietor to write in a parti-
eular way. If we respect the freedom
of the press then I think it iIs an
Insult ty the editor to say that he is

SRAVANA 9, 1880 (SAKA)

Comm. Report 15902

under the contro] of the proprietor or
under the thumb of the proprietor
and, therefore, he writes as the pro-
prietor wants him to write. I think
that is not fair.

If Shri Madhu Limaye wamts to
pursue this matter further and wants
to go intp the circumstances, then I
would like to tell him that this House
has passed an enactment constituting
a press council, and | would, there-
fore, suggest that if these matters
could be referred to the press council,
then it would be better,

st Semare mrest  (E198)
JUTEq A, FAGH FT AT I =
TAR q FATATIIAT FT WIAT HEALor
M & AErETE #7 STeAr e
THIT ¥ AT 7 &Y O g1 & (g A Wy
e wifes § ST gAw gaT qTe
#I € AG TAF W FT W geie
@AT AR | AN ¥ ¥ {vE qar
F FTT 9T TH AFTT AUFTT FL (F
ﬁﬁ%mﬂ%fwaﬂqﬁﬂﬁ*
wWF ar (& @ o @ @ qwdr
o €= T FT QAT AW § 9T
T ¥ wfgn | 9T WG G g4
W I B Wt s § e wfge F
ze fadeft g fawoat iy & mmeqw
# WTHT TO ENTATTIAT *Y WTET R
%6 Fd %+ I9% W AW A gl s WY
wrRE™ @A wfgn | A gw ¥ f
guTATIOAT WY (Aadfwar ¥ 9w 9%
frt ST ST wTaT T @1 5w R F
T A #Y werear WY gH A qAdw
N T A o ¥ Genrd
I 9T g9 wo B [@wEw
qEE FT | GF A WY qIOF qreqy &
gt & vy et § wt & ow fauw
g faiw & & g ¥t Fgr wmgar g
fi fomr s 31 5t g fory & Sofeqar
fFr g, % fegeam 2Aw & Foames
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[ wrwic e ]
1 ag T 2| § I PrdvviaETe why
¥ afeder F 31 % wrd v oz P
¥ T w7 o A s g
T ST

T IR AR ¥ gy OF I
fareft wrrity weer & e

AW AT wEA ¢ fF wmrTe-
T ¥ EarET W1 gfEa @ ¥ fag
faad aw & @ # el qwrc W
N T @Y gW wErrEa ¥ A
TR Y g B W ¥ w7 qvoew
T F ) N gw T ww w7 g
T TG FTAr § QYT AT A e
6 ¥ T Y oY s w T Wl
& sty wwer A wg famd ¥ wgm
fF ag wo¥ w=ma v oF @ fex A
farrg w3

8bri A, N, Malla (Lucknow): I
think the point raised by Shri Madhu
Limaye is not wel] taken. He has
read much wmore in that particular
section of the procedure than is war-
ranted. He stresses the fact that it
has been mentioned in this section
that the circumstances must be consi-
dered, propriety must be seen and
that those things must form part of
every report. I believe he knows
about the other branches of law also.
So far as the Penal Code and the
Criminal Procedure Code gare con-
cerned, there is a procedure laid down
for the trial of cases. Everywhere it
is mentioned that jn a trial evidence
would be gifted, the magistrate or
whoever else the judicial officer may
be will take evidence nad judicially
consider i, permit cross-examination
and then he will come to certain con-
clusions, But there are exceptions to
thie rule. The real crux of the ques-

tion before us is: can we accept an
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apology and terminate the proceedings
or not? I! we accept this that an
apology can be accepted and the pro-
ceedings can be terminated, then we
are not to enter into any other ques-
tion for the acceptance of ap apology
and the continuation of an enquiry
cannot go together. '

After all, this question cannot be
put higher than the malicious slander
libel of a persop or class. Supposing
a case of defamation had been pend-
ing before a court of law, and an apo~
logy had been tendered it would have
been final and no court of law would
have proceeded to inquire into the
circumstances, the merits, the evi-
dence or any other matter,

S0 are we to do something which
even the courts of law, which inquire
into crimes, do not do, if they want
to terminate the case after accepting
an unqualified apology? I do not
think the Committee of Privileges Is
called upon to proceed with the in-
quiry i¢ it is going to accept the apo-
logy. Omce the apology is accepted,
it is no use proceeding with the in-
quiry. If the House is dissatisfied
with the acceptance of this apology,
it is certainly open to it to say thas
‘vou erred in accepting this apology;
you please restart your inquiry and
come to your conclusions’. But once
the conclusion is acceptable, there is
no point in reopening the case and
proceeding further with it.

This is the legal aspert which I
wanted to place before the House and
which should be considered by you. I
will request Shri Madhu Limaye to
reconsider his stand.

Mr. Deputy-Speaker: 1 fully agree
with your point. As several members
have pointed out the functions of the
Committee are well known. If gn In-
aquiry of the nature as propounded by
Shri Madhu Limaye is to be under-
taken it will be outside the scope of
the functions of the Committes
Naturally such a roving inquiry into
the entire prees....
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ot wy fivwd : qrve A & wg
£ wyr | GoAefrt ¥ Frdaw ¥ A
7l

Mr, Deputy-Speaker: Going into the
Background of the editorial means
that. This matter wil]l crop up again.
As shri Mulla very rightly pointed
out, our function as a Privileges Com-
mittee should be to see how far the
press has transgressed jts limit by
unfair comment or malice or some
such thing. Going beyond that is be-
yond the scope of the Committee.

Therefore, it is outside the functions
of the Committee and on that ground
itself the motion is owt of order. If
he wants to say something, I do not
want to stand in his way. Shri Mulla
has appealed to him to reconsider his
stand.

st wy fewd : Susgw WERa,
AR freyafasemadiqgm ... ..
(vmara) s wrw arx F fofa fifag
w gz ar § amr & 7 A e
T 9T | (=qaeT) |

Shi Shivaji Raos. Deshmukh: Has
the motion been ruled out by you, Sir.

Mr. Deputy-Speakar:
order.

It is out of

Shri Bhivaji Bao 5. Deshmukh:
Then how can he speak on it?

Shrimati Tarkeshwar! Simha: You
have given your ruling,

Bhri 8. K, Tapuriah: After your
ruling, does the motion exist now?

Mr. Deputy-Speaker: He has made
& request to be allowed to gpeak for
two minutes. He hay accepted my
ruling.

oft wy formd : SoveTw ST, AT
e &0 wr gfrg | ard W
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WHYRT B S o
W g oWy s
& ? faoig Y arw & o o

An hon. Member: His he accepted
your ruling?

it v fowd : wfeT oY v
f 7P aw iy efqrdn ?

Mr. Deputy-Speaker: 1 sm willing
to give him a hearing. But the motion
on the face of it is out of order. The

Chair has a right to declare jt out of
order.

ot vy fowa ;oY qERY f g
a1y ! IUTEr W, W9 SaedT
¥ AW I THET AG GAT | W9 A A
dfag =fwn, g g8 g7 difag 1
ok sfrers o & fargw wfwmo
T FTTE |

Shri Rahdhir Bingh: Under rule
315(2), discussion on the motion is not’
to excced half gn hour, The debate iy
not to refer to details. But discussion
has now gone on for nearly 60
minutes.

Mr. Deputy-Speaker: At that thme,
no member was exercising restraint.
It is no good argument now,

ot 7y foad : W), e o g,

wit wer A gur A 7 &Y A o

w wfwwry, e ww feanf oY

Shri K. N, Tiwary (Bettiah): On a
point of order. When you have givea
the ruling, f it proper for any mem-
ber again to speak?

ot oy frd - oW B Ww W
waTe ¥ W wfwr
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Mr, Deputy-Speaker: His plea is

that the he accepts my ruling, but,

that I ought to have given him a hear-
ing before giving the ruling, that is
all

Shri Thirumala Rao (Kakinada): Is
your ruling final?

Mr. Deputy-Speaker: The ruling is
final, there is no question.

st 7y femd  qWH waw ¥
w1 wfgwre

=it fara arorawr ¢ wa @ wfwwr
2 o= =wfqq gy mar

st ot fRg : @ hEem gAar
fagr T, & wx Tga w1 gl o

Mr, Deputy-Speaker: He wants to
give some explanation. He has re-
quested some time for gn explanation.

Shrimati Tarkeshwarli Sinha: I
want g clarification from you, whe-
ther after your ruking, the hon. mem-
ber has a right to reply. When it has
been ruled owt of order, he has no

fight to reply.

Mr. Deputy-Speaker: He has al-
ready made it clear that he accepts
tht ruling. He wanted to give some
explanation before 1 gave my ruling.
On that plea I permitted hisn some
time. Beyond that there is nothing.

(Interruptions).
Bhrimatl Lakshmikanthamma
(Khammam): On a point of order.

You found the motion permissible un-
der the rules and you allowed it.
Then, is it open to you to rule it out
later? ,

Mr. Deputy-Speaker: A discussion
on the motion was permitted. That
does not mean that the motion was in
order, under the rules. That issue
was raised at the initia] stage, and
therefore we had a discussion, Other-
wise, initially itself the Speaker eould
have ruled it out That is not the
uwual procedurs followed here

JULY 31, 1967
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ot wy fewd : Smaw wEEw,
s ag ¢ fe ok 3o Sl &1 qwrf
gAY wifg@ 1 W e 9T AW Ay
Sy &, ag A WA ww AL gAT &,
I WEATH  qEE WOE §HA
T—w fifafe #f wwm difa,
¥ JF1 sATHEE 391 g AR E L L.
(wmawty). ... BT AT g9 wEATT R,
34 9T ¥ UF eqANS gEE faar g
|\ @ g5 o 7w gAq fag A
fear & 1 wa afefeafast o agw gt
& A1 W wqw ZA W A wfaFw
Firg ?
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§q { I AT §H A TH FT
AT F I5AT T, § qg 99
TaREIEED. .. .. (smaga;. . ...
%31 faqe am w1 g, #fw 7 owm
NEgNIERF G g
I 5=t agr @ IBE g—39 T 99 A
AT AT FIIAE | AT AT §—
FET FFTVEIT TR A T Fgr—far
e, 73 Fg—wET) A A a3
I FT qHE—%a A W@
BFT W §E 41 €A 9T area
& W | a1 O AYW A L@
¥ g wg oY f5 ga ofdfeafe o
wmY fawr £ @Y F a1t oF gE
e frgam ogew & OEE §
g xafan g9 affeafa
93, FEU HHAT q@ FIA@ T, I
fadarfasre wfafa e 41, Jar fs
Ia Y 1 Tfgd B gt w93
M FwFew T § wifgy, ar#
we fag wwg & F<r 1 WY W™
2 & ¥u wmmmw v faega
T WX fam & wAEe
6T WY wrow fvig 1 AR w1 go,
% wgar g 5 & gEY aow v §
frvtr *1 Ot g §r S 4 Qv &,
wife & I arvw & ), @ wow
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wreqTae wrgar 2 i€ 97 1w fem
K bt WA— s & o E TR
AT FT A& T wfIEE, L
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“facts of the case, nature of the
breach, circumstances...."”

g faq qIgd Aqma@ F wA7 I
13 wgr & 4 qa W faaya avy a@y
grar g | gg &% afaéze F1 wEwa
A3 &, ag Are war w1 frigda s afafy
£ 1 gafay g7 amr ofdfeafaat &
AT W ag §19 | Fa0 W gAT fag a1
T FgT §—AT I LTI T HTHAN
g1 @1 ¢ a8 ufe z& 9@ &1 7Ed &,
a1 dg tHRI AT FAEN FT 127 Y,
faad ag wrwao aarey gt 1 qA @
§ @ QAT a1 &1 QU FUT 0

Shri R. D, Bhandare: On a point
©of order.

Mr. Deputy-Speaker: There is
nothing before the House now. I
have already ruled it out of order. On
whai matter is your point of order?

Shri R, D. Bhandare: It is my right
to raise a point of order. When the
proposal was moved, points of order
‘were raised and you determined the
points of order and declared the pro-
position as out of order. How can
the Honourable Member be allowed to
withdraw it, when you have ruled it
out of order?

Mr. Deputy-Speaker: All these
ypoints were replied to when I ruled
it ot of order. He wanted to give
an explanation.

Shri R, D, Bhandare: How can
there be an explanation? How can
there be 5 proposal to withdraw the
proposition when It is out of order?
Under what rule could it be done
when it is declared out of order?

Mr. Deputy-Speaker: FPlease re-
sumé your seat ... (¥nterruptions).
By shouting, no point of order |is
made. I made it clear before also.

SRAVANA 9,
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Bills Introduced
Mr. Limaye is ‘making a plea for wiih-
drawal but withdrawal is not permis-
sible. Before that, I have also ruled
it out of order. He wants gn assur-
ance to be given. No assurance is
glven and every case js determined
on merits.

ot wy fowd  faaw & weEe
sfcfeafs w1 fam wmm afgq |

Mr. Deputy-Speaker: Yes. I put
the motion to the vote, The question
is:

“That the Second Report of the
Committee of Privilegts presented
to the House on the 18th July,
1967 be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: I shall now
put the other motion to the vote of
the House. The question is:

“That this House agrees with
the Second Report of the Com-
mittee of Privileges presented to
the House on the 19th July, 1967."

The motion was adopted.

—_—

15.07 hrs.
CONTRACT LABOUR (REGULA-
TION AND ABOLITION) BILL*

The Minister of Labour and tehabi-
litation (Shri Hathl): Sir, I beg ta
move for leave to introduce a Bill to
regulate the employment of contract
labour in certain establishments and
to provide for its abolition ‘n certain
circumstances and for matters connect-
ed therewith.

Shri 8. M. Banerjee (Kanpur): Sir,
I want to say....

Mr. Deputy-Speaker: At the 11:_ltro-
duction stage? If you had written
to me, 1 would have permitted. You
h-nowtharulu;youdldsoonmother

“*Published in Gazetle of Indis Ex traordinary, Part IL gection 2, dated

31-7-1967.
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occasion, ] canhot permit you to

speak at this stage. The question is:

“That leave be granted to in-
troduce a Bill to regulate the
employment of contract labour in
certain establishments gnd to pro-
vide for its abolition in certain
circumstances and for matters
connected therewith.”

The motion was adopted.
Shri Hathi: Sir, I introduce the Bill.
16.08 hrs.
// TEA (AMENDMENT) BILL

The Minister of Commerce (Shri
. Dinesh Singh): Sir, I beg to move:

“That the Bill further to amend
the Tea Act, 1953, be taken into
consideration.”

Shri 8. S. Kothari (Mandsaur): Sir,
under rules 69 and 70, I rise on a point
of order., This Bill is incompiete in
certaifl respects.

_Mr. Deputy-Speaker: Let him make
his speech while moving the Bil| for
consideration. Then, if necessary, you
can raise your point of order,

Shri 8. 8. Kotharl: Under rule 88,
a Bill involving expenditure shall be
acrompanied by a financial memeran-
dum, which shall invite particuier
attemtion to the clauses involving ex-
penditure and shall also give an esti-
mate of the recurring and non-recurr-
ing expenditure involved in case the
Bill ié passed into law. The Btaternent
of Objects and Reasons given by the
hon. Minister is incomplete. J* does
not mentien how much is the expendi-
fute to be incurred by the Tea Board,
what was the expenditure mncurred,
how much revenue 8 to be derived
and was derived in the past. Theré
 no financial memorandum showing
Row much expenditure ig involved in
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collecting the revenue. Without giv-
ing any idea about these, the Bill is
incomplete, and we do not know the
implications of this Bill, How can he
charter g ship without rudder and
compass? “Until the Bill is complete
in these respects, it cannot be taken
up; so, it should be withdrawn,

Shri Dinesh Singh: Sir, these points
were actually raised by the Lok Sabha
Secretariat and we have informed
them about it. With ysur pernission,
I would refer to it. “It is therefore
certified that the implementuation of
the Bill after enactment will not in-
volve any expenditure from the Con-
solidated Fund of India" Because
the cess will come and will be taken
over by the tea board in such amounts
as and when necessary; it will not be
charged on the Consolidated Fund.

Mr. Deputy-Speaker: In viety of the
statement made that the Central Gov-
ethment is not going to spend anhy
amount and it is the tea board which
will spend, there is no point of order.

Shri S. 8. Kotharl: How much
revenue was derived and how much
will be derived by virtue of the ex-
cise duties which have been imposed?
Unless this information is gvailable to
the House, how can it consider the
Bill at all?

Shri Bandhir Bingh (Rohtak): His
objection is met by proviso to rule 69.

Shri S. 6, Kothar: It is irrelevant.

Shri Randhir Singh: It has nothiag
to do with the Cansolidated fund of
India, The proviso here is *Provided
that where a clause in a Bill involy-
ing expenditure is not printed n
thick type . .." (Interruptions.) His
objection has absolutely no leg to
stand upon.

Mr. Depaty-Speaker: Mr, Kothan
ralied a very valid point and theve-
fore 1 permitted him. After' the oX-
planation of the hon. Minister, Ahis
objections do not stand. S0, I have
ruled out the point of ords:.
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Bhri Tennetl Viswanatham (Visakha-
patnam): Sir, pléase do not immediate-
ly rule out or rule in. The point he
raised ig that the cess glso becomes g
part of the consolidated fund and so
a financial memorandum ;s necessary.
It may be that yltimately there would
not be any extra expenditure to the
State. But all cesses glso go into the
Consolidated Fund, and therefore, it
is absolutely necessary, for him to
give the figures of collection and ex-
penditure. How can he go on with-
out giving the particulars? Cesses yre
oot part of the public fund but part
of the Consolidated Fund. No money
can be drawn from the Consolidated
Fund except through legislative sanc-
4ion. The explanation that he is not
going to incur gny expendiiura now
tloes not convince me.

Shri 8. S. Kothari: How is he going
te finance it?

Shri Tennetl Viswanatham: He can-
not simply withdraw it from the Con-
rolidated Fund; he must first credit
it to the Consolidated Fund.

8hri Randhir Singh: Whatever he
deposits, he withdraws,

Mr. Deputy-Speaker: Let us hear
him patiently Mr. Randhir Singh.

Shri Tenneti Viswanatham: A cess
algo, in my humble opinion, forms
part of the Consolidatega Fund. If the
Minister has got to spend out of it
ke will have to withdraw it from the
Consolidated Fund. That is why the
objection 18 raised, that the Fisancial
Memorendurh is necessary, Does the
Minister gay that these cesses will not
be credited to the Consoirdated Fund?
Doeg the law provide for it? The Act
does not permit it the law does not
Provide for it

Mr. Deputy-Speaker: 1 will read
sut the statement he read; perhaps
¥ou have mot heard it emactly.’

Shri 8, M. Banerjoe (Kanpur): We
Rave hesrd it; kindly hear our point

Me. Deputy-Speaker: I will corfis t0

Fou. What he had said is: "It is there-
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fore certified that the implementation
of the Bill after enactment will not
involve any expenditure, from the
Consolidated Fund of India."” You can
raise that issue: how he can say that?
But once the Government makes such
an absolutely clear statement, am I
not within my rights to rule the point
out of order? That is the question.

Shri Tenneti Viswanatham: Let us
see, There are several occasions when
the Government come up with a
supplementary demand for grants
under the budget. Ultimately, it may
not involve the State any extra ex-
penditure. But, however, when it
involves the drawing of money from
the Consolidated Fund, maybe by
withdrawing from ohe grant to ah-
other, the Goverhment have to come
before the House. Unless I am told
that the cess is not part of the Con-
solidated Fund and it Is something
like g Provident Fund, I would not be -
esnvineed.

*f} Qo QR WAt ({AT) : I
s niwEg, st AAfe favaames ¥
ot It F71 § IET & ewdw FTEv F )
HTTET ST W wEaed § &9 69( 1)
o a7 framd gq s g £ fF
g W qur faar war } fafree &
ICF ¥ A FAGATE T4 & #4MfE
Y qger afqardy faw kg qg @ fe
famar soar g fadm oYt InF F0T
et aaf @ v A & wan &,
feeramr e a AT o ag §
f 100 war ferd ardr & 90 wo¥
I ad w0 oy § N grew @
f awr P vt a7 wEfEQ
g I wer drat & fir Pt et g
D FWifaidy &% ¥ w3 a3t
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Mr. Deputy-Speaker: Your vigilance
regarding control over the flnancial

.disbursement which is the basis of

this point is accepted, but when the
makes an absolutely
frank statement aboui it, are we not

.going to take it as final?

ot 9y fawd - (472) w9 Aa
A & a@ G aq waen ofd )

Shri 8, M. Banerjee: I would re-

*quest you not to argue on behalf of
.the Minister,

I must congratulate my
friend Shri Kothari for his vigilance,
and that is why he has raised this

_point of order. “A Bill involving ex-

penditure from the Consolidatedq Fund
shall be accompanied by a financial
memorandum, which shall invite parti-
cular attention to the clauses involv-
ing expenditure and shall also give an
estimate of the recurring and non-re-

-curring expenditure involved in case

the Bill is passed intp law.” This is
the clause if it is a money Bill. Now,
there is a financial meforandum which
should be attached 1o it, if it is =
money Bill. I may invite your kind
attention to s past ruling when Mr.
Kamath was here and he raised the
same point. ¥You remember at that
time that you were alsp supporting
him, It was the unanimous opinion
of the House that that practice should
be followed and the Bill should be
supported by a TFinanclal Memoran-
dum. The result was that the dis-
cussion on the Bill hag to be post
poned. Now, because the hon. Minis-
ter inadvertently, consclously or un-
consclously has brought a legislation
before this House without the Finan-
cla] Memorandum, he should mnot
support it. After all the hon. Minis-
ter is new. He has committed a mis-
take. Let him admit it. Let this be
postponed. Nothing is going to happen
if it is discussed tomorrow. Let him
come back to the House with the
Financial Memorandum., Wherefrom
is he going to meet the expenditure?
What is the apparatus? Is the hon
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Minister going to pay from his owa
privy purse? I suggest, Sir, that this
Bill should be postponed.

Mr. Deputy-Speaker: You have re-
ferred to a previous case. I remember
it, Shri Kamath raised that point
But the point is, at that point of time
the Minister was not prepared to
vouchsafe that no expenditure was
involved, Therefore, that Bill was
again taken up with a Finanecial
Memorandum. Here the hon, Minis-
ter comes with a certificate.

Shri 8. M. Banerjee: How is he
going to meet the expenditure?

Shri Indrajit Gupta (Alipore): Bir,
the hon. Minister has just now pre-
sented to the House a statement,
which was read out by you, in ex-
planation of the point raised by the
Lok Sabhy Secretariat. You again
read it out for gur benefit and you
have raised the guestion as to whe-
ther in the face of such a categorical
statement by the Government any
point can be raised. I am in a bit
of g difficulty in this matter because
I find that the statement of the
Minister which you read out is in
ebsolute contradiction to what &
stated in the Statement of Objects
and Reasons attached 1o the Bill
itself. If you will kindly look at
the Statement of Objects and Reasons
given at the back of the Bill you
will find that the last sentence of the
first paragraph reads as under:

“The proceeds of the are
initially credited to the onsoli-
dated Fund of India and ~:leased
therefrom to the Tea Boarq Ilo
me~et Hts cxnenece”

It is very clear. It does not #t
in at all with what the hon. Minister
has sald Here two things are
clearly stated, that the cess will be
deposited in the Consolidated Fund
of India and from there payments
#s and when required will be made.
In the same Statement of Objecta
and Reasons, if you look further
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Lown, about six or seven lines frum
the bottom, it is said:

“This Bill accordingly seeks to
provide for the levy of the cuss
not merely on tea exported out
©f India but on all tea produced
in India and for its collection
along with and in the same
manner as the excise duty on
tea,”

‘That means some expenditure is
necessary to be involveq in the
collection, Both the things are here.
The Bill seeks to increase the rate
of cess, that means more money is
to be collected, and, according to the
Bill, it has to be collected in the
-same manner as the normal excise
.duty is to be collected. Then it has
to be deposited in the Consolidated
Fund from where it will be disbursed.
How in these circumstances has the
Lok Sabha Secretariat or you your-
self Sir, have been satisfled with
this statement of the Minister that
this has got nothing to do with the
1Consolidated Fund, no additional ex-
penditure is involved and therefore
no Financial Memorandum is neces-
sary? 1 cannot wunderstand it. I
would request you to consider the
matter carefully. The Statement of
‘Objects and Reasons is in total con-
tradiction to what he has sald in
his statement.

Shri Dattatraya Eunte (Kolaba):
The hon. Member who preceded me
made the position much clearer, but
1 want to raise a further point. Take
for granted that the Bill is passed
and assent is given by the Presdent
‘though I do not know whether it
will be given, then the Ministry will
have to write a letter to the autho-
rities to collect the tax. That little
bit of paper will cost something. The
envelope in which that order is sent,
that will cost something and some

expenditure is incurred. - So, on the

very face of it, any Bill which comes
before this House entails some ex-
penditure or other on the part of
the Government, even though the
Minister makes a statement that it
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does mot involve any expenditure
from the Ccnsolidated Fund. 1 really
do pot know whether the Minster
has applied his mind to this point.
Any legislation that is taken up in
this House involves some expendi-
ture, and this expenditure which the
Government incurs will have to
come either from the fund specially
provided for it, or the Consolidated
Fund of India. In this case, the cess
is going to be credited to the Con-
solidated Fund of India and it is
going to be collected like the excise
duty on tea. The collection proce-
dure is the same, Therefore, those
officers right from the top to the
peon below who collect the tax would
have their pay, or part of their pay,
paid out of the Consolidated Fund.
The expenditure might be only Rs. §
or 10. The Minister might say that
he has not made the calculation. But
how much money is going to be
collected and what is the cost of
collection has to be indicated, and
that is called the financial statement
or memorandum, When any taxation
legislation comes before this House,
if the Minister says that it will not
involve any expenditure, I really
would like to know how that tax is
going to be collected. He has - te
fssue some orders for the collection
of tax and he cannot set the machi-
nery In motion without Incurring
some expenditure on issuing orders
or instructions. Therefore, it ls much
better that the Minister walts till
tomorrow, studies the position and
comes before the House with al] the
information.

Mr, Deputy-Speaker;: As far as I
could make out, the machinery I
already in existence, Government ls
only making legal provision for
collection. Beyond that, I dp mnot
thin¥ there is anything involved in
this

st wy fawd : Samsqa wEER,
ot e oz, fF qad W Raw
3 ¢z 5@ ¥ fag w1 g
@ {1 gam @ qy A4 & e ag of
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o uy fewd

Y9 § ag <o & av ) 1 WK ag 34
g & a1 Sv F1 A syrear gAY Wfwwr
¥ & sa% my afed:

“ “taxation’ includes the imposi-
tion of any tax or impost, whe-
ther general or local or special,
and ‘tax’ ghall be construed
accordingly;”

ar ag 2% & 1 3% fa¥ safa-
#2% v 1 arad o g & darfe
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Bhirfi Randhir Bingh (Rohtak): Sir,
kindly refer to articles 366 and 207.
The peértinent point raised was about
the terms “tax” and “cess”. If you
kindly see afticle 266, the word used
thére thromghout is "tax™. In clause
M of the proposed Bill thé word used
in “cesa”.

Shrl Plloo Mody (Godhra): He
should occasionally look at the die-
flonary.

Shri Raandhir Singh: Why should
ke interfere when I am speaking?
The pomsession of a big body does
mot ‘entitle him to Interrupt me,
Kindly look at articles 266 and 287
tn conjunction with clause 25 of the
proposed Bill. It would be clear
from that . . - (Interruption).
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Shri Bandhir Singh: Mr. Deputy-
Bpeaker; it is really bad, I am
addressing you.

Article 2668 is about different warie-
ties of taxation which are to be
deposited in the Consolidateq Fund
of India. Clause (3) of article 286
reads as follows:—

“No moneys out of the Con-
solidated Fund of India or the
Consolidated Fund of’a State
shall be appropriated except in
accordance with law and for the
purposes and in the manner
provided in this Constitution”

The hon. Minister has made a cate-
gorical statement that he is not going
to spend a single penny out of the
Consolidated Fund of India ... (In-
terruption). That is very clear. The
cess that is to be collected under
clause 25 of this Bill is to be depo-
sited in the Consolidated Fund of
India and nothing over and above
that deposit is to be withdrawn. The
application of article 266 (3) could be
there only if it had been a tax and
if something over and above that
deposit had to be withdrawn. Not a
single penny is to be withdrawn.
from the Consolidated Fund of India.
So, whatever objection he has is
untenable and redundant and it should:
be ruled out.

Shri R. Barua (Jorhat): Sir, as
regards the objection raised by my
hon; friend opposite, I myself think
that the objection raised about the
financial memorandum has got subs-
tance in it. First of all, if you read
rule 69 you will find that the word
“expenditure”, g8 has been subse-
quently explained in sub-rule (2),
does not mean what expenses we are
golng to incur in collecting the cess
but it means expenditure from the
Consolidated Fund of Indis, beceuss
sub-rule (2) saysi—

“auses or provisionv in Bille
{nvolving expenditure from the
Consolidated Fund of Inhdia shall
bé printed in thick tybg # In
ttahew?* '
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Therefore, expenditure under rule _

49 means expenditure from the Con-
solidated Fund.

Now, the purpose of the Bill is to
<collect the cess and put it in the
‘Consolidated Fund, then take it out
from there and give to the Tea Board
That being so, 1 submit that this re-
quires a filnancial memorandum as
to what is the amount that is going
to be collected, how much is going
to be transferred therefrom to the
Tea Board.... (Interruption). There-
fore I think that the objection raised
is valid. .

ot et ww oy (feedt w2 -
Rargm g fs 5t wge oF frae

366 ¥ WX fammm sgarg 1 W
wg fomr gar § ¢
“ “taxaticn” includes the imposi-
tion of any tax or impost".
@ T e vz § 1 N faw § 9HE
“There ghall be levied and collec-
ted as a c»ss for the purpose of
this Act a duty of excise on all
tea produced in Indis at the rate
of four paise per kilogramme.”
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gt ag & e ag wdfrfaw &
ua qaw gz 37 gfe O @
T yxa #erE awat @ oar @
Lo | g e 7 sy fe qud
wrf waf 72 Qv F IR qHar

g R ¥Aw T @ gar R
waf 78f g | Afwr Dfaa ad-
o & dwr s 2.8 ww A

deg ¢z (ax F frar g ¢ @
for 1 @4 &1 dwarRy 7z ¢ fe
Y v @ ogat A Qg A)
TERNEAFT FIHA 1 oA 3T

wa =T I &yl & 33 e gar

Rgqaw § & A wadeg ¥
aia wT § ag e wAT § WK ag
1 fafe o= faaa § gaer amde
@ T | WEFAT  AARER WS
g war wfgd ar) Fwgag fx
0 7w IR dedw wogq A
AE g q@m+ I IE

- qrEA FO Afgd | TRA 5§ faema

gretag A g Naw fzr T
wg 9 faa & aras? T deq



L]

15923 Tea (Amdt.) Bill

[t wuz wr ]

O Wyl WAt gt ¥ aY
&% A grT | 78 1§ WISt wAdET
o v g w30
know, in the States. the State Gov-
ernments levy certain taxes and hund
them over to the panchayats. Even
though those taxes are handed over
to the panchayats, none the less, the
collectiong form .part of the Consoli-
dated Fund of the State. They are
different from the taxes that the
panchayats themselves levy. This is
a different matter. If, for example,
there is a Bill whereby the Tea Board
itself is authorised to levy a cess or
levy a tax on every pound of tea
produced in the country, it is autho-
rised to collect and it is for the pur-
pose of financing itself, that is an
entirely different matter., We are
not dealing with such a proposition
here. Here, we are dealing with a
proposition where the Central Gov-
ernment levies a tax on every pound
of tea produced in the country. As
a matter of fact, the Bill makes it
clear that it is an excise duty. it
says:

« “There shall be levieg and
collected as a cess for the pur-
poses of this Act a duty of ex-
cise on all tea produced....™

Therefore, there will be a com-

pulsory taxation on every pound of

tea that is produced. That is what
the Bil] itself says. The House may
come to some kind of an arrange-
ment for the purpose of financing
the activities of the Teg Board, That
is an entirely different matter. When
we are today levying a duty on tea
that is produced, then, actually it
forms part of the Consolidated Fund.

Later on, whether the whole of it

is transferred to the Tea Board or a

part of it 1s transferred to the Tea

Board, that is absolutely immaterial

~ Here, it becomes a financlal gues-

tion and the position is made clear
in the Statement of Objects and

Reasons itself. Therefore, it is not

open to him to come and say that

thiz will not form part of the Con-
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* solidated Fund. If it does not form
part of the Consolidated Fund, are
they going to open a separate ac-
count? There is no provision for a
suspense account in the Consolidated.
Fund of India. So, I say, he must
withdraw it now and let him bring
it later on along with the Financial
Memorandum.
Shri Srinibag Misra (Cuttack): Sir,
I want to draw your attention to p. 3
of the Bill where it is stated:
“The provisions of the Cen-
tra] Excises and Salt Act, 1944,
and the rules made thereunder,
including those relating to re-
fund....",

So, there is g question of refund
which means delayed expenditure, If
there is a question of expenditure,
the Financial Memorandum must be
accompanied with the Bill under
rule 69 ang under rule 74 we are
entitled to have it before we take up
the consideration of the Bill,

Shri 8. K. Tapuriah (Pali): Sir, the
point possibly could have been less
complicated if the hon. Minister had
explained a little more about it. In
the Bill, he says, it is a duty of
excise on all tea produced in India
and the Bill, accordingly, seems to
provide for the levy of the cess, not
merely on tea exported but, he says,
in the same manner as excise duty.
His possible plea is that since it will
be collected simultaneously with the
exclse, or 33 an additional excise,
no more expenditure will be incurred.
It may be the same machinery, it
may be the same officials, collecting
it. But it will deflnitely mean sepa-
rate sets of accounts. Certain more
people will be required for trans-
ferring these varlous accounts, It
will be absolutely wrong to say that
no additional expenditure will be
made. If these were the arguments
that the Minister had, I woulg like
him to enlighten me on the second
part of the question that I Thave
raised, about books and additional
expenditure Incurred for transferr-
ing accounts. How does he justify
the statement that those also will
not cost any expenditure,
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The Minister of Law (S8hri Govinda
Menon): The only question involved
is whether Rule 69 of the Rules will
be attracted. I agree completely
with Mr. Ramamurti that whatever
is collected under this Bill will go
into the Consolidated Fund. After
having gone into the Consolidated
Pund, it will depend upon a grant
made by this House whether it
should go to the Tea Board or not.
That is not the effect of this Bill
This Bill does not effect a transfer
of funds proposed to be collected
under this Bill from the Consolidated

Fund to the Tea Board ... (Inter-
rupMons) .
Shri S. M. Banerjee: What about

the machinery for collection?

Shri Govinda Menon: Therefore, the
enly question is this. Here is a Bill,
and no controversy need be there
whether it i3 a cess which is pro-
posed to be collected or a tax; whe-
ther it is a cess gr 5 tax or anything
alse, it is g collection which will go
into the Consolidated Fund of India.
Such a case is not covered by Rule
80. What Rule 69 says is this: ‘A
Bill involving expenditure’. The
Bill itself must indicate that, on the
Bill becoming a law, it will involve
expenditure, It is not open to wus
%o speculate. Rule 89 says that a
Bill involving expenditure ghal] be
accompanied by a Financial Memo-
randum which shall invite particular
attention to the clauses involving
expenditure, and the second portion
says that such clauses shall be print-
ed in bolq type.

Therefore, what you have to do is
10 examine the Bill and see whether
there is 5 clause which indicates
expenditure gnd if there is no clause
Indicating expenditure, then the spe-
eulation whether further expendi-
lure may be required or not is out
of place. Mere i3 a Bill and we are
®onsidering whether that Bill can be
Passed without a Financial Memoran-
dum. For that, the clauses of the
Bill have to be examined. Is there
%oe or another clause in the various
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‘claugs of the Bill which Involves
expenditure? If thers is none, then.
Financial Memorandum is not re-
quired.

Shri Dattatraya Kunte: I would.
like to gsk the Law Minister one:
question. I do not want to stifle the
discussion but I only want to help
the debate.

The Law Minister was plzased to.
say that the clauses needed to be
examined and since there was no
specific clause of expenditure, he
came to the conclusion that this Bill
did not involve any expenditure.
When this Bill becomes a law, will
the implementation of this law re-
quire any expenditure or not? From:
what source will that expenditure
be incurred? It will have to be
incurred not from the General Reve-
nues but it will be an expenditure-
under this Act. Therefore, I am ask-
ing him this question. The machi-
nery that is there....

An Hon. Member: The machinery

is already there.

Shri Dattatraya Kante: ....will
have to appropriate the expenditure
on collection of the taxes to all those
different departments, to all those
legislations under which they collect
the tax. It may be that you might
pass another Act and ask collection
to bg done by those departments.
The Auditor-General will positively
raise the objection. I am, therefore,
asking the Law Minister to explain
whether it is not patent on the face
of ‘it that this tax or cess, whatever
it is, has to be collected and the
machinery for collection will natural-
ly say that the expenses will have
to be apportioned accordingly, ac-
cording to those different taxes, for
which they are collecting the mnoney
—I mean, the different agencies. That
is all. T would like to say.

Shri Govinds Menon: No further
expenditure js necessary. It is not
open to speculation.
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Shri Tennetl Viswanatham: I am
not referring to further expenditure.
‘The eess is collected and it is made
part of the Consolidated Fund. What
happens then? Does it remain
there? It has to be taken out. When
it s taken out, it becomes an
-expenditure.

Shri Govinda Menon: Under this
Bill, whatever is collected will go
to the Consolidated Fund of India.
Further transfer of those funds to
the Tea Board is not contemplated
by this Bill. For that, further exe-
. cutive action is necessary.

Mr, Deputy-Bpeaker: We have had
- enough discussion on this,

Anticipating an objection of this
nature from Members like Shri 8. B.
Kothari and pothers, I find that Gov-

-ernment have examined this issue
‘very thoroughly . . . (Interruptions) It
is not a question of this side or that
side. We are following @& certain
procedure. 'What the hon. Minister
of Law has stateq is correct, in re-
gard to the operation of Rule 89; he
has sald that no expenditure is in-
volved, What he means is that what-
ever money is collected will go into
the Consolidated Fund of India. I shall
just read out what he has stated.

Some Hon. Members: What nappens
to the money?

Mr. Deputy-Speaker: I s-all read
out what the hon. Minister has stat-
ed. Beyond that I cannot say any-
thing. 1 am going to overrule all
the objections. The matter had been
examined in anticipation of certain
objections by the concerned Depart-
ment; it was, therefore, not just one
department only. Therefore, 1 am
convinced about it. This s what
- the Minister has stated:

“The duestion whether the Bill
when enacted will involve ex-
penditure from the Consolidated

" Fund of India was examined in
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consultation with the M.inlstr, of
Finance (Department of Reve-
nue) while obtaining the recom-
mendation of the President for
the introduction of the Bill in
the House and it was found that
the Bill does not involve ex-
penditure from the Consolidated
Fund of Indja. It is therefure,
certifiled that the implementation
of the Bill after enactment rll
not involve any expenditure

from the Consolidated Fund of
India.”,

I need not say anything further om
this.

Shri 5. M. Banerjee: This should
have been circulated to us.

Mr, Deputy-Speaker: After examin-
ing all aspects they have come for-
ward with a categorical statemens,
and I am prepared to take them at
their word, and I would permit Shri
Dinesh Singh to proceed with hip
motion now.

Shri 8. 8, Eethari: On a point of
order. Under rule 70, the memoran-
dum on delegated legislation is in-
complete. Therefore, the House can-
not proceed with the consideation eof
the Bill. It is entirely a new point and
I shell explain it to you,

Mr. Deputy-Speaker: The hon.
Member should resume geat now....

Shri S, 8, Kothari: It iy entirely »
new point which I am raising in re-
gard to the memorandum on delegat-
ed legislation. You may rule it out of
order, but it is a new point. The
Central Government are being given
the power to increase the rate from
about 4 p. per k.g. to about 88 p. per
k.g. This is a matter coming within
the scope of delegated legislation
They have to Indicate how muych
money that involves and how much
turther expénditure they would In-
cur. But that information has not
been given. Therefore, the memoran-
dum on delegated legislation is in-
complete.  So, this Bill cannot be

considered by this House, under rule
70.
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Mr. Deputy-Speaker: I have already
ruled it out. In the memorandum it
has been clearly stated that the de-
legation of legislative power is of a
normal character, Therefore, no fur-
ther amplification of that memoran-
dum is called for.

Shri §. S, Kothari: Government
are being given the power to increase
it to 8.8 per k.g. They should indi-
cate what the exact amount would be,

Mr. Deputy-Speaker: This is mere
quibbling and nothing else, Let him
resume his seat now. Now, Shri
Dinesh Singh.

Shri 8. S. Kothari: You are not al-
lowing mc to raise the point. At least
let my protest be recorded.

I'he Minisier of Commerce (Shri
Dinesh Singh): Thank you, Mr. De-
puty-Speaker,

The Indian Tca Board which has
becn set up under the Tea Act. 1953,
1o look after the development of the
tea indusiry in all ils aspects produe-
tion, export marketing, research ete.
derives ils revenue at present from
the proceeds of a cess Jevied as a duty
of customs on all teas exported out
of India. The amount collected from
this cess are initially credited to the
Consolidated Fund of India, as has
already been discussed at length, and
then they are voted upon by Parlia-
ment and then they are taken out for
1he Tea Board as and when necessary.

The current rate of the export cess
is 44 paise per k.g. The proceeds
from the export cess have been of the
order of Rs. 90 lakhs whereas the
payments that have been made to
the Tea Board out of the cess collec-
tions in recent years have been of the
order of about Rs, 2.5 crores. It was
possible to manage without augment-
ing the present source of revenue so
far as there were sufficient accumula-
‘tions in the Consolidated Fund of
India from out of fthe cess on tea.
These accumulations have, however,
.dwindled and it will no longer be
possible to release funds to the Tea
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nhe
Board from the proceeds of the
present export cess, Besides, flus
activities of the Tea Board have -
creased considersbly and it will e
necessary to provide larger funds fr
its development and promotion 'of
export, if the targets of production wf
420 million kgs. and export of M@
million kgs. that have been propossd
for the Fourth Plan period are to be
realised.

We had sometimes back constim-
ted the Tea Finance Committee to go
into this matter. They have fylly
examined the position, and they camme
to the conclusion that we have got $o
bring about an increase in our ree-
nue required to finance the 'Bea
Board's activities in future. Ty
felt that the cess which is now belgpg
collecled on the export only shosld
be changed to cover all tea belmg
produced in this country and that
it should be collected as a duty wf
execise instead of as a quty of custolms.

The Committee also recommendimsd
that the rate of 4P per k.g. for fhe
new cess—the present rate, if 1 mmyv
point out, is 44P on export only—ie
applicable on all tea produced, Bor
which we are requesfing sanction. =~

15-52 hrs.

[Sar1 C. K. BHATTACHARRYYA in fike
Caam]

N

The Bill I am moving for considema-
tion seeks accordingly to leavy a smss
on tea on the new basis, that is a dwty
of excise on all tess produced Jm
India. It prescribes the rate of &®
per kg recommended by the ‘Tma
Finance Committee, and at the sheme
time, seeks to empower Governmast
to collect the cesg at an cnhansmd
rate not exceeding B8P per kg, Mt
a later date by notification in fhe
gazette, should such & course becomse
NEecessary.

One other important reason Iar
bringing forward the Bill is that -
day we are collecting the cess on The
export of tea only. Our whole expiuit
programme has been based on giviug
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encouragement to export, Therefore,
we would like this to be ghared not
only by the tea that goes out of the
country but all tea produced so that
the export trade does not suffer any
difficulty by having to bear a larger
amount of financial burden,

It the House approves of thig Bill,
for teas exported there will be a mar-
ginal benefit as the effective rate of
duly will be reduced from the exist-
ing 44P per kg. to the proposed 4P
per koo This  incidentally, is in ac-
cord with Government's policy of dis-
couraging internal consumption of tea
and making larger surpluses avail-
able for export.

"I would not take wmore time of the
House at this stage because I am anxi-
ous to hear hon. Members who may
have comments to make.

I move,
Mr. Chairman: Motion moved:

“That the Bill further to
amend the Tea Act, 1953, be
taken into consideration”.

Mr, Chairman: Shri Kothari.

Shri S, K. Tapuriah; The leading
party is always called first.

Shri P, K. Deo (Kalahandi): We
have been following that system.

Mr, Chairman: Shri Kothari. We
have only one hour for this Bill.
General consideration should not

take more than 45 minutes. So 5 minu-
tes to each Member,

Shri 8, S, Kothari:
minutus.

At least 7-8

The expenditure incurred hv the
Tea Board is mot commensurate with
the advantages the country is deriv-
ing from the activities of the Board.
My indictment of the Board is that
it has failed to create an image for
Indian tea in foreign markets
It has been making propaganda that
tea is good. Then, like wise people
‘the Ceylonese step In, and say that
Ceylonese tea Is good, and all the
advantage of the propanganda of the
“Tea Board is taken by the Ceylonese.
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The result is that Indian tea suffers in
the foreign market,

May I submit that the Tea Board in-
tensify what I would call a uni-natio-
nal campaign for popularising Indian
tea? This wuni-national campaign
should try to project the image of
India, the image of Indian tea, abroad,
and not just go about saying that tea
Is good and more and more people
should drink tea instead of coffee.
This uni-national campaign that I am
emphasizing is absolutely necessary if
Indian tea is to make a mark in the

foreign markets and its exports are
to be stimulated.

May I submit that calcalations have
shown that during 1965 the average
price realised by tea exported to the
UK amounted only to Rs, 2.56 per 1b.,
while the range of retail prices cal-
culated in terms of rupees was
Rs. 7.30 to Rs, 42 per 1b. in the UK
market. The point I am trying to
makte is a very important gne. Tha
entire foreign exchange that should
be earned by this country by export
of tea is not coming to this country,
it is not being derived by this coun-
try, and a huge margin of profit is
being enjoyed by the UK or US im-
porter. This is because of the inepti-
tude of the Tea Board. They have
not been able to create a machinery
for proper blending and marketing of
tea abroad.

Similarly, I may give the example
of USA, 1In the USA during 1965,
the average price realised by Indian
tea by the Indian exporters ‘was
Rs. 3.77 per 1b, but the retail price
in the US market was Rs, 18,78, These
figures have been calculated by a
person who is entirely in the tea trade,
who obtained the figures from the
various embassies and calculated
them, and I have with me an entire
chart showing the differential between
the price realised by this country
and the price that Indian tea is fet-
ching in the foreign markets from the
consumer. That means there is =&
tremendous margin, and that margin
this country has been losing. If the
amonnt of foreign exchange we have
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lost on this account is aggregated, I
think the Commerce Minister will

have a shock; but I am not to
give him a shock. i

The Tea Board must take the neces-
sary steps to develop the blending
industry and market tea in distinctive
packets with Indian labels and try to
make these packets directly reach the
grocery markets in UK and USA or
other foreign markets, So, it is neces-
sary that a tea marketing corporation
is established by the Tea Board
and that corporation should establish
blending factories not only in this
country but alsp blending factories in
the UK, USA, Canada and wherever
necessary. Those blending factories
must blend tea, put them into proper
packets, distinctive packets marked
Indian tea and those packets should
be sold to wholesalers: also, over g
period of one or two ycars, channels
of retail trade must be established.
The Indian packets should reach the
consumer as fast as possible, as direct-
ly as possible, with the minium of
intermediaries, so that the maximum
of foreign exchange is realised by
this country.

16 hrs,

Then I come to the financing of the
rehabilitation of the tea industry,
What is necessary is that the rehabili-
tation programme, replantation and
new plantation of tea bushes, ghould
be properly implemented, so that the
quality of Indian tea is maintathed.
The Tea Board has hardly been able
to touch the fringe of the problem. A
Tea Finance Guarantee Corporation
was to be established. The Tea Board
said it would like to take over the
function, and the function was given
over to it, but due to its ineptidue it
has made a mess of the whole thing.
It has not been able to finance pro-
Perly and in adequate measure, the
replantation and plantation, of the tea
bushes, with the result that the
Indian tea industry and the quality of
Indian tea has gradually deteriorated,
It this state of affairs is alowed to con-
tinue for another three or five years,
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most probably, Indian tea would be
thrown out of some of the market.

I submit that the Bill doeg not pro-
vide that every notification increasing
the duty from 4 paise to 8.8 paise per
kg shall be placed before his House,
That is why I submitted that the me-
morandum of delegated legislation is
incomplete, It does not indicate how
much is the quality of revenue that
the Tea Board would derive at 4 paise
per kg and how much at 6 paise or
8.8 paise per kg. Every single noti-
fication must be placed before the
House and its sanction obtained and
then only it should be enforced.

The Tea Board should be asked to
frame a proper budget of expenditure
and a phased programme calculated
to create a good uni-national image
for Indian tea. I emphasise uni-natio-
nal; it means Indian tea which must
be projected and mot any other tea
in common with other countries, who
take advantage of the propaganda of
the Tea Board. The acid test of
success for the Tea Board would be
the extent to which it is able to pro-
mote tea export and popularise Indian
tea abroad and bring to this country
every single shilling. We have lost
enough foreign exchange because of
high middlemen's profits, Let us put
a stop to it. That is my plea.

Shri Narendra Singh Mahlda
(Anand): Mr. Chairman, the Bill has
been brought forwad to finance the
Tea Board's activities which had in-
creased in India and abroad, To en-
hance our production in tea and ex-
ports, we hve to improve the working
of the Tea Board. Shri Shantilal
Kothari also stressed the point about
the mprovement of the workng of the
Tea Board. As their financial need
increases, we have to provide them
with money. Recently, while speaking
on the Finance Bill the hon. Deputy
Prime Minister and Finance Minister
very rightly stressed the curtailment
of tea consumption, Otherwise, tea
exports would go down as there
would be no exportable surplus. I am
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one of those who do not take ten for
the last 21 years and I would recom-
mend to hon. Members here to reduce
their tea consumption. India exports
about Rs. 115 crores worth of tea
€very year and is the second largest
tea exporting country, Ceylon stands
the foremost, though a small country,
It has scored over us in tea export.
It is our neighbour and we do not
want to compete with it, but we should
follow the example in propaganda. 14
per cent of our total export trade
consists of tea export and we com-
mand 35 per cent of the world tea
trade, We cxport 58 per cent of our
tea to Western Europe, Africa, West
Asia. America, Australia and the Far-
east also receives our tea. Tea indus-
iry gives employment to ten lakh
workers. Our county’s total tea pro-
duction in 1951 was 28.5 crores kilos
and it rose to 37.5 crores kiloes in 1968
But internal consumption of tea rose
from 0.25 kill per head in 1956-58 ‘o
0.39 kilo in 1962-64. Inspite of increa-
sed production, our export has not
been constant. In 1950-51, gut of our
total tea production 72 per cent, was
exported, while in 1965-66, it dropped
te 54 per cent. From 72 per cent in
1950-51, it dropped 1o 54 per cent in
1985-66. In the fourth Five Year Plan,
at the end of the last year, tea export
was estimated at 24 crore kilograms.
while tea production was estimated as
42 crores kilograms. 1In 1966, tea
production was 37.5 crores kilograms,
and tea export was 17.9 crore kilo-
grams. In  comparison with  1966-
tea production and export during the
further Plan--during the fourth Plan
we have to increase our tea export
to 6.1 crores kilograms and raise our
tea production by 4.7 crores kilo-
grams,

I will not read the report but I will
quote the pages of the 1066-87 report
of the Ministry of Commerce: they
are, pages 17, 51, 52 and 53. Now,
Indian's Trade with Easte Europe, &
study by the Indian Institute of
“Foregin Trade, has made some very
wiluable suggestions.
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Mr, Chalrman: There is not
much time,

_Bllrl Narendra Singh Mahida: I
will just quote an important portion
from that report. It reads as follows:

“The failure of tea exports to
expand at a higher rate must be
found in the international market
conditions, Firstly, the prices
have been rather repressed right
through the post-war period, In
contrast to other beverages tea
never experienced a post-war
‘boom’ the prices, and more recent-
ly there has been a  persisient
downward trend.. In fact, since
1960 ‘real’ prices have generally
been about 10 per cent below the
pre-war average. Secondly, since
the second world war consump-
tion of tea has nnt expanded much
beyond the growth of populations
in the predominantly iea drink-
ing countries such as the U.K.
Austrial and New Zcland. Third-
ly, while there is relatively higher
demand for quality tea, the major
proportion of the increased output
of tea is of low grade, Fourthly,
India tea faces effective competi-
tion from other producing coun-
tries in the convertible currency
areas.”

Lastly, I wish to quote what a Rus-
sian scientist has stated about Indian
tea. “The cup that cheers is also good
for health.” Those who drink tea
would do well to make proper note
of this. Soviet research workers have
been able to detect certain vitamines
specially Vitamin B complex, in tea.
This is the first time that tea has been
credited with food value, though it
has always been considered a stimu-
lant. A detailed paper on the analy-
sis made by the Soviet scientists will
shortly be made available to India for
eirculation. ‘This has been reported
in the Times of India dated 12th July.
1987. So, the tea drinking people can
get health and Vitamin B complex
through the tea. But I request them
1o drink less tea so that we can ex-
port much. That is my suggestion.
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shri 5, K. Tapurlah (Pali): Sir, I
rise to oppose the Tea (Amendment)
Bill, 1067, As we sit here, listening
to the various proposals and pronoun-
cements and eulogies as we have heard
about tea and tea industry just now,
we get fully convinced that the only
goal which the Government is dili-
gently, relentlessly and with a single
purpose of mind following is the goal
of ruining the economy, of ruining the
country. We on this side of the House
have pondered over the various pro-
posals brought ferward by the Com-
meree Minister and we feel that even
this Bill is as unforiunate and as bad
us the proposal for the sick textile
wills corporation which was brought
furward somelime back.

The Minister was kind enough to
mention just now about the recom-
mendations of the Tea Finance Com-
mit.ec: that the Commiilee itself has
sugpesied a cess of four paise per kilo-
gram. Bu! what the Minister did
not say was that the recommendation
was one of the many recommenda-
tions made three yecars back. In three
yoears, what has happened in  the
Indion economy? In three years,
what has happened to the tea
industry itself? In three years, what
iew imrocitions hove been made on
‘he tea industry? We have just been
kept in the dark and he has taken the
plea that the Committee itself had
suggested and we are happy with
that. It is absolutely a wrong
thing; it will do a lot of harm to the
tea industry which is on a downhill
ride. During the last decade, as
contrary to the figures given by my
friend Shri Narendra Singh Mahida,
just now, the Indian tea industry Is
slipping down and down.

Production of tea in India has risen
by only 19 per cent in the period
1958 to 1965 compared to production
increase in Ceylon which was to the
extent of 93 per cent.

Similarly, In export we are now
only No. 2 exporter in the world. We

have lost the enviable position of
being the largest exporter in the
world, Our share in 1953 of exports
was 45 per cent and now it has come
down to nearly 35 per cent. Our
exports have decreased from 211 mil-
lion kilograms in 1964 to 198 millions
kilograms in 1965 and further to 178
million kilograms in 1068. This is
the sad story, This is how the tea
industry is going down hill

In this alarming situation,
than waking up to the situation,
rather than taking an imaginative
beid step to put the industry back to
its footing, the Government has
decided to impose further taxes by
way of this cess. As if the existing
burdens were not enough, in the last
budget the Finance Minister also put
in an excise duty, and now the Com-
merce Minister comes with this cess.
He no! only imposes this cess, but he
also seeks to take power {oc increase
the cess by a governmental order
even up to 8.8 paise per kilogram.

rather

" This means the Minister himself or

the burcaucracy can hike up the
rates al their swecet whims whenever
they want, without any justification,
without any practical reappraisal . of
the situation.

Since the object of this cess is
apparently to collect sufficient revenue
to meet the increased demands of
expenditure by the Tea Board, I may
just say a word or two about the
Tea Board. The Tea Board has been
a misconceived, ill-developed and, if
I may say so, a deformed organisa-
tion. It has failed to come up to the
aims for which It was established, Its
main function was to popularise tew
both in the domestic and foreign man
ketr and to wundertake propagands
work to achieve thig objective. Here
the Tea Board has utterly failed as
is alsp evident from the work dons
by Ceylon which has not only out-
stripped us In exports but also hw
maintained itself at a position higher
than ours, Since the Tea Board hay
failed, since you have pgone on
incressing its expenditure, since you
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have failed to keep Up our exports
and keep down the expenditure within
limits, how long can you ask the
industry and in turn the people to
pay for the failures of the Tea
Board? Why does not the Minister
Come out with something which will
make the Tea Board self-sufficient?
If they think that the Tea Board is
good, if they think that their policies
are good and they are doing the right
things, why cannot the Minister do
something for the Tea Board itself
instead of imposing this additional
burden on the poor people. (Interrup-
tion).

While replying to the debate on the
Ministry’s Demands the Minister
made it sound as if the export of
blended tea was a very easy thing.
He painted a very rosy picture. He
made it sound very easy, very simple
and very rewarding. If it is all that,
if the export of blended tea is all that
glittering as he painted it to be, why
does he not ask the Tea Board to do
it, make some handsome money and
relieve the poor people of this bur-
den of the cess that he seeks to
impose?

Sir, the tea industry will not be
able to bear this additional burden
of Rs, 1.6 crores. We are passing
through a very deep recession which
we have not faced for the last so
many years. At this time the need is
te reduce taxes and not to impose
more laxes, to leave more savings in
hands of the masses, L0 jncrease their
consuming capacity which in turn
wil! increase production and bring
the prices down. It is not the time
lo put more taxes. Out of the pro-
‘duction capacity of goods worth
Ra. 5000 crores, the industries with a
capacity for production worth about
Rs, 4000 crores have been hit by the
recession, This is a very inauspicious
time for putting in this cess, We
have been hearing lately about wage
freeze, profit freeze and all that I
very strongly feel, if there is any
case for freeze, it is a case for tax
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freeze before this Government freezes
'!.he entire country into depression and
inactivity,

It is really unfortunate that we
have at the helm of affairs people who
have not been able to take a broad
view of the situation, who have not
been able to consider Properly what
is happening in the country and about
whom Mr, A, P. Herbert wrote that
delightful jingle: “Let's stop some-
body from doing something”., He
wrote:

“Let us stop somebody
doing something,

Everybody does too much,

People seem to think they have
a right to eat and drink, Talk and
walk and respirate and rink,

Bicycle and bathe and such.
So let's have lots of little regula-
tions,

Let's make laws and jobs for

our relations,

There's too much kissing at the
railway stations—Let's find out
what everyone is doing,

And then stop everyone
doing it.”

That is what they are going to do
to the industries and they are going
to put the tea industry to the ruins
and shambles,

Shri Bedabrata Barua (Kaleabor):
Mr. Chairman, the hon, Member who
just preceded me suggested as if the
tea industry would be very unhappy
about the assistance that has been
given to it by the Tea Board, The
cess which is collected goes towards
the expenses of the Tea Board, which
in doing certain promotional and
other work and, to that extent, it is
most welcome. But, at the same
time, I would like to say that the
promotional work has come into diffi-
cult weather because of the difficulty
that Indian tea is facing in the world
market. Although our production of
tea has gone up as much as targeted
we are not able to export even half
of our production, It is well known
that during the last six or seven years
our export of tea has dwindled from
48 per cent to 37 per cent and it is

from

from
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likely to dwindle further, because of
certain contradictions in our tea
policy, which requires to be resolved
in 1867,

In 1953 when we thought in terms
of the creation of the Tea Board, this
contradiction did not appear. The
first contradiction is between the Bri-
tish and Indian interests which is
having a paralysing influence over
the functioning of the Tea Board. The
Tea Bourd represents both the British
industrialists as well as the Indian
tea planters. The British tea planting
iutercsts in India have got interests
elsewhere also, namely in Africa. In
view of the rising costs and other
rcusons, possibly the British tea inter-
ests are willing to go out of India, to
buw out of India and it would be
the height of ignorance if we are not
aware of the moves of the British tea
industry and British tea intercsts, so
far a: Indian tea is concerned.

Tea zarden is a wasting type of
plant. Naturally, when replantation
is not done by the planters inspite of
all the efforts by the Tea Board,
there cannot be any increase in the
production of tea because the area
under tea cultivation, instead of
yieldint more, yields less. Therefore,
unless there is replantation, the pro-
duction of tea goes down, What is
happening today is, in spite of the
promo:iznal activities of the Tea
Board, the production of tea has not
gtne up because of the contradiction
betw.:ca the British and Indian
intarests in the functioming ol the
Tea Board. The ownership of tea
esta.¢ is changing hand from British
to Tndian interests and a lot of
foreign «xchange is going out of
I-4jg in the form of repatriation of
capitz],

As Shri Kothari has stated, the
prome ion of tea should be a uni-
national function. That is right up
to a point. But we should not forget
that tea has to compete with coffee
and other beverages, So, it will be
necessary {0 co-operate with other

countries. At the game time, what
is essential to promote the export of
Indian tea js first to make arrange-
ments for warehousing in Calcutta.
By warehousing I do not mean the
type of warehousing which the Tea
Board has for storing tea but the
type of warehouses which are in exist-
ence in the London market which
would store tea, and would enables
us to process it, blend it and pack
it. We do not have that type  of
blending and that type of packing.
We send them in large wooden boxes.

We should remember that we are
moving towards a dangerous posi-
tion. The Food and Agricultural
Organisation has come out with the
slatement that by 1875 there would
be at least 1 lakh tons of over pro-
duction of tea. Will that be at
India’s cost? That is why it is neces-
sary that we become conscious of the
moves of the international tea trade
and British interests. In fact, some
British interests have already shifted
from the tea gardens of Assam to
some countrics in  Africa, In this
way they would very much like the
sweated labour of Africa to produce
tea at cheaper prices and thus Jlti-
mately undersell all of us. Unless we
do something ourselves to sell our
branded tea at cheaper rates and
continue in the markets, 1 wonder
whether it will be possible for us
to push our products. It will be a
very difficult thing.

Shri §. Kandappas (Methur): The
hon, Minister, while moving this Bill,
has stated that in order to have more
tea to spare for export, they are hav-
ing this additional excise duty bur-
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ta put this additional burden for hav-
ing this tea to spare by reducing the
comumption locallg, in India.

Byen this year, I find from reports
‘thag in the three-month period end-
‘img{ in June, the export of tea has
folllsn to the tune af one-third less
tham what it was in the corresponding
‘pariod last year. I would like the
hea. Minister to explain this pheno-
mamon. While he claims that there
is enough scope for the export of
tes, at the same time the export of
ted is falling, Aclually, our market
is being captured by Ceylon and East
Adrica. It may be due to the quality
o tea that our export is suffering If
tHsd is the case, I do not know what
justification is there for the existence
of the Tea Board for such a long
tisdhe,

Actually, the Goverrmaoin s
comtmitted a blunder in claimin:. ...

fbri Piloo Mody: One amon” many.
Suri S, Kandappan: That is t.ue,

that they nced not have a
fimancia] memorandum because they
arg not charging anything on the
Consolidated Fund of India. It is
vemy obvious from the memorandum
ttag the whole Bill is for the sake of
‘pramoting the working of the Tea
‘Board.

Ag one hon. Member from the
Smratantra side pointed out, there is
‘emmugh room for improving the work-
img of the Tea Board. I do not have
rowich time at my disposal tp go into
the working of the Tea Board but it
is quite obvious and patent that the
warking of the Tea Board has got
to lmprove much in many cases. That
fa one aspect that the Minister should
comsider and see that the Tea Board
fr gble to generate something and out
ot its own finances it can improve the
¢ Another impoztant thing to which 1

14, like to draw the attention of
he Minister-is that when they charge
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4 paise per kilogramme for all
varieties of tea, I think, it is a gross
injustice. First of all, I am net in
agreement with the increase. Any-
way, they are going to pass this Bill,.
so even at this late hour I would like
to make a plea to the hon. Minister
that they should take into considera-
tiun one very important aspect that
af.er all tea in our country is not a
luxury,

There is an impression in the north
that the South Indians are coffee
addicts and that they do not take
much of tea. In a general way it
may be true but as far as the working
class is concerned it has almost
become a staple food even in the
South. In the workshops and fac-
tories vou could find that people
dzpend toco much on tea shops. Some-
people say that the tea shops are
replacing the today shops, Whatever
i- might be, it has become a staple
f.0:1 of the working class. They
c:asume only low grade tea.

We are told that as far as the low
grade tea is concerned, it is not go-
ing into the export market and it is
only locally consumed. It is being
consumed by the working population
of the country. So, at least for them-
the Government should see that they
do not jmpose this tax.

The hon. Minister has referred tos
the Tea Finance Committee Report.
He said that the Tea Finance Com-
mittee Report has recommended the
additional excise of 4 paise per kilo-
gramme and that he is having this
legislation in accordance with the
wishes of the Tea Finance Committee
Report. I have got the Tea Finance
Committee Report here and I would
like to draw the attention of the
Minister to page 37 of the Tea Finance
Committee Report. There is a parti-
cular reference to classifying the tea
grown in the Nilgiris. In Nilgiris,
the tea growth is of a lower grade,
Hut, .unfortunately they have classi--
fied this......
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Mr. Chairman: I think, this refer-
ence will suffice for the Minister,

Shri S, Kandappan: This Ooty and
Cunoor area tea has been classified
as a high-grade one when, actually,
it is of a low-grade variety. The Tea
Finance Committee which has through-
ly probed into the matter has made
a specific recommendation. 1 would
like the Minister to implement it and
to re-classify it as a low-grade lea
along with Gudalur arca tea. Let
me quote. ...

Mr, Chairman; It need not be quot-
ed; he will see it.

Shri S. Kandappan: Don't be impat-
ient,

Mr. Chairman: I am not impatient
Please have consideration for others
who are waiting to speak on this Bill

Shri S. Kandappan: It says:

“The Committee recommends
that in view of the lower prices
realised by the product of the
Bought Leaf Factories in the Nil-
giri area, these factories be group-
ed into a separate zone and charg-
ed excise duty applicable to
Zone 1"

You are assuring me that the Minis-
ter will see to it but I am sorry to
say that the Minister has not done
anything for three years. This
Report came in 1964 and I am mak-
ing this request in 1967. If the Minis-
ter had really gone into it, if he were
80 serious about implementing the
recommendation, he would have done
it long ago. For the last 3 years, the
Government has not done anything.
You are now defending this Govern-
ment, It is all right that sou try to
save the time of the House but it
should not be at the expense of the
Door working people in the country.

This Report was submitted in 1964.
The Governmeit has not atted om

this particular recommendation for-
the past 3 years. I would like the:
Minister to see that this recommenda-
tion is implemented without any fur-
ther delay.

ot vt fog (Jgaw) : wwmafa
WEIZW, GF a9 9T, WA ATIWIg
Fdaa ¥ger fF @@ F3r gev
w97 & da@e T fe aEr
9T §AY AT AT gL U ARG &
HE OF TEAACE 1 A ATA  {H-91T
g aTT gF W4T | ww g A G
T | WIS I gAY q1 99T AT KT
g1 ag Wt g AE aer @ wEifE
g W ¥ FHg aw qgwdr
1 gfom &), T g §), aew
&1, = fFam g, wuga g,
g I TIF aF A1 Fmad
fafret aga & g a% ag wgwar
2 7 feadt agqw g Wk
S & FIC AT W1Edi ¥ faad ware
T WA 2R3 aEr @ aE aw
& f& @ w1 dEew f
fmas @vd 913 fomd 3 fzq o
TF WISHT q1E W1 T FT a6 f7a1 g
fom ag e

% fog gF s fafreer smw
aF GEATT ARAT E, WA ot v
tfe g W A afag o
W WESI Wl AET § W’ AN T
mma &fF dw wwaw @l
aw %1 fr IR e e fremr
g gt Ry EfE wTe amr ai
T FET gEeRer At fas
a1 fo #51 & foasm | dw & faew
% fod gowt @ @Y AmeR & A
¥ § ag & ¥gl ¥ W ! ag fiw
figm & g (sqawr)

Shri §, Eanaxppan: Why this une-
warranted clapping in the House?
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Mr. Chairman: I see Shri Bimal
Kanti Ghosh has come.

ot rmfie g . ogw g mEt
arg # aifeat a€ a9 wefeei
U7 FTA 4, a9 T Y 9, TAT
HEer g Afgw wr aw W afeat
o feger 3 Ak Ay o e §
Faw agAt A gt & 1 gw fod & ffrerx
|ET FT AT IR X qEAIAg fewrw
g g 7 €7 " & qz7 ¥ 9w e
aq ¥ OGHT FAE A W A |
R IZIMAGT A\ 77 137
oI K7 FT 79 AT MET Fr o oA
CA T I F9 w3 F A A
% a1 77 fear 7gi 7897 § IART vz
w3 T WA Fynn g fEoam
T A U AT Fafw g A AT
g W Az dqr frrar qfma &
T | AT T5 EFT AT EATET TE
g N IwR B TEUIFN agAr
qfea, ART Zou ITEeE g Az
@Al Arigd, gATY AT & Al
gk g T w5 g wifad
Y 7 FrElAEr ¢ 3z W=t
g1 =gy, ag & s g o gfan
Y wiffr 9T gw o1 W prAr wrd
AT | TR O WRT KA
QERTT CH A §ed wt oz ard
qZUE . AwT oI oA @ f& T
®CE BT AMT TIAT 5. q1H WA
LE PSR S (S (NS £ £ R 1
AT i TNAT 4T AL g0
Fex g RIWMW Fg rrar wilzd fw
fwar ¢ @AM B AWNT W TE A%
a wymi fr mry w5 9g3 yage
{EIEN!
& Iz AF wI0 NRATF
& qw AT § fF G9d QR qwg
fa ¢

Shrl Indrajit Gupia (Alipore): 1
am totally opposed to this Bill for
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some very good reasons. In the first
place, I have to point out that, com-
ing close on the heels of the Finance
Bill, the Budget proposals, which
have already been passed by this
House, this Bill, seemingly innocent
and innocuous, is really a big fraud
and a deception on the people of this
country. A huge fraud 1is hcing
perpetrated on this country by bring-
ing in through the back-door what is
in facl a new excise duty, an addi-
tional source of indirect taxation. Mr.
Morarji Desai, in his Budge! propo-
sals, has already once increased the
excise du'y on tea; in this very
Finance Bill which we have passed,
he has provided for a special excise
duty equivalent to 20% increase. At
that time not a word was mentioned,
nir inkling was given, to this Iinuse
or .he counlry that, in the nun o of
a c-ss, within a few days this ilouse
wvould be called upen to vote for a
new exciza duty, It ma'ters not in
the least that this amount mav  not
remain in the Consolidated Find of
*n'is but will eventually find its way
fun the Consolidated Fund 'n the
T+a Board. As far as the co-sumer
is concerned, at the consumer cnd, it
is the people of this country who will
have to pay. 1 do not know what
Mr. Tapuriah meant by sayine that
the indusiry was not in a posi‘tion to
stand this burden. But the fact is
that the burden will not be horne by
the :ndustry, but it will be pasced on,
oe usual, to the consumer, Therefore,
thiz should be opposed lock stock
a-1 narrel, It is a part of the snme
pattern of fleecing the poorer penple,
thn small income-groun, in this
cy:ntry and making tne price o d
common beverage like tea, which
is, as my hon. friend said, a common
thine drunk even by the ponr neoole
in the villages, more expensive. There-
fore, we are totally opposed to this.

Secondly, 1 do not subscribe to the
curious philosophy which has been
expounded by the Finance Minisier,
and now again by the Commerca
Minister, that internal consumptian
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must be restrained so that more is
available, surplus is available, for
export. The figure shows that the
export of Indian tea has been fal-
ling. So niany hon, members have
referred to it. Here, in this Annual
Report, which they gave us this year,
it is clearly stated that the reasons
for this fall are something very
different. Some specific reasons have
been mentioned but nowhere it is
stated that the decline in the export
is due to the fact that sufficient sur-
plus was not available for selling.
The Minister never tells us that if
we could have more tea available,
then we could have sold more. As
if the foreign customers were wait-
ing to buy Indian tea and they did
not have enough to give them and so
they say that internal consumption
must be restrained. Is that the
argument for restricting jnternal con-
sumption? Here, if I may quote one
or two sentences from the Ministry's
Report this year, it is said:

“Apart from transitional dislo-
cation after devaluation which
resulted in Jower exports to major
buyers such as the UXK, the
USSR, and the U.A.R., the decline
in exports is attributable to
increased despatches of tea from
Ceylon and East Africa to the
UK. market and downward pres-
sure on prices due to growing
worlg production. Credit rest-
raints in the U.EK. and lower Rus-
sian purchases were also respon-
sible for reduced exports.”

This blows up the whole theory that
we must restrict the domestic con-
sumption so that more tea is avail-
able for selling outside. They are n
able to sell and this thin fig leaf
used to cover this fresh dose
indirect taxation which is
imposed.

As far as the Tea Board is
cerned, | have only one or two words
to say. We are not that
the activities of the Tea Board just-
y on tham.

They should tell us something as to
what are the expanded activities
which will require greater finances
according to this Bill? What are
those activities going to be? An hon.
friend said here a little while ago
that he wanted them to sell the
image of Indian tea more effectively.
I do not want the Tea Board {o sell
the image of tea; I want them to sell
the tea and not the image. If you go
abroad, London or Paris or New
York or Brussels or Bonn, you will
find that the Indian Tea Board has
opened certain iea rooms, restaurants,
cafes, for selling Indian tea, That is
how the image is being projected.
Certain very glamorous looking so-
ciety ladies; young ladies who are
generally daughters of high official:
have been exported out of this country
for this purpose. The Tea Board has
become a good place for chanrelling
young ladies who are daughters of
big officials in many cases and send-
ing them abroad to work in those tea
rooms. That is what is beinc done
but tea is not being sold.

The Board's main job should he to
find out ways and means of doing the
packing and blending in this country
and not allowing this Indian tea to
go out for being blended elsewhere.

Shri A. K. Sen (Calcutta-North-
West): I have not seen any of them.
Will the hon. Member please 1!! ns
where those wonderful ladiet are
be found?

Shri mpndrajit Guapta: 1 sh:o'o !
him outside in the lobhyr, ind v
their telephone numbers als .

Mr. Chairman: Now, [ wuuld
request the hon. Member to - :a-
clude.

Shri Indrajit Gapta: Please allow

me to conclude, 1 am bcing inter-

making is that it
country  tha'
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The hon, Minister himself has
fmentioned in his speech on the
Demands of his Ministry that......

Shrimati Lakshmikanthamma: On

a point of order,

Shri Indrajit Gupta: There is no
point of order now,

Shrimati Lakshmikanthamma: It is
not for him to decide but it is for
the Chair.

The hon. Member has said  just
now that some officers’ daughters are
sent abroad or are exported. What is
wrong in sending some girls abroad
as sales-girls? They work there in
the show-rooms or in the exhibitions.
What is wrong in that? Whencver
women are senl as sales girls abroad,
some of my hon. friends speak about
il in such a strain that they laugh at
it and mock at it. Is there no res-
peet for u job that is done for this
country by those girls? And yet my
hon. friend says that he is a com-
munist and he swears by communism.

Shri Indrajit Gupta: The hon. lady
Member has not understood at all
what 1 had said. I shall explain to
her outside in the lobby. I did not
mean any disrespect at all to them.

Shrimati Lakshmikanthamma: We
have to establish a precedent in this
connection, because we are expect-
ing more and more girls to come for-
ward and take up jobs in particular
spheres. If my hon. friends are go-
ing to speak in this fashion, then they
would not be coming forward for
such work,

Mr. Chalrman: Will the hon. lady
Member now resume her seat?

Shrimati Lakshmikanthamma:
What is your ruling on my point of
order?

Mr. Chalrman: I fully agree with
the hon. Member that Shri Indrajit
Gupta should not have provoked
ladies.
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Shri yndrafit Gupta: I had no inten-
tion to provoke any ladies.

I was saying that Indian tea was not
being sold abroad as Indian tea. The
hon. Minister hss himself stated in his
concluding speech during the debate
on the Demands for Grants under the
contro] of his Ministry that Darjeeling
tea which we produce is one of the
fin.st qualities of tea in the world
and it is Deing used for blending in
other counfiries. He knows very well
that in most of the countries abroad
Indian tea is not packaged and sold
as Indian tea at all, Although some
of the bost teas in the world are
grown ard produced in this country,
this is what is happening. What is
the Tea Board doing about ii?

1637 hrs.

[Mg. Derury-SPEAKFR in the Chair}

They donot exercise any conirol either
on this gr on the tea warehouses which
have been left to the big British firms
like Balmer-Lawries. Neither do they
go in for packaging and blending in
this country nor do they in any way
contribute to the real pushing of Indian
tea sales abroad just as the Ceylonese
and other people have been able to do.

So, we are not at all satisfied with
this matter. Ewven if the cess were to
be imposed at all, I would have under-
stood it if the hon. Minister had said
that at least those teas which were not
exported from this country and those
producers who did not produce for ex-
port would not be brought within the
purview of this cess. In fact, he had
I'imself stateq in his speech that this
industry was dominated by what he
called sterling capital. He himself had
given figeres in his gpeech to  show
that within filve years these people had
taken about Rs. 30-10 croreg out of thls
country by way of profits alone. They
are dominating the whole trade, Even
if a cess is going to be imposed, T
would like to ask why an equal burden
is gought to be put on the other
who have no sterling capital and wHo-
are not producing for export. Why
should they be brought under °the
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purview of this cess and put on a par
with the foreign sharks who are looting
the industry and minting money out
of thig trade?

1 do not understand jit. Therefore,
I do not wish to take up your time any
more. This Tea Board has proved, in
my opinion, to be purely incompetent
and usecless. We have not been given
any statement by the Minister as to
what are the expanded activities for
which additional finances are required.
They have not done anything to really
promotc the export of tea. In actual
practice, this cess becomes a further
excise duty over and above what Shri
Morarji Desai has levied, which will
be an iniolerable burden on the ordi-
nary people of this country. This Bill
shuuld never have been brought for-
ward in this immoral way on the heels
of the Finance Bill and, therefore, we
are totally opposed to it and we will
nevep support it.

Shri C. K. Bhattacharyya (Raiganj):
I um associated with an area where a
large number of tea estates are situat-
ed including Naxalbari. 1 wish only
to make a small point about this Bill.

This Bill is being brought forward
on the presumption that Government
are much concerned over helping the
Tea Board to do its work. That leads
to the further presumption that Gov-
ernment are concerned about the Tea
Board also. Bt in actual practice, js
it 07 1 have an instance at hand to
show that jn matters in which the Tea
Board is interested, Government go by
the opinion of their officials and not by
that of the Board itself.

There are three ways the Board
helps and assists the industry: planta-
tion finance, hire purchase facilities
for buying equipment and financing
irrigation. In September last, the
Board intimated that it wanted certain
-equipments )ike jeepg and trucks to be
included in the hire purchase system.
But before it passed a resolution to
that effect, the Deputy Chairman of
the Board who is an official deputed
by Government told the Board that it

would not be accepted by Government,
Ignoring his opinion, the Board um-
animously passed that resolution and
forwarded it to Government.  They
wanted this assistance on the ground
that the price of the jeeps and trucks
has gone up and they were very much
necessary, by hire purchase, for con-
ducting the operations of the tea indus-
try, particularly because due to the
lower availability of profit due to tax
and other things, the weaker gardens
were not in a position to advance all
the money at the same time. But in
spite of this unanimous resolution of
the Board, which was forwarded to
Government in September last, Gov-
ernment made no response. At last,
the Board approached Government in
this year and in June this year the
Board received a reply from Govern-
ment saying that they are not prepared
to accept the resolution of the Board.

My point is that if this is the atti-
tude of Government to the Board it-
self, for whose benefit this Bill is
brought forward, what is the good of
bringing this Bill or maintaining the
Board itself? If its recommendations
are not accepted, the Board may be
abolished altogether and this  costly
paraphernalia in the name of the Tea
Board may not be retained at all and
what the Board is doing now may be
done quite well by a cell kept in the
Commerce Ministry, doing the same
work that the Board does.

Shri P. Ramamurti (Madurai): I
think it is very unfair on the part of
the Minister to bring a Bill of this sort.
He says the various activities under-
taken by the Tea Board for the deve-
lopment of the tea industry and pro-
motion of tea exports have expanded
considerably. All beactifully vague.
‘What were the activities that have
been undertaken so far, what were the
results of those activities, why do we
want to expand them, in what direction
you want to expand them, what will
be the expenditure for those different
divections of expansion—none of these
things ig stated before the House. We
just being told that they want to
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[Shri P. Ramamurti]
is the wonderful way on which this
‘House is being treated by the Govern-
‘ment ang the Minister,

Secondly, even before this Congress
Government came in, for more than 20
years now this Tea Board hag been in
existence. During all these years this
Board has not fulfilled the essential
functions which had been entrusted to
it. Expansion of exports—nothing
doing so far as this Board is concerned.
I can also understand why it has not
been able to expand exports, for the
simple reason that has been pointed
out by many otier people, that the tea
industry in this country is controlled
by foreign interasts. The Minister
himself h»d pointed to that when he
was speaking initially.

Similarly, as far as the export trade
is concerned, that also is today con-
centrated in the hands of foreign hig
business houses. Even the blending
is being done in foreign countries.
These are houses business concerns
and business interests who are inte-
rested in seeing that the foreign
exchange accruing this country does
not come to this country, but is retain-
ed in gome other foreign country. You
Hhave left it in the hands of these peo-
ple.

Therefore, if the Government were
really interested in seeing that this
country gets the maximum amount by
way of export earnings from this
industry, the Government should have
brought a simple Bill to nationalise
the entire tea industry, and take the
control of the foreign interests from
this vital industry, an industry which
is vital for our economic development,
which ig the biggest foreign exchange
earner of our country.

This Government is afraid of doing
this, it is afraid of tovching the inte-
rests of the British people, it jg afraid
of touching the interests of these
foreign people, because how can it
dare to touch them when all the whi-
left is agking them to iome and invest
‘here more and more whatever might
be the price that this eountry has to
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pay? it js going on inviting foreign
people to come and invest in this
country by way of collaboration, by
way of this, by what of that.

Therefore, I want to point out that
the passing of the Bill is only going
to entail more purdens on the common
people of this country, it is not going
to stop or put an end to this drain on
our country's resources by the foreign
interests in this country. Therefore,
I opposz2 this Bill,

If the Minister is honest, if the Gov-
ernment is honest, let then withdraw
this Bill and bring forward a simple
measure complelely taking over the
tea industry into the hands of this
Governm:nt, bring about blending in
this country, arrange a corporation
which will blend the tea ia our coun-
try, and let us stand on our legs. Let
us not go and adverlise to this world
that a simple thing like blending tea
which is grown in our country we
Indians cannot do, it is only the won-
derful British people that can do it in
London. Lei us at least wipe of this
national shaine which has been im-
posed upon this country for the last
S0 many years.

Therefore, I oppose this Bill.

Shri R. Barua (Jorhat): I appreciate
the intention of the Government in
introducing this Bill to augment the
finances of the Tea Board. This leads
me to make some observationg with
regard to the functioning cf the Tea
Board.

At one stage the Government argu-
ment was and is that we¢ must mini-
mise the consumption of tea inside the
country in order to augment our ex-
ports, but that aggument, on all
accounts, seems to have cut no lce.
That argument will not carry us any
where.

At any rate, this Bill particularly
‘has come Tor the improvement ot the
tea industry, for the improvement of
quality and other facilities to be ad-
vanced to the tea industry through the
Tea Board. That leads me to the finan-



ces of the tea board. The total revenue
last year was Rs. 2'45 crores as reveal-
ed by this report. It is interesting that
a report like thig is not available to
the Members. The schedule in this
book makes interesting reading. There
is a statement on page 112 whose totals
do not tally. We do not know what
the arithmetic is. There is an appen-
dix 4 showing the number of register-
ed tca states, It is impossible to say
wh.ther the figures are hectares or
ac.¢s ur oiher messurements. Certain
figures are put in. That is the effi-
cicuey of the tea board, In the report,
the rcvenue is given but they do not
give an account of the expenditure
they muke. This is the 12th annual
adminisiralive report of the tez board
upto 31-3-1966. They have also under-
tak.n certaip unimaginative ventures,
They experiment if tea could be culti-
vated in Sikkim or Bhutan or Uttara-
khund. On the other hand in my own
State which is known for tea, they have
done nothing in respect of the uneco-
nomic tea gardiens. They are sepposed
to extend credit 1o such tea gardens.
I have got a letter from a friend of
mine. He says that he preferred an
application for a loan of a lakh of
rupees on 1-11-1966. He got a reply
on 7-12-1966 that it was under con-
sideration. Thereafter the Calcutta
agent informed him that a loan of
Rs. 80,000 was going to be sanctioned.
That did not come. Then again the
agent came and in a letter dated
B-1-67 it was stated firmly that the
sanction would come towardg the end
of January; again on 31-1-1967 it was
stated that it would be finalised by
31-3-1967. Again in a letter dated
30-3-1967 they said that sanction would
not come before the first week of April
and finally on 27-6-1987 they said that
the files were in the room of the officer
and there was nothing that the depart-
ment could go to expedite it. That is
the way they are functioning. = The
money collected for the tea board Is
not properly utilised. They had done
nothing to establish the management
course or to do research in the univer-
sities either in Calcutta or Gauhati
We do not know how the money is
mpent. The Minister should take pro-
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per care to scrutinise the way of work
in the tea board to see whether it is.
doing good to the industry or it is a
"1seless appendage for which we have
o pay.

Shri M. H. Gowda (Chikmagalur):
Mr, Speaker, my hon, friends have
spokcn gbout exports and other things
but they have npot spoken much about
the difficulties of the growers. Tea or
coffee is grown in hilly countries
where there are np proper facilities
for the growers or planters, They have
to provide the housing facilities and
other facilities also to the workers and
have also to build rounds through the
estates by themselves. Tea or coffee:
industry is not so developed as the
other industries. The tea planters as
well as the coffee planters have to pay
the State taxes and also the Central
excise duties. Moreover, the excise
duty on tea and coffee has been just
now raised through the Finance Bill.
Tea cultivation has become more diffi-
cult since 1553 as the manure, imple-
ments and other things are not got at
a fair price, and they have got to be-
obtained through the black market.
The Government is not making any
effort to get manure and other things
at a fair rate. .

Tea is drunk by all classes of people,
and it is the main food, so to say, of
the poor people. The enhancement of
the cess from four paise to eight paise,
as the Government has said, affects
the working poor class among the tea
planters. I do not want to say any-
thing more about the growers. The
growers are put to very great trouble.
Moreover, the consumers also will
suffer and they will have to pay more
for their cup of tea. Ag some hon
Members suggested, machinery guch
as spraying machines, or cutting
machines have to be got from forelgn
countries at the proper time, but we
are not gble to get them, because,
though the people apply to the Gov-
ernment, the Government does not.
issce licences at the proper time,

In view of these difficulties, request
the Minister to withdraw the Bill, or
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if he does not, T request this august
House to throw out the Bill.

Shrimatj Sharda Mukerjee (Ratna-
.girl): Mr. Deputy-Speaker, Sir,
there has been considerablel
opposition to indirect taxes, spe-
cially on tea, from all sides of the
House, and I quite agree with the
hon, Member of the Opposition, Shri
Indrajit Gupta, when he says that this
tea industry has been mainly for the
benefit of the British interests during
the last so many years. The Tea
Board has been in existence, and we
have seen that all that it has done
with tea is that London slill seems to
be the controlling centre for the tea
market.

As regards the excise duties which
have been imposed or are sought to
be imposed, it is in additions to the
-duty imposed in the Finance Bill
which has bern under consideration
here. What is rather strange is that
even in the report of the Central
Excise Commission of 1963. the Com-
mission has made specin] reference to
the executive powers enjoyed by the
Government. With your permission
I shall quote from the report:

“Though Parliament is indirect-
ly a consenting party to this
arrangement,—

-that means to the rise in the excise
«duties—

“and has also in some cases
itself accepted the rate as a ceiling
rate, it is not wholly correct to
dilute Parliament's authority in
the field of taxation by executive
flats, however desirable the pur-
pose, The extent to which this
encroachment has taken place will
be evident from the fact that
-about 180 rates of duty approved
by Parliament have proliferated
into nearly 1,500 rates or values
for assessment by executive
decree.”

JAs if this i.mtenwx‘h.wepaned
an

axcise duty on tea. Then we have
#hig additional duty, which is suppos-
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ed to be for the development of the
tea industry. Judged by the perqui-
sites enjoyed by the officers in this
industry, there could not be a richer-
industrty than the tea industry, from
that point of view. I do not under-
stand how the Tea Board is going to
assist in the development of the in-
dustry.

17 hrs.

In addition to the excise duty here
we have another duty. What is more;
the Government now seeks sanction
from Parliament to impose this duty
immediately at 4 paise per kilogram
and to raisc it to as much as 8.8
paise per kilogrom by a notification.
This, I think, is reclly a very serious
encroachment on Parliament's autho-
rity. First of all. no specific details
are pgiven as to the functions or the
expansion of functions of the Tea
Board. Serondly. we do not know
for what purpose this money is re-

quired. They said that tea export has
to be increased. They also said
that the Tea Board has to expand

its activities to increasc iea exports.
But we do not knaw by how much,
by what notification; the rate will be
increased between this 4 paise and 8.8

paise.

Therefore, I think this Bill should
have been far more accurate in ex-
plaining to the House as to what the
activities of the Board were, in what
way they are going to be extended,
and why this additional indirect levy
had to be imposed on a commodity
which has come to be an essential
commeodity for the commopn man.

ot A sRAWE (T fr)
IJUTEne WERY, ® € fadaw av e
F@@ ® @ @y gar g o
W FT FTAATC A F AATT @ W
fega @ feqr om, ag A
v ¥, witfi forg 2o AT & grar frwdt
wt =5t @ fger ¥ w1y w7 faofa
A ST T W W X, @I H
g avq adl gWT § | X9 A
FMoaw PR T WA T
wrqw far & fe & 1963 % 2 WY
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23 e feeam W 1 frafa g,
1964 ¥ 2 w10 wTw foamrs
WA 1965 F 1 FUF 99 7ver freir-
o %1 frater gut 1 1966 # ag WK
+t frt w7 1 w7 90 W frew
w1 frafer gor—ag § st & dre
9 | &7 fresr < Al ¥ gg 9%
w7 %1 fmls w=w F
33 «ra ey 7 frafe o
FTHATE G T1AT §1 07 1 F1E FY AT
q@TEd wT Wf-T—qa AW g
W & wug 7 fraea g )

# fret WY qete afgar @
W HIATT AGI T I A K
g (& T AT g o 7 aHE—
wa & g wgar fa g &Y &rE TOwEw
w oHAU W TF q5F & qAA FY
aarsfag gaqwa @t #1 fagw
YSiA FY T3 AT a9 F T4T §,
@ % fang g drare oA amm
g 1T &\ F AT wdrw § Tg wgav
fs fodt far a7 gmam 1 orw &
f& ga Y @12 7 g & g wan
wgd ¥ S wIA 2 F2d A7 g€,
7 ¥ X7 AArT & T e a8 e
¥t wefrar o e At g€ ¥ A qw
WA OF & ATeE I A qa f—
WqE TBTOE GHATEAC F AR
W wYA A, WG A AG FE W
qireas @ I a7 W) w
afgamai & s9w 1 g T T RN
W& 7t g wty & fad fovar mar ) 47
F I IALOT W AT @ g

Mr. Deputy-Speaker: The hon.
Member can say “some Secretary”.
Why name the person, when he is not
here to defend himself?

Shrimati Lakshikanthamma: If

®ome highly placed officers have sons
and daughters and they get employ-

1689 (Ai) LSD—9.

ment, in whatever capacity, in what-
ever openings they get, to say that
some d

I wefeat, Ot o ¥ 99 gagw
wefemi &1 wT aWT §

Mr. Deputy-Speaker: Let us try te
conclude this discussion.

ot Taic fag wwA (aime) o
T aga WX g afafes
SERT & o= T T 59 o € Wt
74 et wrfed | ag dt 0w W A
¢t v afees ot amé s,
W faffetag@ &t @@ 3 &
STEY ERM, ST UAhe 3w gy
@t fafre< aga 3o Wt 78 g & |
g far & =argan g fs ot @fess o-
THA qg W1 @ &, @ AAY WA
1fed, 57 1 97 & Afv 7 w417 |

i WA GATER . A9 Al oF
aeg Tt faar g, @& wPRy wiw &%
otz 37 0 @ aerd 1 a7 Fw
wafwat fom fom Y 4w wvwTey
w1 A G E ) aw T d i
FY qrafen & a1 A TF T A
T T@T, 99§ &Y qIF & sag ¥
arX ¥ OF qAT AT FAT A1EATE

Y q1E #Y g Predardy § fiv Fawt
Fgaass w7 frala & agrn
2, T A & A7 AT H1 W WK
IT T WIT F1 =qIEAT F | IITEqW
wgrea, ¥ aw Y A A 0 5w R
fafreg & 1 &7 1960 ¥ & AR
daen fat ar 5 wawd ¥ o Fa¢-
groay §ot of Feft sl & g
# ¢ 98 ayw & T & g &
< grew ¢ T weafal @9 dwe-
TS AR aA ge ¥ ¥ ®
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faad wiay g s 2 4 ¥ amie
O B FI0 T AAEGAT§ —

“In 1960, the Tea Board furnished
the necessary guarantee to the Port
Commissioners, the main provisions of
which are:—

(i) The Tea Board will take over
the new warchouse (Libyan
Warehouse) as soon as it is
ready for occupation, and run
it for a period of 60 years
from the adie of occupalion.
The rent will be Rs. 200/-
per 1,000 sq. ft. per month for
godown space on the ground
and other oors, and Rs. 300/-
per 1,000 sq. ft. per month
for 4,400 sq. fi. of office ac-
commodation;

(ii) The Tea Board will also take
over other public warehouses
leased out ‘o M/s. Balmer
Lawrie & Co, Ltd. from the
date of termiation of the
lease upto 31st March, 1990.
The Port Commissioners will
not during this period of
guarantee increase the rent
of these warehouses beyond
the then level of Rs. 133.33
per 1,000 sq. ft. per month.”

wg & d€ F1 8] 1960 w1 hawr
w, ¥fyq Sq & ag g7 SR
far, 3a a¢ & wwa @ gwn AT
wa uF af gqrorw g @1 A WA
t —

“A proposal has already been sent
to the Secretary to the Govt. of India
in the Ministry of Commerce, re-
quasting for approval to the follow-
ing:—

- As it is not possible for the Tea
Boarq to manage Public
‘Warehouses directly involv-

ing as it does management of
a arge abour force, Govern-
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ment should agree to the Tea.
Board sub-letting the ware-
houses and other Agencies.
operating in these lines.”

IqEE WEEW, UF aXF 1950 &
e & o o1 faolt Ga § Toraivdw
& =7 F1 4 AW g9 @, wfEa
1967 ¥ T T 747 T5q1q i @A
ot aar faa ¥ g7 Joc g T AfE
& F w1 sl @ S omvad
mrfmzrﬂ?r.a'r-u,. S
FIETs o i ouE fumind go A
I §F ama oot § o § frgmm
i

FI I R TOTE LNH AT WH AT
g gat fagis & awr ¥ 9T fw A
TEE Tiay §, R o et w
fasic &7 & 991 70 19 IwEndw

T &1 g wled 7S 1 T-
g wiww, & 7z awda 7 f 0¥
& &2 % @ 3.8 waad wd
T & Fare Fond wig g & O
ge fegmmia &0 < @t fRato s34 &
g angm g v e A
FT@IET ﬁﬁ & a= g fqalo @
el

st fora qro (a=dr) s
wgea & "FT waae fagwrse Eaw-
e’ et a1 T A g, A
% 2y 4 o1 fadm s E 1 & qo
To #lo #t #ifewr ¥ wwa= w4r 9,
Tt &Y g9 A1 JE & wAwes B QA
gt s o # &7 & Tl & e F
afma 3ivea 9B af 57 § W f€
sara aét ar famgw #R ¥ @ e,
s wiaw, ¥ WY ¥ ¥ qiww
i fow & faar &7 wwdw A
g T adrad frgafawad 1
iy & fo w8 qar wy § &
10 &a1 Fosdre s § g7 WIR 10
dar ¥ T, AT vadr W I
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NGG AT JTE WG 7 TEAE WG
WITTC FAFE FX §IAe7 AT HA42T
&) @A FY T WA e |
il § {afaq & wad T § sgAT sea
§ fe @ gfaa diar wifzg, am
fadaa 1T stiga 1 gt &w o @
We® g 39 &1 wiq dindsr yind
el A ST W Fi T BORIT
£Y I T gl 4% A A4 T q0oA
gg ot fadifag ¢ @, = frat
it is a bogus board and a roadblock

in the progress of tea gardens. I think,
it should be abolished.

(Kolaba):
This is a legizlation to finance an
organisation the merits of which have
been so elogqucsily plazed before this
House. As against this, the Mover of
this Bill simp!y said that as against
Rs, 90 lakhs which were once being
eollected he wants to make them a
gift of Rs. 2 crores and more, This
i all the justification that he gave.

Shri Da’tatraya Kunte

If you remember the discussion that
we had previously in this House, it
was told to us that we send our tea
in bulk and—the Minister was him-
self pleased to say that—let the
private enterprise take it over. If tea
is to be sent in small quantities and
if this is to be done by private enter-
prise, why at all is the Government
baving this Tea Board and carrying
on thig activity, wanting to spend so
much money on this organisation
which cannot run warehouses because
it wil have to deal with labour? It
ig #0 shamefu] for this organisation,
the Tea Board, which spepds Rs. 2
erores and odd, to say that it is not
able to do this small activity.

There is one more point which I
want to make. Although I know that
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the Chair has accepted what the Gov-
ernment hag said, now we come to the
spirit of the legislation, And what do
we find? We find in the long Title
the words “levy a customs duty om
tea exported from India" are sought
to be substituted by “levy a duty of
excise on tea produced in India”. So,
now the customs duty is being re-
pealed as far as the Tea Act is con-
cerned and this is a different type of
levy. As far as the amount is con-
cerned, it might be the same but ori-
ginally it was a customs duty on tea
that was being, exported and now this
is an excise duty on tea produced in
India that is being levied. So, even
though it might be the same amount
that might be collected, this is a new
taxation and for this new taxation the
Government wil] have to provide for
collection charges also.

As far as the excise duty is concern-
ed, the wording is “tea produced in
India”. I really do not know whether
the Minister also wants to tax the tea
produced in the gardens. Then, his
legislation 1o that extent will be ultra
pires because it goes against entry 14
of List II of t:e Seventh Schedule.
According to this it will be tea pro-
duced, before it is processed or any-
thing ot the sort is done, that will be
taxed hecause it only says ‘“tea pro-
duced in India”; it does not say “tea
produced and processed” and all that.
Therefore, the wording being so
vague. 1 am afraid, he is coming inte
difficulty because of List II which is
the State List under which all agri-
cultural produce could be taxed only
by the State Legislature, The word-
ing as it is creates a difficulty.

Therefore first of all, it is a new
levy. The vriginal customs duty is
being repealed by this very legisla-
tion and it s absolutely a new levy
for the collection of which, as I said
when the first discussion took place,
he will have to provide for colection
chrages. Secondly, as I pointed out,
it is militating against the legislative

competence of thiy FHouse, namely,
whether this House could tax agricul-
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tural produce. The position is very
elear. In addition to this, as I said,
the Tea Board does not deserve to be
helped at all. If at all anything is
to be done, why not the State Trad-
ing Corporation or the Ministry itself
undertake this responsibility? Then,
we might consider the proposal, not
at this stage.

Shri Temneti Viswamatham (Visa-
khapatnam): In addition to what has
been said already against the func-
tioning of the Tea Board and the
objections that have becn raised, I
wish to raise the following three
ebjections,

Firstly, there is clause 4 which is
unconstitutional. As has already been
pointed out by Shrimati Sharda
Mukerjee, that the executive is being

given the power to tax under this
clause, Clause 4 says:
“ . . . the Central Government

may from time to time fix, by
notification in the Official Gazette,
a higher rate, not exceeding 8.8
paise per kilogram . . ."

They are trying to take power to
tax, at the initial stage, at the rate
of 4 paise and they want to have
power (o tax, whenever they like at
whatever rate they like, upto a ceil-
ing. It is-a taxalion power, which
eannot be given by Parliament to the
executive, It is unconstitutional

Secondly, there will be some diffi-
culty with regard to the allocation of
the amount which they are collecting
between the States and the Centre.
Look at the language used in the Bill.
They are not quite clear whether it
is a cess or an excise duty. It says:

“There shall be levied and col-
lected as a cess for the purposes
of this Act a duty of excise . . ."

If it is an excise duty, the States might
have a share of it. Probably, I sup-
pose, the drafisman wanted to see
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that the States do not get a share
from the amount they are going e
collect, They must be clear in their
mind so that later on they do not get
into trouble.

Thirdly, the power of taxation that
they are taking is unconstitutional. I
believe, one enterprising gentleman
may go to the Supreme Court and that
particular clause will be, I am sure,
held invalid. Let them be clear in
their mind. They call it a cess by way
of an excise duty. If it is an excise
duty, they will have, possihlv, to give
a share to the States also. Let them
be clear about it. Any legislation of
this type must be very clear. De
they want to levy a cess or an ex-
cise duty? Why are they nnt clear?
Is it a mistake of the draftsman or
what?

shri Dinesh Singh: We are quite
clear,

Shri Tenneti Viswanatham: I am
sorry you are not following it.

Shri Dinesh Singh:

much following it.

Shri Tenneti Viswantham: The Bill
says:

“There shall be levied and col-
lacted as a cess for the purposes
of this Act a duty of excise . . .”

I am very

What is the meaning of this? You are
not at al] clear. You are not sure of
yourself whether it is a cess or it is
an excise duty. It cannot be both.
That is what I say. All that I say is
that the Government must be cleur
in taxing legislation,

o) fedw fag  vawaw wgmeT,
% 97 wAr WAAT TS A1 AT
qrardl  faeiiR fF 2q 9@ (dmaq)
fodgs ov @t & T wov gAE
@Y E @ AT qwE § 9Awr
M g Q@ mm @ WK AT
wIEw 39 @Wr gEEl 9 @
@ & fasr w0 | & ¥ et
& ¥ ag w1 favare fremn gar
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g fe ot wfeament @1 &t gEE 3=
AT wmHa TR Ao T@ A
guiTr T fak R I Hgw
ot 77 ® M7 T

st @Rt 97 %% WAl #ewal
Fxgifeitam Y saa @
x7 a1 ;fge | w92 27 N 17
at g7 @ & sm7 3w ¥ ¥ 24 wefam)
Tt A ¥ FTT A AT A AT I
faz aga & WAy wgeg @ ¥ @1 wad
5T ®E 0 f* W9 mAzvAaEz &y
7% & | aga ¥ wAAw wzew faaw
X WAAT g, B G 9T A F34
fi§ ag w1y F41 799 ST & fF a9
¥ wefEgt #1 fawer @@ £7 @A
wq1T #4T F7 72 § 7 a1 39 a9 & wyaw
#7an g fF w17 aeeg o1 F9am
3% 337 aga A7 § A 4 F aAA-
WA FT AT 7 TR F I a%q A
T 39 B AW4T 99 0

ot qgo wo amfemy: fom s &
a7 Wed £ 7

ot fedw fog : W9 ¥ AwdT X
®TH AE wwAT |

gt 97 %€ @ ¥4 qf, fav &
art § & oy & sk AT g g o
AT "eeg Ht Frofear € | 9 w=T
¥ aT ag g:r&ﬁrﬂﬁ‘tmi{ﬂﬁm
AdY FO, 9T AR RETAH! TET @A
§ @ ¥t gw ® Wit @ | AT -
ar ag @ fr gt w7 9F A1 A
¥ ol wTERIE ®T G § | qE WX
§ frdvm o o), Tgm AT wET R
wro qn gt gt & 3 g ®
Ew oiYe W far o | fored g @R
§ zw w ot ST XA E | WH 3T A
a3 oy g7 < @ g gl afew
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IFA a3 @ TF WHE 0w F %
&, fora & art F, & wwwa 7, 8 D
ar wga wrfed o

st ST %gr f o gt fagler
tagFwgm e g & | W€ A
qeeqi A gfY aT@ A | AT 9 @7
wist § 37 ¥ fegw & gwrt frafa
T AT aNT A FA AL GO E | AT ET
1960-61 § 2@ AY ¥ WX 98 T@T
TR E I ag aeT § fF 1962-60 7
ag aga WA AT Y 4, W I W
@ w1 ary | FfeT mar A gure fRafr
¥ giwT ¥ ag AL 9H 1964~65 d%
T E ST 1960-61 § FAET FU,
1961-62 ¥ SYIRT T, 1963~1964
i SUTET FW | T OF {H H A®T
9 41 g€ |

oft o ®o arefymr: 1964-65
& 1% § 9T ITF FWT, 4§ €IH Sl |
o oY Wi E 2 Rl T e § e &
WA QE T IF X AR F A AW, a0
% T W AW qF F 49 T a1 wH
TE 8 |

ot firdw faw : 0% &9 ¥ samr
a7 79, ag AV F @ §, 46T ay
ot ¢ ag g¥ ®1 o fewfAs § war
9gAT § | TF & &g U, a@wr gE,
afea & frazy 77 § & foe ot foew
AT R AT £ ® T @ ) A
g 6 g am s ¢ o ot gfa s
g geFn gl I TR ATH G
ad &€ 0 | 9w ¥ Hawg ¥ At
# 8 ai@ &4 ff aw &1 gz %
wd awA e off | W agy KAl
g€ e wraa avew AT Fr 1 AT
qut AT aREST A o A7 A
I0 awq &E @1 I w1 ARG four wr
frgw ® ag ¥ WREATHT ¥ §
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[= feiw feg)

o T ¥ A%z JaC FF @ qHL
Waqr wefgy s qafaor amagq @
ggaq A8 & 1 az gark far gatia &
o & Az WA AT LA {2l 4 A
Ry #, war @ FIU fqW A AV
gNdasiaaia g o= F 0
gaig 4z & 1o @A wrd A
®1ag A w1 4w Ao Ay
R\ R GE A F A RIS
W §5Zd IAT 46X qF A1 & FAF770
§ fegwaagsafae o fdad a)7
gt ag s wifzy

AT 9 ¥ wEs AT arafear A
@ &g a1 fF @ T 93 wlawa w7
& davarT 7 TE 31 WAE A8 33 WAL
w 93 FEN FZ wx 1 { AT FE |
@ T ¥ 97 Wi 3 fay A § A
o ¥ TATHHT BIA FT I N A@T
A TITF AHA I@ A F
w3 T @ 1956 1 1T 1 94,
70 @R, 359 Z7 W7 &1 A @
< 1966 7 2 ¥m@, 22 FAL, 313
o &z g€ 1 @ T & 51 T
1 # | g/ B A fgara ww w7 e
§ a0 & 33 radt e § 1 93 Brad
wgt ¥ wraT § g Y @ T qwq |

Shri §. K, Tapuriah: I will give
my sources tomorrow.

w feiw Tw: azad 3TN
ot gt 1 gt gt o W A §
1956 & gwit 4gl 3 W@, 8 FANW,
719 &1 w17 &=1 Xt 4t | W 3,75
T 2 AR qg § | I FOT 66
O & @ ) 9 a7 ae s
Ot W § aeg 22
afer ag A E e

a
£
3
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Y <m7 @ Y, T W EW S
¢, 7z T YT &1 & @ W oo
qfssgdwe & 99 ¥ Tga =@ aQq
g FA 91, FA CF 6l 91, WK
ﬂ"mm*wwm
ar, ¥7 far & awiw § 4@ mw o
e AN AT I
W& BGAT | W WY H qqeT Argan
g 5 gard ot fafredt wre A=
2 98 & F w oA
gfrz & ot & @€ ¥ 9 * T F@
& f firer arcg & gt Fourmd v g
a1fgd | 39 & womEr qF A wm {
fearaard & @7 waew g7 W A
FFTRA AT QY T AE
faa fr fom T & 9 & T ),
fora & 39 7 &0 #7921 J@ At
FFEFHE I TAAI @I BN
§IATT FTTAT A OF FH G N PR
1T F 9t GEIT § I F IE9 w7 A HH
AWML ITH 9 737 g §, Frart
# w7z M0 T, AT A agt F Fanfat
1 3ehnc Gfezfrdtsr § 97 & o wex

FEAE I FEFTIAFE

TF AIAAIT HTEW, MR A G-
=, 7 OF a7 5 5 3o gwed
ardt & | O wHAT w7 A i IR
forar | 7w A R 9w # R
gL @ an ) o we g e ok wdd
ag @17 aré | 7 awga g e awrafy
wgrza, A 9 ATANT 9T W 9%
go frart #X fr 7 ¢ gw Al
T ¥ 3 § &fET oo ¢ e agr ¢
o TE | ST R B & 9 g A
d qT FT AT W) qF N A ]
& wmarit @t | XD wfomk ag ¢
fs agi wTec # a<s ¥ gl e,
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ad I g fF I TR T g,
W IT F AR A TV TG I A g
feeroa #% 1 g8 g g T 7 frew ¥
fewra Gt & 1 Sa ¥ v §, wEe
£ Wk s cae § @ew wsfear
a1t F g & WA wefeat s o
AT ATE § | WA A qE Fr-
w7 & wgr o wrefar aat s & Q&
wId | IR F AR F F1E Y geamd
Y 7 wafnat #1 w1 faeen =g d |
freY wRaT AT AT § W o s
am 7 frw, ag gafes aa @ &)
[ THT AT W AW gl W g
friwagafF A s S fsag
fEY HHAT FTFSH AT ASHT ¢ |

TF WAAIT FATW: 99 ® IEA
w@| faar mm

A i P 30 T o g8
A 7, TN F AR T | W FgA T Rqew
oz } fr oo Y @29 @t & fosm
g az3IT F Na 2 I A, g A1
dar g1ar 8 1 - WA ¥eE A ¥ fF
g A A AH, T T0F wS® Fow@r
mar & g Wy e 3w § W
"L A T gl A # 9w A g FA
= aifrm € 1 few fod St
g ar azer i, =13 fow A [ @,
qEAT &1 @, AT AT aaet # g o
AT foy a7 A, fod gw awi A
FTFT 7T TEHY g1 9 § IN FH A
WEr 910, &1 g8 &9 ST FT AEL
M T AFar g

off @ ¥a ®Y aTT G € 8,
8y w71 5 forq smare o oo &=
I AL I ZHA A T AT
g F giw # ¥ XF 9T ¥ 7T A
T g4 ARG TAFEH
La ¥ 8 47 aw ¥ e o L,

afe & gz #Y qgerar wg § fw
a ot o G ag EEA AT wF @
FTHTL I ¥ F1E suted) g9 AT9 FT
Y, g avw Ad & foma ad
qT WL Fom saar g g et
el A 71 fF 4§ qv FEwrT Oy
T § WX A3 SArar 9% W™ g
a8 it $9 1 {5 &F araefig aged
@, oSmd W e W
welt 7€ WO 1 g FC 0 A qE
fs & qar qma §9 qar  |mmar v
AN TEF FEGAM H TTRT 500 T
917 qAATE N A EY ¥y F oW
AT dF ag 73 €1 WH qW
ey 9T fHaaT 219 agar § gHS a1t
¥ gart arw Gw ®i§ a0 § T e
g WMIE

st qo wo ATgn : foay &

—_—

“wg MY T A7 & sT oT@ W

faar &7 o &1 9T oW SO |

s gy Tp o fead @ dew
MY E A EE w0 gUT TH FIA@
TR wa & owmw SAF a1t AW
HI9H aAH —

Shri Piloo Mody: Let him work
vut the tax factor in each 3ip of tea.

it gaw by o A& O &1 gl
& AT A vq A N A @ Wl
afwafes & w1 )

Shri 8. K. Tapuriah: He likes
figures all right, but they are different

figures.

oft 7o Fo wF (TT1)  FAAIT
g 8, & QT g 7@

ot fedw fag © @@ & ¥, wfew
@ @ ¥ gfs T A are ¥ gafag
& Qar At wgm
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[+t foim fg)
At A agi F R, I AW
0 ST @ AT we ¢ awa
oY gwY A faq g1 X w@n &, TEE
e F |
Shri Dattatraya EKunte: He ha
mot answered my point.
Mr. Deputy-Speaker:
#ion is:

“That the Bill further to amend
the Tea Act, 1953, be taken into
consideration”,

The ques-

The motion was adopted.

Mr. Depuiy-Speaker: If the House
agrees, we shal]l dispose of this Bill
and then take up the other item on
the agenda fixed for 5.30 r.m,

C'lu.q.fé.Z—(Amendmeﬂt of Long title)
7

_/61": George Fermandes: 1 beg to
move:

Page 1, lines 6 and 7,—for
“levy a duty of excise on tea pro-
duced in India” substitute—"levy
a duty of excise on tea produced
in India for export”. (3)

‘tw #WmEA W W Q@ FT
How ft ara s g § fegea
¥y arg gww frach § 9% 7w
T gy aq & 1 ¥ wed A
Q el ¥ WEE AT | 1963-64
3 f@a STRE T Y 6 TIWT 24 W
figst oY | 1965-66 ¥ AT I *T
9w 36dy @ wE | g AW A W
o ¥ &T W ) W TS
oy 24 fr fegem & wRT 9w &
oW Y@ T® ® @ W @R
Aer gEdt awe fadwi &1 g @
o RUF &, TER AW LA MR E |
1963 ¥ wgt TEAH 5 ¥ 92 94
fel W AT TG 1965 T W I
s grd 77 @& g ) faRe & 9@
s fefr s % fag v &
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W aw ¥ worar wv fegera ¥
T @ & N S fradr @
Jgh AOF gH AE@E ¥ T
fea & & wafar & wrod
aTHA Ta AT wdr § omft aw
W TEAGTE ¥GE AT AR WE QRIS
WA H AT AEAAT ATEAT & W
¥ yrgan g i ag qramga vqd 34T 0w
g7 e Fifga A 91g fF gw faEwy
AR |

g A wiEdE ¥
Mr. Deputy-Speaker: I sghall put it
to vote.
Shri Nath Pai (Rajapur): What

about the Minister's reply?
Mr. Deputy-Speaker:

a comprehensive reply.
something at the end,

He has givem
He may say

1 shall now put amendment No. 3
to the vote of the House.

Amendment No. 3 was put and
negatived.

Mr. Deputy-Speaker:
1s:
“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill,
Clause 3 was added to the Bill.

Clause 4—(Substitution of new sec-
tion for section 25.)

Shri Narendra Singh Mahida: 1 beg
{0 move:

Page 2,—after line 68, insert—

“(4) BEvery notification issued
under sub-section (1)  shall be
laid before the House of the Peo-
ple, as yoon as may be, after it is
published in the Official Gazette.”
(1)

If he accepts my amendment, I have
nothing to Bay. The Statement of
Objects and reasons states:

“The Bil] further provides that
the new cess shall he levied at 4

The questiom
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paise per kilogram with imme-
diate effect and that the Govern-
ment may, if necessary, levy the
cegs at such higher rate, not ex-
ceeding 8.8 prise per kilogram,
as may, from ¢ime to time, be fixed
by notification in the  Official
Gazette."

My amendment is that every nolifica-
{ion issued under sub-section 1 shall
be laid before the House as soon as
may be after it ig published in the
Official Gazette, so that we may know
the mind of the Government.

Shri Dinesh Singh:
notification. We
an amendment.

Mr, Deputy-Speaker: I put amend-
ment No. 1 to the House.

I shall lay the
need not have

Amendment No. 1 was put and
negatived.
Shri George Fernandes: I beg fo
move:
Page 1, line 14—
after “produced” insery “for
export”. (4)

Page 1, line 15—

for ‘“four
“two paise”

paise” substitute
(5).

Page 1, line 18—
for “8.8 paise”
paise” (8).

&y a7, qigelTs AT F o9
smaAdw foo d & o wgar g g
w 2 A #1 fgara g} w4 Ty w1
faswar & | H2 & A ¥ Fo¥E wr ot
¥grd, Imwr qu oxr @ ¥fEA A
Wt Aw ® A Ak ¥ mETIew
ay wt ot for ¥ T o faw
v 8 owh AmEd ¥ oETdew AW
wr wifurr #r @ afew agi & ot g7
orszw T fax £ o wfe
Pt oitfe ameeteneee &, 72 W
frfrg 1o 2 ST} 1 TEwY

substitute “4

g §urew AT AraE A -
®q ¥ odY |
Income and expenditure account for
the year ended 3ist March, 1965. Ine
come: moneys received ynder section
26 of the Tea Act, 1953 Rs. 1,84,83,500.
A WE GIT AT E |
Excess of income over expenditure
Rs 68,87,618.

T AT T AT TG AT WTTH] TAT ASAT
fe @@ & grom W1 Gy gAE
OTH WTAT § FE FTE! wraT § W17 de
F1 AFE AT TR AFTF A 2
fF wrr wmE Agwa w1 AT
F7va% ¥ zafqu owq A o § 47
SqAT FT gfs @ g7 wigag
FT A17 71 F7AT 2T F AT AN
dar ®7 frar  wo olT o8-8 G
aferan #t w0 faar @ e 4 9%
£T I 1 gl y7 gAY &7 Fom )
¥ qiom v g fa wAT AgRT gAST
HFTT FT AT

Mr. Deputy-Speaker: I put amend-
ments 4, 5, and 6 {0 the House.

Amendments Nos. 4, 5 and 6 were
put and negatived.

Shri Tenneti Viswanatham: ]
reiterate my constitutional objection
to clause 4 of thig Bill. We cannot
give taxation powers to the executive,

Mr. Deputy-Speaker: He has taken
note.

The question is:

“That Clause 4 stand part of the

Bill."

The motion was adopted.

Clause 4 was added to the Bill.

Mr, Deputy-Speaker: The question
is:

“That Clause 1, the Enacting
Formula and the Title stand part
the Bill."”

The motion was adopted.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Dinesh gingh: I beg to move:
“That the Bil] be pamsged.’”
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aferfaraid s Ty @ T W
&, a2 34 WIAF: TG 141077 AT 6T
€q &1g #r aw§ ¢4 gL Mfsetage
& wgr & F6 wad 20 67 40 7 A
ar <@ & AT 1900 & Jaaw F ag
SR G | AAT Ve TF HAER HeqT
{ qamar g, & W AUHS ATA-FHH
frer a1 @ & W< faw frow
o (& ww Fedram s gk koo

F@r faar &, g=ife g8 or gaar
QT I T AT

A WG 4% W2 qET &) H g
®Y T TIAT FOAT 3 1 F 9T Y FgA
argar g i 2 412 & gart @y ey
& F FHT T2A §F TEIT F qEOEd
AT FT &Y T I 1 a7 F| Fear
98 T4 ®14 4 {30 91, 98 ©: ¥
T fawq am A ng drag ;s aa g
farwrd mdvasii g gfas
4 ¥ faT s AvgT W1 ag wAA-
g3[ w1 fuam & wiT & 492 94 W
qarfes g, 07 48 @iF ox @A
qETr 4i¥ |

mrfaz oz Fzar argm g 4 A1
azd, dzar g4 g, a@s v g o0
LT AN AT | &2 57 ACT T ABTA
et (F aw 1 &1 afear sir age
wg &, 1 {gaed woan 5 aradt
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) Mr. Deputy-Speaker: The question
™

“That the Bill be passed.”
The motion was adopted.
.Slu‘i Piloo Mody: With a smile on
kig face, he has taken Rs, 2 crores
away from the country,
Mr. Deputy-Speaker:
sounted correctly?
i§ very poor.
Shri Piloo Mody: You have

enly his word for it; it is not
muc.l,

17.42 hrs,
TUTICORIN HARBOUR PROJECT

Shri Anbazhagan (Tiruchengode):
Mr. Deputy-Speaker, I deem it my
duty to bring chis matter for the
consideration of the hon. Minister by
this discussion, though it is for a
short period. The hon. Minister must
understand the intense feeling of the
people of Tamilnad and the grave
doulXs of the Madras Government ex-
pressed recently about the genuine
interest of the Union Government in
implementing the Tuticorin Harbour
project. Tuticorin has beep port
from times immemorial. It has been
in the days of ancient Tamil kings an
important port exporting goods to the
western as well as to eastern coun-
tries. Even at the time of the Briti-
shers, they had many schemes to de-
velop the port and in the year 1919
they had a scheme and spent about
Rs. 30 lakhs. According to the pre-
Sent value of the rupee it will be, I
feel. more than Rs. 10 crores. They
had other schemes also to develop the
port but somehow the port has not
become an all-weather nort or deep-
sea harbour. Even after the advent of
freedom, the claim has been there, and
the State Government had been very
often pressing upon the Centre to start
that scheme and maks the Tuticorin
harbour an all-whether port ag well
a5 a deep-sea harbour, especially
when the Tuticorin deep-sea harbour
is not only intended to make the
Tuticorin port a beautiful one, but
because of the region which iz a very
hackward one and the ecomomlc con-
ditions of the people there are very

Have you
Your 'mathesnatics

got
worth
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poor, and the conditions may change
for the better because of the port de-
velopment alone. The avenue for their
life and their future prospects  are
more and more binding upon the har-
bour and its development, The Cen-
tral Government has also agreed as
early as 1959 to consider the project
and at the time of the second Five
Year Plan, Mr. Nehru had given an
assurance to implement the project,
and he has more or less inaugurated
it by accepting it in principle, After-
wards, our Jate Prime Minister, Lal
Bahadur Shastri, inaugurated it in the
month of November, 1964,

17.45 hrs.

[SHRI C. K. BHATTACHARYYA in
the Chair].

The scheme is not a haphazard one.
There have been many reports on
the scheme, The Chatterji scheme of
1954, the Sethusamudram Committee's
scheme of 1955, the Chacko scheme as
well as the Mathrani scheme of 1959,
and also finally the Intermediate
Ports Development Committee's re-
port of 1960. All these stand in good
stead lo support the project. Because
of the Intermediate Ports Develop-
ment Committee's report, the scheme
was accepted and it was implemenied
to a certain extent.

Now, I feel that because the figures
given in the reports and the statistical
figures that have been given in res-
pect of the traffic potentialty of the
Tuticorin harbour vary from each
other. Even after it is being inaugu-
rated the Ministry is 'more or less
vacillating in proceeding with the im-
plementation of the scheme. I doubt
whether the Ministry is gincere and
keen in implementing the scheme, It
should not consider the scheme from
the commercial poirnt of view, or
from a moneylender's point of view.
It should take the project as one de-
signed for.the welfare of the area, for
the welfare of the region, for the
development of Tamil Nad. The
Chief Minister of Madras has stated
very clearly that it is a must for
Tamil Nad. From the point of wew
that we ghould have a Sethusamm-

*HMalf-An-Hour Discussion,

I =
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dramn canal in the future, which will
+ut shor{ the route from ihe western-
coast tp the eastern coast, for the
coastal shipping as well as for the
mariners from foreign countries, 1
hope the Tulicorin harbour will be
of great asset and saving in the eco-
nomy of our country in view of the
shipping that is going on developing
sea trade.

Not oniy that, ] feel that the im.-
port-export facilities are  increased
in the southern part of the country,
the foreign .rade, will certainly im-
prove Lo a greaty extent. | gm sure
that Tamil INad is one of the fore-
most Slates where labour is co-ope-
raung with the capi.alists; the labour
is co-operating with the jndustrialists
and there 1s u large scope for the
development of g0 many other pro-
Jeclg wowards the jndustrial progress
of the country. The Madras State Gov-
ernment has come forward to facili-
tate such a project as the Turicorin
harbour for developing the area, by
industrialising 1i, by giving facilities
1y 50 many small-scale industries, and
establishing such other facilities like
link road, for {he supply of electricity
and for water supply for the future
development of that area, The Madras
S:ate Government has spent more or
less a crore of rupees for that. When
the Madras State Government has
spent more than a crore of rupees,
besides doing cverything to facilitate
the project, the Central Goverrment
is not sure to procerd ith the pro-
ject. When it iy doubtful and when
the rumour is afloat among the publie,
the people of Tamilnad get an agita-

tional feeling. I would like to  tell
the House that on the 23rd of this
month Tamilnag observed a De-

mands Day'. On the Demands Day’
most of the leaders belonging to diffe-
rent political parties joined together.

Thev have passed  unanimous
resolution at hundreds of meet-
ings, where lakhs of peo-

ple gathered together, demapdinq that
the Central Government <hould 4]
ahead with the project. On the De-
m~nde Tav' thoy have prested the
elaim of the Salem steel plant also,
But this is not the oceasion for me fo

Tuticorin  BRAVANA®,1880 (SAKA) Herbour Project
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put  forward that claim espe-
cially before the hon. Minis-
ter for Transport. The claim for
the steel plant gt  Salemn hap beem
there for long. Even the Congress
Ministry there had given an assurance
to the people of Tamilnad that they
would start it. There was sympathe-
tic consideration for the Salem gteel
plant but somehow it has not yet be-
come an accomplished fact and the
Union Government has not come for-
ward to accept it and allow the State
Government to go ahead with it
These are things which have more or
less injured the feelings of the peo-
ple of Tamilnad. When you have al-
ready injurcd the feclings of the peo-
ple of Tamilnad by not allowing them
to have the Salem stee]l plant, pow
when you are not going to proceed
with the Tuticorin project as already
assured 1o the people ther= it will
only amount to adding insu't to injury
to the people of Tamilnad.

Sir, the people of Tamilnad are mot
accustomed to agilation, but when
they giart any agitation they will not
stop until they are successful I
would like 1o say that the necessity
will not arise because the Ministry
there is defending the righ:s of the
people. I hope the Union Govern-
ment will not go back on the assur-
ances given to them, put jt seems to
me, from the manner in which the
people who are in power cherish the
memory of tha late Prime Ministers
that they <o it more by flouting the
assurances given than by keeping up
the assurances.

I have got statistics to show that
the Tutieorin Harbour project will
be & conducive one to the economic
growth of the country, that in np way
it will be a failure and in no way it
will be g loss.: As per the traffic
survey of the port of Tuticorin, a
survey made in the year 1958-39 by
the National Council of Applied Eco-
nomic Research, it has a traffic poten-
tial of about 2.4 million tons. The
fizures were doubted after four or
five yerrs gnd then another firure was
given, that # will be only 2 million
tons. Then another figure was arriv-
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[Shri Anbazhagan) I wish the hon. Minister to note afl

ed at by saying that out of the 2
million tons of iraffic expected in the
year 1870-71 only 1.7 million tons
will be through this harbour and the
balance 0.3 million tons will be
through the existing port there. Still
another figure was given by the hon.

Minister, that it may be
155 mmillion tons. Above all
these figures, a final figure was

given by one officer in his department
who has been an expert in degrad-
ing anything—I think so—and in
finding out figures to suit his own
convenience, to suit his own animos-
ity towards anvbody or towards any
department. In order {o discount the
value of the National Council of
Applied Economic Research, in order
to discount the real research work of
this Council, this officer—] nced not
mention his name, but I want the
hon. Minister to know that 1 am refer-
ring to the officer who went into the
matter lastly—has said that it will be
enly 1.15 million tons. I do not want
%o complain but I understand that he
wanted 1o go to the National Council
of Applied Economic Research as a
Deputy-Director General but since
ke could not get the post, he wanted
%0 ventilate that feeling here. But I
feel that the hon. Minister who is
an expert in economics, who knows
the country well and who has got
something to do with Madras, he will
mot rely on the advice of the Minis-
try alone but will find out the real
fruth behind the figures that are
suppiied to him,

I wish to say here that in the year
1964 itself the figure of import-export,
that is, the traffic potential was ar-
rived at a figure of about 1 million,
9.7 lakhs to be accurate. If it is so,
at the rate of 5 per cent per annum
on an ordinary port in the develop-
ment of the country and at the rate
of 10 per cent when the harbour is
a shore-side harbour—it is a full-
fledged harbour, an all-weather port—
when you have got facilities for
transhipment and also for bunkering
and such things, naturally the import-
export capacity of this port will be
Warice or even four times.

these things and consider the scheme
favourably and implement it fully,
without creating any more doubts im
the minds of the people of Tamilnad.
I want the hon, Minister to judge
things by the real worth of them,
not merely on the basis of economics.
We know that economic statistics are
very often misleading. The value of
the rupee has come down, the infla-
tion has changed the face of the
country and recession has come in, In
that context, I think it is the boun-
den duty of the hon, Minster in
charge, and also the Finance Minis-
ter, not to intervene in any planned
schemes that are already accepted by
the Government. It is their duty to
see that the necessary money Is grant-
ed and the projects are implemented.
By the “necessary money” I do not
me2an the Rs. 1 crore ihat is allotted °
this year, which is not at all suffi-
cient. The Government should come
forward with the allotment of at
least Rs. 5 crores this year, according
to the original plan.

If the Government is not capable
of finding that much money, let it
get a loan from Japan, which country
is willing to give this moncy for the
development of the port of Tuticorin
through which it wants to take salt
»nd other chemicals from our country.
So, Japan is willing to come forward
and help the Tuticorin harbour in its
development and the Chief Minister
of Madras has stated this in clear
terms,

I want the hon. Minister to go into
this matter as soon as possible, as
early as possible, get financial clear-
ance to this project and implement it
expeditiously so that the people of
Tamilnad get some soothing effect
from their present agitational ap-
proach to this problem,

The Minister of Transport and
Shipping (Dr. V. K, R, V. Rao): What
is the time allotted for this discus-
sion? .

Mr. Chairman: This is &
hour discussion.

Shri Ambazhagan: When I brought
this motion, 1 requested the hon.

half-an-
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Speaker to allot at least gne hour.
He said that if there are more hon.
Members participating in the discus-
sion, time will be allotted to all of
them. I hope Mr. Chairman will bear
shis in mind.

Mr, Chairman: In Half-an-hour dis-
cussion under the rules after the
first speaker only questions are ask-
ed,

Shri Randhir Singh (Rohtak): In
eertain respects, Tamilnad is the pride
of our country and this harbour is an
ancient harbour which is associated
with the sentiments of this region.
According to the information avail-
able to me, this harbour was to be
completed by 1969 with an oullay of
nearly Rs. 24 crores, of which only
Rs. 5! crores have been invesied in
the project so far. Accordin_ to the
schedule, Rs, 18 crores were to be
spent on the project up till now. I
would like to know from the hon.
Minisler, through you, Sir, what are
the impediments, what are the genu-
ine difliculties or bottlenecks that
impede the completion of this har-
bour. This is something conneccted
with the trade and commerce of this
region. I would like {o know what
the difficulties are, if at all there are
any difficulties, in what way he will
meet those difficulties and whether
by the deadline of 1969 he will be
able to completle the construction work
of this harbour.

18 hre.

Shri V. Krishnamoorthi (Cudda-
lore): To talk about the economics of
this project at this stage is more or
less like inquiring about the paternity
of the wife after giving birth to
two or three children. The Govern-
ment has already spent Rs. 54 crores.
As Shri Randhir Singh pointed out,
the project ought to have been comp-
leted by 1969 and till now Rs. 18
orores ought to have been allotted,
but so far only Rs. 550 crores have
been allotted. )

The Estimates Committee in the
Sixtyninth Report in 1963-84 has
stated that the Tuticorin Project
should be taken in conformity with

Tuticorin SRAVANA 9, 1880 (SAKA) Harbour Project
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the Sethusamudram Project because
it is an integrated project. They have
given a recommendation like this to
the Government: “The Sethusamud-
ram Project should be taken up for
the development of Tuticorin as a
major port” The Sethusamudram
Project is India's Suez Canal. If the
Sethusamudray Project is integrated
with the Tuticorin Project, it is the
Committee’s prophecy that the saving
involved will be 368 miles to Madras,
304 miles to Visakhapatnam, 263
miles to Calcutta, 220 miles to Chit-
tagong and 118 miles top Rangoon. So,
the economics of this project should
not be taken purely on the basis of
the Tuticorin Project but it must be
looked into in accordance with the
report as well as the report

project
submilted regarding the Sethusa-
mudram Project.

When the Government allots so

much of funds to other ports which
are taken up afterwards, like Para-
dip and other ports, why has the
Government not allotted  suflicient
funds specially for this? In support
of my question I may Ssubmit that
~ according to the preliminary project
report the Government ought to have
allotted Rs. 1 crores for 1963-684,
Rs. 2.50 crores for 1964-65, Rs. 4
crores for 1965-66, Rs, 6 crores for
1966-67 and Rs. 6 crores for 1967-68,
but they have allotted only Rs. 1.85
erores for 1965-66, Rs. 1.93 crores for
1966-67 and for this year they had
allotted Rs. 50 lakhs and after a
prolonged debate they have allotted
another Rs. 50 lakhs. Why is this
partiality being shown? Is it because
it lies at the other end of the country? -
T want a categorical answer from the
Minister and I request the Minister
kindly to increase the funds so as to
complete it in time.

Shri P, Ramamurtl (Madurai); I
am not looking at this problem from
the point of view of Tamilnad; I am
looking at the problem- from the point
of view of the country as a whole.
India has got a vast coastline of over
3,000 miles and the number of ports
that India can boast of even after 20
years of independence is hardly aix.



15991 Tuticorin

[Shri P. Ramamurti]
If the Government of India is think-
ing in terms of the potentialities of
this particular harbour, I must say
that the Government has got an
extremely pessimistic view of the
entire economic development of his
country.

If the country is going to develop
economically, obviously this country
can take in not only this Tuticorin
Port but half a dozen other ports as
well and in a wvery short time as
such, Under these circumstances for
the Government of India and the
Shipping Minister to have come for-
ward with that stalement clearly
shows that certain doubts have begun
1o be excrcised in the minds of the
Government. ] am not bothered,
whether :t is the Shipping Minister or
the Fina:i-e Minister; ultimately, pro-
bably the deciding lactor is the
Finance Minister; however much the
Shipping Minister muy want to have
it, ultimately, I know, he has not got
the final authority in this, Therefore,
it is a question that what is exercis-
ing the minds of the people over there
is the fact that the statement of the
Shipping Minister is being taken to
mean that an attempt is being made
by the Government of India to scut-
ile this whole scheme. 1 am putting
it very straightforwardly, without
mincing matters in any way. After
all these years, for the Government of
India to come forward with this
statement that the potentialities are
now estimated at 1.15 million tonnes
as against an estimate of 2.4 million
tonnes, some years ago, made by the
Institute of Applied Economic Re-
search, to come forward, after so
many Years, to say that it is now
expected that it will be only 1.15 mil-
lion tonnes, because some officers in
the Department had estimated like
that, is now taken by the people con-
cerned there as an attempt to scuttle
the whole Report. You give the dog
a bad name and hang him. That
proverb is eminently suited to this.
If you do not want to do it, you zay
#0 openly that you are not going to
-do it. But don't create all these prob-
Jems, that the potentialities today are
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lower and, therefore, we are now
trying to have another committee

consisting of the representatives of
the State Government as well as the
Central Government which will ge
into this question. As far as thie
committee is concerned, I am sure,
its Members will not agree at all
because once the Central Govern-
ment has made yp its mind not te
have the port, the Central Govern-
ment representatives will stick te
that position and will always under-
estimate the potentialities, Who is
going to decide ultim.iely? After all,
it it is a question of finding out the
potentialities, the State Government
can give the estimates tomorrow, To
have a joint committee to re-assess
and re-estimate the potentialities is
noething but a deliberate attempt  to
=scuttle the whole thing.

1 say, please do not scutile the
whole thing, do not have such a pes-
simistic understanding with regard to
the polentialities of the development,
not alone of this particular region, of
the country as a whole, This country
can have at least half a dozen ports
more if this country has got to deve-
lop. We have got the potentialities
for that. Therefore, I say, Eo ahead
with this project. I would request the
hon. Minister to immediately fight for
it. All that I can urge upon tihe
Shipping Minister is to fight for it
1 cannot say anything more because
the Finance Minister is not here.
1 say, the Shipping Minister will get
the backing of the entire House, at
least as far as we on this side of the
House are concerned, and let him go
ahead and fight for it in the Cabinet.
That is what I would request him to
do.

Shri 8. Kandappan (Mettur): I
hope this Tuticorin project will get
the sympathetic consideration it
deserves at the hands of the sympa-
thetic Minister, Dr. V., K. R. V. Rao.
I would like to ask for twp clarifica-
tions arising out of this Half-An-
Hour Discussion.

Firstly, I would like to kXnow from

the hon. Minister, once they appoin$
a commitéee to go into the feasibility
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of a particular project and that com-
mittee makes an exhaustive siudy
and goes into all the pros and cons,
all the aspects, of the project and
submits a report saying that it is
feasible and that it is an economu-
cally viable project, why it is that
they want to appoint another com-
mittee casting aspersions on the pre
vious committee. This is a general
question which pertains to this pro-
Ject as well as to other projects. Many
committees are appointed one after
the other. Here, the lirst conmitiee
appointed was an expert commiltee—
it was not a committee of laymen—
and they gave a report, ] would like
to know from the Minister what
prompts the Government to have re-
thinking on this and to have succes-
sive commitlees instead of imple-
menting the project as recommended
by the previous committee,

Secondly, when the question of
building of railways in Tamilnad was
tuken up some years ago, jt was said
by the Planning Commission as well
as by the Government that the indus-
tries, in Tamilnad, had not developed
and, therefore, they were nol able to
give more railway lines and, on the
other hand, it was said that since the
infra-structure needed for the move-
ment of goods was lacking in Tamil-
nad, the industrialists were not able
to put up industries there. This is a
vicious circle. When you make any
study of traffic potentialities, when
you say the hinterland near Tuticorin
has not developed, the people there
feel that unless the port is there in
concrete shape, they cannot put up
the industries there. This is a vicious
circle, I would like to know from
the Minister, when these things are
hypothetical, how they can doubt the
feasibility of the project on the
ground that the industries have not
developed there. These are the two
clarifications that I would like to
Have. y ’

The Minister of Transport and Ship-
pning (Pr. V. K B V. Rao):
I'  have listened with great interest
to the speeches of my hon. friends
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and cannot help expressing the feel-
ing that the whole debate is some-
what unreal. I do not really believe
that the hon. Member who gave notice
of this 'motion really thinks that the
Central Government is not serious
about this project, and 1 must also
say that try as the hon. Member, Mr,
Ramamurti did to work up passion
in his speech, 1 could not really Jetect
it even when he said that the Centrai
Government wants to scuttle this and
if a Committee is appointed, even the
Central Government representatives
would not agree and so on. I have
listened with great admiration many
times to the hon, Member's speeches
in this House, but, if I may respect-
fully say so, 1 missed something in
today's speech which I had found in
his previous speeches. I think, the
whole debate really has been held
because it is necessary for members
of the Opposition also to tell Tamil
Nadu—it is no longer Madras. ...

Shri S. Kandappan: Thank you very

much.

Constitution

Mr. Chairman: The
has not yet been amended....

Dr. V. K. R, V. Rao: I am sorry.
You arc right. 1 stand corrected.

Shri P. Ramamurti: De jacto it e
and de jure it will come up later.

Mr. Chairman; That is because of
internal sympathies. . . (Interrup-
tions).

Dr. V. K, R. V. Rao: I will be briet

1 really cannot work myself up be-
cause most of the members who spoke
are fully familiar with the tackground
of this subject. They are rully fami-
liar with what the Government of
India were trying to do in thh.mt-
ter and I have a feeling that this de-
bate is somewhat unreal.

But there 1s one thing which 1
should like to say and that is with re-
gard to what my distinguished friend,
Mr. Ramamurti said about the Finance
Minister and the Shipping Minister.
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[Dr. V. K. R. V. Rao]
I did not know that there could be
such distinctions drawn between one
Minister and another in a Cabinet
which has a collective responsibility.
I would like to assure him that, as
far as the Government of India is
concerned, whatever may be the al-
location or allotment of a particular
portfolio to a particular Minister, the
Government of India speaks with one
voice. .

Shri P, Ramamurti; I agree,

Dr. V. K. R. V Rao: It is a collec-
tive responsibility. He has a parti-
ality for the Miwster. . (Interruptions)

Shri P. Ramamurti: 1 agree that
the Government functions collecti-
vely, but that does not mean that
every member of the Government
things also along the same lines. How
can it be?

Dr, V. K. R. V. 1 hope not.

Shri P. Ramamurti: 1 would make
a distinction between his thinking and
the Finance Minister's thinking.

Dr. V, K, R. V., Rao: Even in the dis-
tinguished Party to which the hon.
Member belongs, all the members do
not think alike.

Shri P. Ramamurti: I am making
a distinction between his thinking and
the Finance Minister's thinking on the
matter.

Dr, V. K. R. V. Rao: 1f I may say
so, all this distinction which is being
dawn is not going to help anybody.
He may tell me that the Shipping
Minister can do nothing, but then the
notice for the half-an-hour discussion
should have been given to the
Tinance Minister and the Finance
Minister should have been asked to
come here. T hope, I am not quite as
feeble and as helpless as my very res-
pected friend, Mr. Ramamurti, is try-
ing 10 make out here.

There was this talk of difference
between the Finance Minister and the
Transport Minister. I can tell him
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from my knowledge of the Finance
Min_ister, that he is a person who has
a right to ask questions, because he
is dispensing the finances of the coun-
try; and at the stage at which the
economy of the country is today, he
has every right to ask whether it is
economical or not. T could also tell
this House that the Finance Minister
is a person who not only thinks in
terms of ecomomy but also thinks in
human terms and I do not think that

we should henceforth dwell on this
particular possibility of difference
between one Minister and another

Minister at all.

Another thing that T want to men-
tion partains to what my distinguish-
ed friend the Leader of he DMK
Party, said about some officers of the
Ministry. T very much regret that
references should have been made
to officers because, I think, it is a very
well known fact that the report was
not accepted by my Ministry. It was
examined in an inter-departmental
meeting. In the Ministry there were
discsusions. Discussions were also
held with other people and what the
Minitsry put forward was 1.55 million
tonnes, After all, it is an internal do-
cument of the Ministry; it is not a
public document; it is not a Commit-
tee that was established, After all,
you do have within every Ministry
these things—notes being written and
reports being prepared by various
officers. You should not start attrl-
buting motives, I very much regret
it. 1 do not think there is any ques-
tion of spite towards research organi-
sations and so on the part of the offi-
cer referred to by the honourable
Member,

Shri Anl n: May I seek a
clarification from the hon. Minister?
In December, 1868, there was a con-
ference between the State represen-
tative and the Member (Transport),
Planning Commission Shri  Tarlok
Singh. In that conference they had,
arrived at certain figures, and the total
trafic that could be anticipated In
1970-T1 was to be taken as 2 million
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tonnes as against 2'4 million tonnes
estimated previously. This was in
December, 1966, But because of the
figures thal were sent by some other
officer, namely 1.15 million tonnes,

Government have arrived at 1.55
million tonnes.
Shri S. Kandappan: Within a ma-

tter of a few months, this change has
happened.

Dr. V. K R. V, Rao: As a matter
of fact, it was at that very meeting
that it was suggested by the Member
(Transport), Planning Commission;
Shri Tarlol: Singh, wanted that an
inquiry shculd be made into the eco-
nomics of this. It was at the instance
of the Planning Commission and not
at the instance of the Ministry of
Transport {hat this inquiry was made.

When I joined the Ministry and got
this repori, I read it through; I was
not personally satlsfied with the re-
port and I said that the whole matter
should be ione into thoroughly. The
estimate put forward as a result was
1,55 million tonnes. What was the
other estimate? It was 2 million ton-
nes at Tuticorin including the
original pert. The difference now is
between 1.7 million tonnes and 155
million tonnes. If I might express an
opinion as an economist and an eco-
nomic statistician, I think that to be
very rigid about 1.55 million tonnes
or 1.6 million tonnes or 1.7 million
tonnes in 1egard to what might hap-
pen in 197)-T1 is trying to show too
much of confidence in the accuracy of
such statistical projections.

What I aum trying to say is this,
Even it we take the figure of 1.7 mil-
lion tonnes even if we take 5 per
cent rate ¢f growth,—these are the
two things advanced by my hon.
friend oppusite—we find that during
the first fourteen or fifteen years, the
port would not be able to pay back
the interest and the loan instalments
in the manner that it should. That
does not mean that the project should
be abandorned. On the contrary, in
answer to a question in the Rajya
Sabha only this morning, and in ans-
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wer to a question which I answered
some time ago in the Rajya Sabha,
and in fact, in the statement that I
made at Madras in the distinguished
presence of the Chief Minjster of
Madras, 1 had said that the project
was not being abandoned. The Chief
Minister of Madras, talking about me
had said:

“He has made all parties to it
anxiously, giving hopes here and
there but never giving out what
he is intending to do. However,
I find an aroma of good-will
which I value very much. It is
quite easy to discard a proposal,
It is easier still to repudiate it:
but the most difficult thing is to
review a proposal with a critical
mind and with good-will in the
background. I hope the Tuticorin
harbour project will receive such
good-will at his hands.”

This is precisely what I am doing.
On the basis of the estimates, the
port show a considerable amount of
financial deficit in the first fourteen
or fifteen years and somebody has gel
to pay it. The House knows very
well that as for as the ports are con-
cerned, the money spent is treated as
loan to the port, and the port has to
pay back the loan as well as the in-
terest on the loan from its earnings.
In this particular case, there was this
difficulty. After all, one has to re-
member that unfortunately in the case
of this project, the details of the pro-
ject were not worked out and so on
in the normal sense in which we un-
derstand a project, and were not pas-
sed. That has been one major diffi-
culty. It was accepted in principle.
In fact, the work got started in 1964
or 1983, and the money went on being
given and financial sanctions went on
being given. But what we call &
whole project in the normal sense in
which a project is passed was not
passed; somehow or other, somebody
forgot or something happened,

Sllu'l S. Kandappan:

curious,

It 15 very
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Dr, V, K, R. V, Rao; It became,
therefore, iny responsibility to place
the entire project before the Cabinet.

As soon us ] did it, this difficulty or
loss during the first 18 years came up.
I tried to find a way out, That was the
reason why the hon. Member sitting
opposite knows very well that when 1
was in Madras in some other connec-
tion I had the good fortune to hoid
discussions with the Chief Minister of
Madras and some of his distinguish-
ed colleague as well as with the ex-
Chief Minister of Madras and the ex-
Industries Minister of Madras and we
discussed the whole thing threadbare.
1 explained the various problems in-
volved and what I said then and what
I say now is what 1 have said in my
statement also. 1 am surprised tha:
my hon, friend Shri P. Ramamurti
thinks that the statement shows that
the Central Governiment want to scut-
tle the project or that my hon. friend
Shri Anbazhagan says that the state-
ment shows that Government are
vacillating and so on; there is no
question of  vacillation at all.
There is no question of vacillation. It
is a question of making certain cal-
culations, final calculations. The tra-
ffic potential can increase if the Madras
Government are going to industrialise
that region. Let me say that this
is oot a project started by the new
Government of Madras.

Shri V. Krishnamoorthi; We have
been saying for years together: indus-
trialise that area....

Dr. V. K. R, V. Rao: 1 am not yield-
ing.

This is not a project that has been
started by the present Government in
power. It was started by the Cong-
ress GQovernment,

Shri V. Krishnamoorthy: They
‘were gaying like that.
Dr. V.K. R. V. Rao: I would beg

of my hofi, Iriend to let me complete
my speech because already it is 6.20.
I am sure he wants to go home; so
do I. As far as the Tuticorin Pro-
ject is concerned, the hon. Member
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knows quite well that we are trying
our best to see it go through.

The point I am making is that there
is no difference as far as this project
is concerned. The Congress Govern-
ment started it. They have spent so
much money on it. Now the successor
Government legitimately wants to gee
it completed. But in view of the eco-
nomic difficulties that have arisen, the
idea was to try and find out in what
way we could improve its economic
viability, In the meanwhile, so that
the work on the breakwater should
not stop, we got the provision increas-
ed from Rs. 50 lakhs to Rs, . crore, 1
am hoping that the Chief Minister
will agree as we had discussed in
Madras, because already we have se-
lected un officer, a very senior officer
to go there and sit down- it is not a
committee of these two; I said there
should be no committee; these two
officers will sit down and collect main-
ly material in regard to the prospects
of the hinterland. material in regard to
the possibility of new industries being
established there, such as, for ex-

-ample, fertiliser or something else
which will lead to a lot of traffic. Once
it is done, the idea was that the Chief
Minister of Madras and myself as
Central Minister of Transport, will sit
together and finalise the traffic poten-
tial and ways and means to improve
the economic viability, what should
be done to make it more economical-
ly viable, As soon as that is done, the
final scope of the project will be de-
termined and I will place it before
Government. In the meanwhile, no-
thing stops. That is why we have
given this extra Rs. 50 lakhs,

Shri S, Kandappan: I wanted a
clarification. .

Dr. V. K. R, V. Rao: Shri Kandap-
pan asked a question about one com-
mittiee. Actually no committee has
so far really gone..

Shri S, Khanapan; ] raised it in a
general way, not only in regard to
‘Tuticorin.

Dr. V. E, R. Rao: If I may, give a
brief answer to the point, if there are
not more than one comfmittee, I do
not see how economists, statisticians,
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publicists and others will be hav-
ing a good time in this country.

Then the question was raised aboul
the Sethusamudram project. I would
say: let us not link up the two, As
regards Sethusamudram, it is still be-
ing surveyed. We have not yet com-
pleted the various surveys. Many is-
sues and problems are involved in
it. I would beg of my hon, friends
of the DMK to please not mix up
Sethusamudram with Tuticorin.

Mr. Chairman: Also Shri Ramamu-
rit’s party.

Dr, V. K. R, V. Rao: No, he did not
make that point. Shri Krishnamoorti,
Shri Anbazhagam and perhaps Shri
Kandappan also referred to it

From our point of view, it is better
to kep Tutlcorin to itself. I can tell
you in sy own estimation there would
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not really be any fundamental diffi-
culty in the way of the acceptance
and the completion of this project.
But certain procedures have got to
be gone through. We are not dealing
with only one State; we are dealing
with a number of States, and what we
do will have to be such as will be ac-
ceptable to every other State in terms
of principle, which every other State
would be willing to accept as some-
thing reasonable.

I hope I have given a satisfactory
explanation and in view of this my
hon. friends will see that there is no
more agitation,

18.25 hrs.
The Lok Sabha then adjourned till

Eleven of the clock on Tuesday, August
1, 1967/Sravana 10, 1889 (Saka).
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